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Tuesday, 26th November, 1957

The Lok Sabha met at Eleven of the
Clock

[MRr, DEPUTY-SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Delhi as 2 Dry Port

+

g7 Shri D. C. Sharma:
* 1 Shri Raghunath Singh:

Will the Minister of Finance be
Ppleased to state:

(n) whether it is a fact that re-
presentations have been received
from certain Associations pressing
the need for declaring Delhi as a
dry port to meet the special require-
ments of the capital; and

{b) if so, the decision taken there-
on?

The Deputy Minister of Finance
(Shri B. E. Bhagat): (a) and (b). Yes
Sir. But the Government were unable
to accept the request on account of
the various practical difficulties which
atood in the way.

Shri D. C. Sharma: May 1 know
what were these practical difficulties?
What was the financial implication of
this request which these associations
made?

Bhri B. R. Rhagat: The practical
difficulties were considerable, the most
important of them being that it would
Tequire a very complicated and ex-
pensive procedure for controlling the
movement of goods between the sea
port and the inland port of Delhi, and
also a complicated accounting proce-
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dure. Also, as far as it is known, no
such facilities exist in any other coun-
try. There was no experience mavail-
able.

Shri D. C. Sharma: I want to know
what were the financial implications
of this scheme and how much loss the
Government would have suffered if
this thing had been conceded.

S8hri B. R. Bhagat: The financial
mmplications can only be worked out
it a practical feasible scheme is drawn
up how many more peErsans were
required, how many more accountants
and other personnel would be requir-
ed and the expenditure. As the
scheme was not considered feasible or
practicable, the question of working
out any financial picture does not
arise.

Shri D, C. Sharma: May I know if
the losses referred to by the Associa-
tions on mccount of non-declaration of
Delhi as a port of that type can be
offset in some other way?

The Minister of Finance (Shri T. T.
KErishnamachari): The difficulty is
this. The port happens to be a long
way off either Calcutta or Bombay or
Kandla. The goods will have to be
transported under bond by rail and
the responsibility for transit will have
to be undertaken. These are some of
the factors necessary for the declara-
tion of Delhi as a port. Obviously, it
is impossible in view of the distance
covered. We have really no experi-
ence anywhere in the world of such
a thing being done. To some extent,
for instance, regarding postal parcels,
we have a foreign post office here
which gets parcels, parcels are deliver-
ed and customs duty collected. Where-
ever some amenities could be provided
for the people in Delhi without their
having to go to Bombay and Calcutta,
they are being done. I do not think
it is practicable to do anything more.
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Committee of Parliament on Official
Language

*479. Shri Keshava: Will the Minis-
ter of Home Affairs be pleased to
state:

(a) whether the Committee of Par-
liament on official language met for
the consideration of the report of the
Official Language Commission; and

(b) if so, how many times?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) and (b). Yes; once.

Shri Keshava: May we know whe-
ther any period of time has been fixed
for submission of this repoM?

Shri Datar: No, Sir, so far as I am
aware,

Shri N. R. Munisamy: May I know
whether it is m fact that the delibera-
tions were held in camera?

Shri Datar: That is what they have
decided.

Shri Thimmaiah: May I know whe-
ther the report has been circulated
to the State Governments for their
opinion? .

Shri Datar: That question will be
considered in due course.

Shri 8. M. Banerjee: May I know
whether there 1s a proposal to call a
conference of all political parties to
discuss the language issue and if so,
when and where?

Shri Datar: I am mnot aware of any
such conference,

Shri 8. M. Banerjee: I want to
know whether there is a proposal.

Mr. Deputy-Speaker: He said that
he is not aware.

Shri Dasappa: May 1 know the pro-
cedure adopted by the Parliamentary
Committee, whether they choose to
call in any witnesses or consult the
Governments in view of their reactions
to the report of the Official Language
Commission?
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Shri Datar: The Committee has
appointed & Six-member sub-Com-
mittee, That committee is dealing
with this question. They are making
or recommending rules in this respect.

Shri R. Ramanathan Chettiar: May
1 know whether in future at least, the
meetings of this committee will be
open to the Press?

Shri Datar: It is for that committee
to consider this question.

Shri Dasappa: May I know whether
the Government have decided upon
the procedure to be adopted after the
Parliamentary Committee submits its
report, whether that would be placed
before the committee.

Shri Datar: It is too early at this
stage because the matter is now
before the committee.

Shri Tangamani: The hon. Minister
said that there is no time limit for
submission of this report. May I know
whether the report will be submitted
at least before the end of the next
year?

Shri Datar: The report will be sub-
mitted as early as possible. In
January, this committee is meeting
for a number of days and it is expect-
ed that they would submit the report
at a very early date.

Shri Achar: May I know at least
whether Members of Parliament will
be allowed to be present as visitors?

Mr. Deputy-Speaker: Shri T. K.
Chaudhuri.

Some Hon. Members: No answer
was given.

Mr. Deputy-Speaker: No answer
was given. We cannot compel him
to give an answer.

Shri C. B. Narasimhan: On a point
of order, Sir, according to the Rules
of Procefure, in the Committee of
Parliament Members are generally
allowed. I cannot quote the rule off-
hand. There is a rule which says that
various Committees of Parliament are
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open for Members to attend. I do not
know whether this will affect that
Rule of Procedure or not.

Mr. Deputy-Speaker: If there is a
rule, that would be followed. There
is nothing that is to be asked for. The
question was put and the Minister was
silent. No answer was given. There-
fore, I also thought that no answer
was needed and I passed on. Where
is the point of order?

Shri C. R, Narasimhan: The point
of order, I may be allowed to state.
The rules provide for presence of
Members of Parliament in Parliamen-
tary Committee, Does that rule
apply? In spite of this, will it be in
camera?

Mr. Deputy-Speaker: The applica-
tion or interpretation of rules is not
a subject to be discussed in the Ques-
tion hour. Therefore, there is no
point of order.

Shri T. K. Chaudhuri: The hon.
Minister said just now that what the
Government will do after the report
of the Committee is submitted has not
yet been decided. May I know whe-
ther the Government is resiling from
the position taken up by the Home
Minister here that the 1'ouse would be
given an opportunity Lo discuss this
report, whether there is any resiling
from that position?

Shri Datar: What the hon. Home
Minister said does remain. That ques-

tion arises after the submission of the
report, not now.

Polytechnic in Hyderabad

+
«4gp, J Shri R. C. Majhi:
Shri Subodh Hasda:

Will the Minister of Education and
Sclentific Research be pleased to
state:

(a) whether Government have
approved the Scheme of establishing
wu new Polytechnic in Hyderabad;

(b) if s0, the nature and quality
of the assistance that will be given by
the Centre for the purpose; and

26 NOVEMBER 1957

Oral Answers 2226

(c) whether the Institution will be
managed by State Government or will
be a Private Institution?

The Deputy Minister of Education
and Scientific Research (Shri M. M.
Das): (a) Yes.

(b) The Central Government have
agreed to provide 50 per cent. of the
estimated expenditure on buildings
and equipment and 25 per cent. of
the recurring expenditure for the
current plan period.

(¢) The Polytechnic is a Private
Institution, managed by a trust.

Shri R. C. Majhi: May I know the
estimated recurring and non-recurring
expenditure and the share of the
Central Government?

Shri M. M. Das: The capital
expenditure on building and equip-
ment will be Rs. 14.84 lakhs, and the
recurring expenditure Rs. 1°'6 lakhs.
The Central Government’s share will
be, capital expenditure 50 per cent, of
the total expenditure, that is, Rs. T-42
lakhs; of the recurring expenditure,
25 per, cent.; it comes to Ra. 40,000
per year up to the end of the present
Plan period.

Shri Subodh Hasda: What is the
strength of admission and the num-
ber of different departments?

Shrl M. M. Das: At present, there
are only three departments: the
department of civil engineering, mech-
nical engineering and electrical engi-
neering. The number of admissions in
the civil engineering is 60, in the
mechanical engineering 30 and eleectri-
cal engineering 30, total 120 per year.

Shri B. C. Majhi: May 1 know the
progress so far made in the building
of the institution?

Shri M. M, Das: This institution has
already been established. Students
have been admitted for the current
academic year.
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Birla Science and Industry
Museum, Calcutia

+

J Shri Subodh Hasda:
\ Shrl R. C, Majhi:

Will the Minister of Education and
Scientific Research be 'pleased to
state:

*481.

(a) the progress so far made in the
establishment of the Birla Science and
Industry Museum, Calcutta;

(b) whether any foreign assistance
has been asked for the establishment
of the Museum; and

(c) to what extent our difficulty in
foreign exchange has hampered the
progress in the establishment of the
Museum?

The Deputy Minister of Education
and Scientific Research (Shri M. M.
Das): (a) The estimates for the
establ.;chment of the Birla Science and
Industry Museum, Calcutta, as well as,
a tentative plan have been drawn up.
The Planning Officer and other nucleus
staff have been appointed. Action to
provide requirements such as a work-
shop, etc., and to collect exhibits is
on hand.

(b) Technical advice was .sought
from Mr. W.0 'Dea Kooper of Science
Museum, London, who visited India as
an UNESCO Expert. Further foreign
assistance in the shape of contribu-
tions of models and exhibits is being
sought.

{c) 5o far there has been no effect
of the difficult foreign exchange situa-
tion in the progress of the establish-
ment of the Museum.

Shri Subodh Hasda: May I know
whether our flnancial difficulties are
hindering the progress of the establish-
ment of the museum?

Shri M. M. Das: The present finan-
cial difficulties of the Government of
India have not placed any great diffi-
culty in the way of the establishment
of this museum; only certain items we
have been compelled to postpone for
the time being. For example, there
was a proposal for carrying out cer-
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tain alterations and additions in the
building to make it fit for the museum.
The cost was calculated to be about
Rs. 5 to Rs. 8 lakhs. The Governing
Body of the CSIR has decided to post-
pone this particular item. We are
going ahead with the other items.

Shri Subodh Hasda: May I know
whether the Government has esti-
mated the total expenditure that will
be incurred to complete the museum,
and what is the amount that has been
spent up to date?

Shri M. M. Das: The Planning Com-
mission has provided for about Rs. 20
lakhs during the Second Plan period
for this museum, in addition to the
building and the lans which have been
donated by Shri G. D. Birla. Uptill
now 1he total expenditure that has
been incurred by Government is
Rs. 45,808'74.
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Shri M. M, Das: The cost of the
building in Calcutta which has been
donated by Shri Birla will be roughly
about Rs. 20 lakhs—the cost of the
land and building; and, as I have said,
the Planning Commission has provid-
ed in the Second Five Year Plan Rs. 20
lakhs for the establishment of this
museum.

Shri R. C. Majhi: May I know whe-
ther the exhibits shown in the museum
are available in the country?

Shri M. M. Das: This is & specialised
type of museum, and the exhibits will
be models of different industrial instal-
lations. We have to import all these
models from foreign countries, but due
to the present financial difficulties,
especially the foreign exchange posi-
tion, we cannot import, we are not in
& position to import all these models.
So, we have written to the foreign
firms which are carrying out their
business in this country to donate fres
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some of the models so far ag is possi-
ble for them. We have also written
to the authorities of the foreign
museums to send us models if it is
poasible. Besides, we have written to
the. foreign firms which are manufac-
turing these models to give us draw-
ings and other blue-prints so that we
can manufacture these models in our
own workshops in this country.

C.BI1R.

Shri 8. C Samanta:
SAE {stu-l Subodh Hasda:

Will the Minister of Eduacation and
Sclentific Research be pleased to refer
to the reply given to Starred Ques-
tion No. 1343 on 30th August, 1857

and lay a statement on the Table
showing:

(a) the names of foreign firms to
whom new processes developed by the
C.S.I.LR. have been leased out;

(b) what are the amounts of
royalties and premia that have been

received by C.SI1R. from those firms;
and

(c) whether all the processes leased
out to foreign firms are being utilis-
ed at present?

The Deputy Minister of Education
and Scientific Research (Shri M. M.
Das): (a) Dr. C. Otto & Co., Calcutta,

(b) Rs. 50,000 lump sum premium.

(¢) The firm has not gone into pro-
duction.

1 may add that this firm was given
lease to exploit this process invented
by our Fuel Research Institute in
Germany and other countries of
Europe. . So far as India is concerned,
we have given the lease to another
Indian firm for which we have
received a premium of Rs. 25,000.

Shri S, C. Samanta: May I know the
details of the process as given to the
foreign firm?

Shri M. M. Das: The process is one
of improvements in or relating to iom
exchangers from coal, peat, lignite ar
the like (carbions), developed by the
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Central Fuel Research Institute, Jeal-
gora, Bihar, of the Council of Scienti-
fic and Industrial Research.

Shri 8. C. Samanta: May I know
why these foreign firms who have
received the processes are not going
into production?

Shri M. M. Das: I have already said
that this foreign firrm was given lease
to exploit this invention in foreign
countries, namely Europe. The firm is
awaiting acgeptance of the patent
application in Germany before going
into production of carbions in Europe.
So far as India is concerned, another
firm has already gone into production.

Shri Subodh Hasda: May I know the
total number of processes invented by
the national research laboratories and
the total amount realised by leasing
out such inventions?'

Shri M. M. Das: Information regard-
ing the total number of processes
invented by all our research labora-
tories is not at my disposal at present.
I think it will run into hundreds. The
total premium we have received up

till now by leamsing out these processes
is Rs. 4,42,027-11-1.

Technical Training in U.S.A.

Shri 8. C Samanta:
48 {Shrl Barman:

Will the Minister of Education and
Scientific Research be pleased to state:

(a) whether it is a fact that a num-
ber of Heads of Technical Institutions
in this country were sent and are
being sent to U.S.A. under the Tech-
nical Cooperation Mission programme;

(b) if so, the details thereof;

{c) whether the selection of these
trainees to be sent has been com-
pleted; and

(d) if not, the probable date for
selection and the number of trainees
to be selected?

The Deoputy Minister of Education
and Scientific Rescarch (Shri M. ML
Bas): (a) to (d). A statement iz laid
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on the Table of the Lok Sabha. [See
Appendix II, annexure No. 87.}

S8hri 8. C, Samanta: May 1 know
the basis for the selection of these
heads of institutions?

Shri M. M. Das: We have selected
only the principals or the heads of
those technical institutions wiuch we
want to develop for providing facili-
ties for teaching, edvanced study and
research 1n particular subjects. We
want to develop tiose institutions in
these particular subjects with the help
of the T.C.M., of the U.S.A,

Shri Tangamani: In the statement
laid on the Table we find that seven
heads of institutions have already
been sent to U.S.A. and two more are
going to be sent. May I know whe-
ther the Government will consider the
question of sending the head of the
institute in Karaikudi, namely the
Alagappa Institute of Technology?

Shri M. M. Das: It is difficult for me
to answer whether the head of a
particular institution will be sent in
the near future or not, but I have
said that we want to send the princi-
pals and the heads of only those tech-
nical institutions which we want to
develop 1n a particular line.

Shri Thimmalah: May I know whe-
ther this has been confined only to
the technical Institutions of the
Central and also technical institutions
of the State Governments?

Shri M. M. Daa: It covers every
type of institution, I think—the Cen-
tral Government, State Government
and private institutions also.

Shri S, C. Samanta: May I know
whether the whole expenditure is
borne by T.C M. or we have to spend
something?

Shri M. M. Das: So far as I remem-
ber—and I am not prepared to commit
myself on the point—the whole
expenditure is borne by T.C.M.

Shri C. R, Narasimhan: When was
the first contingent sent, and after
tb~: - -eturn have they submitted any
renn-t, and when is the next contin-
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gent to go? When are members from
the Indian Institute of Science golng,

end what is the duration of their
stay?

Shri M.-M. Das: There was no
contingent like this. Whenever pessi-

ble we send the heads of some parti-
cular institutions.

Shri C. R. Narasimhan: When did
the first batch go?

Shri M. M. Das: Up till now we
have only sent seven heads of institu-
tions. The Principal of the Indian
School of Mines and Applied Geology,.
Dhanbad, Dr. R. P. Sinha, left India
on 4th June, 1854 and returned on
19th March, 1955. I think this is the
earliest.

Shri Ramakrishnan: In view of the
fact that there is a large sum of money
available in the Wheat Loan Fund
may I know whether Government will
consider sending more heads of insti-
tutions for this kind of training?

Shri M. M, Das: That 18 altogether
a different question. The question
here relates to the Technical Co-
operation Mission. In addition to
these heads of institutions, we have
also sent a large number of teachers
of these technical institutions to be
trained in America. So far as the
Technical Co-operation Mission are
concerned, they are giving us three
types of help. One is the training of
our teachers. Then, they are sending
their own professors to this country
to work in particular institutions.
Thirdly, they are sending equipment
for the work of our institutions here.

Dr. Ram Subhag Singh: May I
know how the knowledge acquired by
the principal of the Dhanbad School
of Mines is being utilised at presemt?

Shri M. M. Das: That is a different
question. We gend the heads of our
institutions to study the methods in
which American institutions are deve-
loped and also to have consultations
with the hedds of those institutions as
to the way in which we can receive
help from those institutions.
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Bhrl V. P. Nayar: In answer to
a previous question, the Deputy
Minister sald that heads of institutions
w. .ch develop on g particular line
alone will be sent, May I kmow some
details about this particular line of
development which will entitle the
head of an institution for a foreign
trip?

Shri M. M. Das: 1 am sorry the
information asked for by the hon.
Member is not at my disposal at
present. He may kindly give notice.

Shrimati Manjula Devi: May I know
the States that have sent the heads
of institutions?

Shri M. M. Das: It is not the States
who sent them. It is the Government
of India who have selected the heads
of certain institutions; and practically
the list covers the whole eountry.
Seven have already been sent. The
selection was made by the Govern-
ment of India. If the hon. Member
wants, 1 can read out. . .

Mr. Deputy-Speaker: No, no.
Indo-Nepal Financial Talks

+
Dr. Ram Subhag Singh:
Shri Raghunath Singh:
*488, < Shri Bibhuti Mishra:
Shrimat! Parvathi Hrishnan:
Sardar Igbal Singh:

Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that talks
on Indo-Nepal financial matters were
recently heild between the representa-
tives of Government of India and
Nepal; and

(b) if so, the result thereof?

The Deputy Minister of Finance
(Shri B. R, Bhagat): (a) and (b). At
the request of the then Prime Minis-
ter of Nepal, the Government of India
made available a senior officer of the
Ministry of Finance last September
for a few days to advise the Govern-
ment of Nepal on certain financial
matters. Opportunity was taken of
the visit of this officer to discuss in a
general! way trade and financial
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matters of mutual interest to the twe
countries,

Shri Shree Narayan Das: May I
know the precise nature of the gues-
tions that were discussed between
the representatives of India and the
representatives of Nepal with regard
to financial matters?

Shri B. K. Bhagat: It was not im
the nature of a Government to-Gov-
ernment talk. So, the question of
talks between the representatives of
India and the representatives of
Nepal does not arise. An expert went
from India to advise the Government
of Nepal on certain matters on which
they had asked for advice. And
whatever discussions were bheld were
held in an informal manner, and a
number of questions pertainipg to
India and Nepal were discussed. But
&c there were neither precise ques-
tions nor were there precise deci-
sions, nothing can be given in a
precise form to the House.

Some Hon. Members: May I know....

Mr. Deputy-Speaker: I have sub.
mitted many a time that this
sequence should be borne in mind.
Only the hon. Member who has been
called should begin to speak. If five
or seven hon. Members get up and
all of them say ‘May I know, Sir..’,
then it is neutralised; and nobody
has the advantage.

If they would be equally attentive
and they only stand in their seats, I
shall loock round and I shall call
them. It does not look dignified, and
it does not sound dignified also that
there are so many voices saying ‘May
I know, may I know....’, because if
#20 many voices are there, then nobody
gets the advantage.

This must be understood by aH
hion. Members.

ot firsgfe et - "Tag et & s
AYTH qEHTC  WTgeT ¢ fE I 7T AT
& T ¥  wT Aqrer wrar § o A
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AT ¥ WA & Y I AFET AT
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Shri Hem Barua: The Deputy Mi-
nister said ‘At the reguest of the late
Prime Minister of Nepal', May I
know who the late Prime Minister
of Nepal is?

Shri B, R, Bhagat: I did not say
‘late’. I think the hon. Member did
not hear properly. I said “the ‘then’
Prime Minister”.

Shri Panigrahi: May I know the
amount of financial aid that the Gov-
ernment of Nepal have asked for
from India?

Shri B. R. Bhagat: This has noth-
ing to do with any aid.

Mr. Deputy-Speaker: This is not
related to the main question.

Training Centre at Kothagudam

*486. Shri T. B, Vittal Rao: Will
the Minister of Education and Scienti-
fic Research be pleased to state:

(a) the reasons for the delay in
construction of a building for the
institute at Kothagudam, Andhra
Pradesh for the training of 40 students
annually in mining engineering;

(b) when is it likely to be taken
up and completed; and

(c) by what date the institute is
expected to be opened for admission?

The Deputy Minister of Education
and Scientific Research (Shri M. M.
Das): (a) to (c). A statement giving
the required information is laid on
the Table of the Lok Sabha. [See
Appendix II, annexure No. 88.]

Shri T. B. Vittal Rao: From the
statement I find that the estimates of
the State Government for the building

26 NOVEMBER 1957

Oral Answers 3236

have been exceeded. May I know the
revised estimated cost of the building?

Shri M. M. Das: The estimate made
by the Co-ordinating Committee of the
All India Council for Technical Edu-
cation for the buildings wWas
Rs. 2,886,000, Now, the Andhra Pra-
desh Government have informed us
that it is not possible to build the
buildings uaccording to the specifica-
tions with that amount of money.
According to their P.W.D. the revised
amount will be, for buildings only,
Rs. 3'90 lakhs.

Shri T. B. Vittal Rao: May I know
when the construction of these build-
ings will actually start, in view of the
fact that already more than a year
and a half of the Plan period has
elapsed whereas this training centre
was to be established during the firast
year of the Plan period?

Shri M. M. Das: The institution has
already been established. If my hon.
friend reads carefully the statement,
he will find that in the last paragraph
it has been said that the courses have
already started in some temporary
accommodation in Secunderabad. They
will be transferred to Kothagudam as
soon As the new buildings are ready.
So, the functioning of the institution
has not been postponed. Admissions
and other things have already been
started.

Shri T. B. Vittal Rao: May I know
whether Government are aware of the
fact that this training centre which is
functioning at Secunderabad is inade-
quately equipped?

Shri M. M. Das: Only the first year
students are there, It has been started
in a temporary building. But the con-
struction will go on, and equipments
will arrive. By the time the boys are
promoted to the second and third
years, the equipments will be ready.

Shri T. B. Vittal Rao: May I know
whether there is any possibility of
this training centre being started at
Kothagudam at least from the next
academic year?
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Shri M. M, Das: Sc far as the con-
struction of the buildings is concerned,
we are to depend upon the State Gov-
ernment of Andhra Pradesh. I think
they are taking up this matter with
earnestness,

Bhri Ramakrishnan: May I know
how many centres Government pro-

pose to start for training of mining
engineers in India?

Shri M. M. Das: That is a difficult
question for me to answer just now.
So far as Andhra Pradesh is concern-
ed, there are two other institutions
where mining engineering will be
started, one for diploma courses at
Gudur, and &nother at the Engineer-
ing College of the Osmania University
for degree courses.

IAC AT § @7 ® frwa

*vyo. WY WX AW :  §GT QEQTA,
W™ S g H 5Ny o faarag, qevy
& arafex o7 deqr (uys & IO
& §49 ¥ g war4 &7 FAO0 HGr fw
fada g=adfg goAT & v AT
o 7 sa¢ Ry & fgnromw ¥
‘gegfans’ &% * @ 7 I9ET
AN g feEodE 4@, IV

SBhri V. P. Nayar: May we have the
answer in English also since the
question relates to gold?

Mr. Deputy-Speaker: No amount
has been earmarked for this in the
Second Five Year Plan.
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Shri P. C. Bose: May I know whe-
ther Government have examined the
possibility of collecting gold from
rivers in other areas such as the

Suvarnarekha and some rivers in
Orissa?

Mr. Deputy-Speaker: It is a general
question.
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Shri P. C. Bose: There is also allu-
=;ial sand there.

Shri K. D, Malaviya: If you permit
me to explain, I have tried to state
on previous occasiong that theoreti-
cally it 1s possbile to extract some

gold from the sands of Suvarnarekha -

or any other Himalayan river, but it
has now been established that there
ic no river which will give us a com-
mercial guantity of gold. Therefore,
it is, not worth doing.

Shri V. P, Nayar: In what state
«does gold occur in this region, whe-
ther in the form of quartz or in the
form of pyrites?

Shri K. D. Malaviya: I am not
.aware of it

oft wew g3t - T TEAEE & g
Hagarrard & fr SO Ry = *F
fawefass famr 4 g8 7y 7 ot
ged ety 6 § 9 7 e 5
IT & Wt qrowwr W @A faar
I 7

it ®0 ¥o qrediw - N T T
fragar d F qan fr &

I APAT . A FG FIA T
T @ Ady & v wa aa AAY &

Shri Ansar Harvani: Has the Gov-
ranment of Uttar Pradesh approached
the Government of Indim for further
assistance for prospecting and mining
in Almora Hills?

Mr. Deputy-Speaker: That is quite
.a different question.

Life Insurance Corporation

*489. Shri Radha Raman: Will the
Minister of Fimance be pleased to
refer to hiz statement on the 24th
May, 1957 and state the steps taken
so far to modify the structure of Life
Tnsurance Corporation?

The Deputy Minister of Finance
(8hri B, R. Bhagat): Government has
been watching the performance of the
Life Insurance Corporation with a
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view to assessing the adequacy of its
structure to fulfil the tasks shead of
it. No decisions have yet been taken.

Shri Radha Raman: May I know
whether the working of the Corpora-
tion is being reviewed or will be
reviewed shortly in the light of
experience that has been gained, with
a view to make certain changes that
may be necessary?

The Minister of Finance (Shri T. T.
EKrishnamachari): 1 think the hon.
Member has 1n mind the statement I
made in the House during the last
session regarding the need for review-
ing the administrative structure of
this Corporation. 1 have been look-
ing into this matter. I find that some
amendment of the Act will be neces-
sary if I am to undertake a radical
revision in the administrative struc-
ture. 1 do not think the time is yet
ripe for coming before the House with
an amendment. But we are trying to
do what we can without undertaking
an amendment of the Act to rationa-
lise the administrative structure to
the extent that is possible. The hon.
Member will ulso know that we have
before us what is called the Lal Com-
mittee’'s Report. The implementation
of that Report 1s now under way. The
whole matter will have to be con-
sidered in relation to the implementa-
tion of that Report and the conse-
quences that will arize therefrom,
before we could place any proposal
before the House for reorganisation
of the administrative gtructure of the
Corporation.

Shri 8. M. Banerjee: May I know
whether a Committee called Lal Com-
mittee was appointed to investigate
the causes of alleged favouritism and
nepotism in the Corporation, and if
so, whether the Committee has sub-
mitted itzs Report, and action thereon
has been taken?

Shri T. T. Krishnamacharl: I did
mention just now that the guestion of
implementation of the recommenda-
tions of the Lal Committee would also
necessitate certain changes in the
administrative structure.
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Shri Blren Roy: Have proposals
come from the different zones that

Zonal Investment Committees be
formed in the five zones instead of
there being one Investment Com-

mittee?

Shri T. T. Krishnamachari: I do not
remember having seen any specific
proposal of that kind. But I believe
Government had some intention of
having advisory committegs in various
places in order to advise the Life
Insurance Corporation or any other
body which deals with investments in
regard to 1nvestment in any parti-
cular area. But that is a matter which
would have to be taken up when the
appropriate Bill is taken up for con-
sideration by the House.

Shri Radha Raman: Is it a fact that
the recommendations of the Lal
Committee are not found to be fully
satisfactory by Government and there
is a move to make another effort te
£o into that question?

Shri T. T. Krishnamachari: I do
not think the Government come into
the picture at all. Government have
no basis on which they could pass any
judgment on the recommendations of
the Lal Committee. The question of
the adequacy of the recommendations
or otherwise has got to be decided by
the Corporation and its board of direc-
tors. I do feel that they will give due
consideration to it. As a matter of
fact, in the case of a report of this
nature, it cannot be easily brushed
aside. If any changes are made—and
I hope the changes will be few—they
will have to give explanation for every
change so made, Government would
not come into the picture at all

Shri C. R. Pattabhi Raman: May I
know if Government are aware of a
lacuna in the enactment as it now
stands affecting employees and agents
of the Insurance Corporation—their
heirs—have to prove for the commis-
sion due to them as well as the salary
and provident fund? Do Government
consider extension of the government
vervants’ rules to these agents und
employees of the Corporation?
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Mr. Deputy-Speaker: Would it be
relevant here to modify the structure
of the Insurance Corporation?

Shri T. T. Krishnamachari: So far
as I am concerned, it is a suggestion
for action. But in any event, if the
suggestion is put in the form of a
letter or note to me, I shall have the
matter examined.

Shri R. Ramanathan Chettiar: Are
all parts of India represented on the
board of directors of the Corporation?

Shri T. T. Erishnamachari: I would
not hazard an opinion until I have
before me the composition of the
board, but presumably as many areas
in India as could possibly be fitted into

the board are perhaps represented
there.

Shri Dasappa: In view of the fact
that one of the objectives was to
mobilise savings and secure capital
formation, has the Corporation
succeeded any better in this respect
than its predecessors?

Shri T. T. Krishnamachari: It takes
me farther away from the basis of
the question. I think the Interim
Report of the Life Insurance Corpora-
tion is to be taken up for considera-
tion some time. May I, in all humility,
suggest to the hon. Member that thmt
would be the appropriate time for
him to raise a question of this nature.

Shri Tangamani rose—

Mr. Deputy-Speaker: The hon. Mem-
ber should not attempt to ask supple-
mentaries to every question.

Shri Tangamani: It is a very impor-
tant question,

Mr. Deputy-Speaker: The next
question may be more important.

Relatives of the Rulers

*490. Shri Panigrahi: Will the Min-
ister of Home Affairs be pleased to
state:

(a) whether the Government of
India have been informed to the effect.
that all allowances payable to rela-
tives of the rulers have been annulled
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by the Government of Orissa with
effect from 1st July, 1857; and

(b) if so, the action taken thereon?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
Yes.

(b) Representations have also been
received from some of the Rulers and
their relatives on the subject. They
have been advised to approach the
State Government.

Shri Panigrahi: May I know whe-
ther the State Government has also
suggested to the Union Government
the discontinuance of privy purses
Eiven to the ex-rulers?

Shri Datar: I am not aware of any
such suggestion having been made.

Shri Panigrahi: What is the total
amount of money being given by way
of allowances to the relatives of the
ex-rulers in our country?

Shri Datar: These figures are not
with us, but with the State Govern-
ments.

Shri Surendranath Dwivedy: Are
Government aware that some time back
the Chief Minister of Orissa made an
announcement that the Government
would recommend to the Government
of India the abolition of privy purses?
Have the Government of India re-
ceived any communication in that
regard?

Shri Datar: This is entirely a differ-
ent question., Here we are dealing
with the allowances to the relatives of
some ex-rulers. The question of privy
purses does not arise here.

Shri Kasliwal: Is it a fact that the
relatives of rulers from other States
have sent a memorandum to the Gov-
ernment of India stating that they
would prefer to be paid directly rather
than through the rulers?

Bhrli Datar: I am not aware of any
such representation.

Shri Thimmalah: Which are the
other States which have annulled the
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allowances to the relatives of the
rulers? .

Shri Datar: At present, we have the
case of Orissa only.

Shri Anthony Pillal: May I know
what is the total amount of the savings
on account of the discontinuance of the
allowances?

Shri Datar: I answered the question
already. It is a matier for the State
Government and we have not got
those figures before us.

Investments by Life Insmranoce
Corporation

+
fShrl Morarka:
*491. 4 Sbri Nathwant:

Will the Minister of Finanoce be
pleased to state:

(a) the reasons for writing off a
sum of Rs. 22,91,000 and odd in in-
vestments during the period January
to August, 1956, by the Life Insurance
Corporation of India;

(b) the nature of these investments;
and

(¢) when and by whom were these
investments made?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) The amount
was written off in the accounts of the
former insurers in order to comply
with the requirement of the Insurance
Act of 1938 that the assets set out in
the balance sheet of an insurer shall
be shown in the aggregate at amounts
not exceeding their realisable or
market value; where the book value
of the investments, forming part of
the assets, wag higher than the market
value, the excess was written off.

(b) The investments were in shares
and debentures of joint stock com-
panies and in Central and State Gov-
ernment securities,

(¢) The investments were made by
individual insurers before the 18th
Janusry, 1056, and after that data by
the Custodians appointed by Govern-
ment.
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Shri Morarka: May I know whether
the amount represents the total de-
preciation in value suffered in the
holdings of the Corporation as on that
date?

Shri B. R. Bhagat: Yes, Sir.

Shri Damani: May I know what is
the consideration or formula of such
investments, whether it is on yield
basis or on industry basis such as
textiles, cement etc.; and whether
these investments are through brokers
<or directly from parties?

Shri B. R. Bhagat: The Investments
Committee lays down the principles
and procedure for making investments.
Obviously, investments are made in
good shares and profit is one of the
main considerations.

S8hri R. Ramanathan Chettiar: What
is the total amount of investments in
equity shares since the inception of
the Corporation?

Shri B. R. Bhagat: This question
relates to the time before the Corpora-
tion came into being. So, if a fresh
notice is given we can answer that
question.

Shyl Morarka: What portion of the
depreciation in value is attributable to
the Government securities and what
portion is attributable to the invest-
ment in debenture and shares?

Shri B. R. Bhagat: The investments
relate to about 200 insurers and
include, naturally, a large number of
shares and debentures and government
securities also. The break-up before—
of the individual insurers’ investments
and also after the coming into exist-
ence of the Corporation is very difficult
to get and it is, therefore, difficult to
answer that question precisely.

Shri Morarka: Since this report
relates to the period between January
to 31st August, 1956, may I know what
was the actual depreciation in invest-
ment during this period, that is, after
the Life Insurance Corporation came
into existence?
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The Minister of Finance (S8hri T. T.
EKrishnamachari): Though the question
has been asked about a particular
period, January 1956 to 31st August,
actually the amount that has been
written off is for the whole year.
Therefore, it is very difficult; as my
colleague has pointed out it covers
transactions of 200 insurers which are
kept separately. It 15 very difficult to
give any break-up of it. But the main
fact remains that the total amount of
investment as on the 31lst August is
somewhere about Rs. 341 crores and
quite a large portion, nearly 65 to 70
per cent. of these investments happen
to be in government securities and
Corporation debentures and so on.
Some of thermm undergo a certain
amount of depreciation and since the
amount written off is about ‘07 per
cent of the total amount, even these
fluctuations in the market prices of
government securities and some of the
approved securities would adequately
explain the amount that has been
written off.

Chinese Military Mission

+
. [ Shri Raghunath Singh:
492. 3 Shri Rameshwar Tantia:

Will the Minister of Defence .be
pleased to state:

{(a) whether there is any prqpml
to invite an official Military Mission
from the Republic of China; and

(b) if so, the purpose thereot?

The Deputy Minister of Defence
(Sardar Majithia): (a) Yes, Sir.

(h) Last year an Armed Forces
Delegation from India visited China. .
As a reciprocal measure we have invit-
ed an Armed Forces Delegation from
China.

Shri Raghunath Singh: Will it in-
clude Navy officials also?

Sardar Majithia: We invited a
delegation. It is up to them to pick
cut any people that they-feel like,
from the Armed Forces.
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Shri D. C. Sharma: May I know if
on the arrival of the Delegation there
will be any exchange of wviews bet-
ween the Indian personnel of the
Defence Ministry and this official Mi-
litary Mission about matters of
defence which may be common to
India and China?

Sardar Majithla: That hardly arises
out of this. I can only say that they
invited our Mission and showed us—
to that Mission—some of their instal-
lations and units.. And, we are also
going to show them some of our ins-
tallations, apart from certain places of
interest in India.

Shri Radha Raman: Is it a fact
that this delegation is coming to India
knowing that in India the Defence
expenditure is much iess than what
1s mcurred in the Republic of China
and, if so, is the Dcfence Ministry
going to discuss with and help them
to understand how and why it had
been possible?

Mr. Deputy-Speaker: That would
not be relevant.

New Ordnance Factory

*493 Shri Bahadur Sipgh: Will the
Minister of Defence be pleased to
refer to the reply given to Starred
Question No. 988 on the 20th August,
1957, and state:

(a) whether any final decision has
been taken with regard to the site of
the proposed ordnance factory; and

(b) the approximate time by which
the factory will start functioning?

The Deputy Minister of Defence
(Shri BRaghuramaiah): (a) and (b). No
final decision has yet been taken on
this matter.
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Shri Bahadur Singh: May I know
the reasons that stood in the way of
reaching a decision? The same answer
was given in the last session also.

Shri Raghuramaiah: Many difficul-
ties; but the most important at the
moment is the securing of foreign ex-
change.

Shri Bahadur Singh: May I know
the estimated cost of that factory?

Shri Raghoramalah: The whole
thing is under active consideration
and it is very difficult to disclose the
details

Shri S. M. Banerjee: Is it a fact that
only 20 to 30 per cent of the require-
ments of the Army, Navy and the Air
Force are met by these Ordnance
Factories and, if so, what steps have
been taken to expand these factories
to attain self-sufficiency and less of
dependence on foreign countries?

Shri Raghuramaiah: Although the
question does not strictly arise out of
this, I may mention that, as stated
here on the floor of the House on prior
occasions, the Defence Minister has
appointed a committee to go into the
whole question of production in Ord-
nance Factories and examinc it with a
view to make recommendation as to
the attainment of as near gelf-suffi-
ciency conditions as possible.
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Shri Raghuramaiah: It may not be
advisable fo give a whole list of

possible places. 'The exact place of
location has still to be decided.

Shri S. M. Banerjee: What items are
to be produced in this factory which
is going to be installed?

Mr. Deputy-Speaker: There iz no
factory yet; and the items are not to
be produced before that.

Shri 8. M. Banerjee: What are the
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Mr. Deputy-Speaker: Let them de-
cide firat about the place.

Shri Vajpayee: May I know when
the report of the committee now refer-
red to by the hon. Minister is expect-
ed?

Shri Raghuramaiah: The prelimi-
nary report of that committee is
expected in a matter of few weeks.

Schemes for Homes in States

*4p8. Shri Sanganna: Will the
Minister of Education and Secientific
Research be pleased to refer to the
reply given to Starred Question No.
1235 on the 27th August, 1957, regard-
ing starting of Homes in States, and
state:

(a) whether the schemes have
been finalised;

(b) if so, the estimated outlay of
these schemes relating to each State;
and

(¢) whether these schemes will be
financed partly by the Government
of India?

The Minister of State in the Minis-
try of [Education and Scientific
Research (Dr. K. L, S8hrimall): (a)
The schemes have been finalised by 12
States.

{b) The statement is placed on the
Table of the Lok Sabha. [See Ap-
pendix II, annexure No. 89.]

(¢) Yes, Sir.

Shri Sanganna: In what way are
these homes  different from those
sponsored by the Central Social Wel-
fare Board and the Rehabilitation
Department?

Dr. K. L. Shrimali: These homes
are set up in accordance with the re-
commendations of the two committees
which were set up by the Social Wel-
fare Board. They are homes for ‘the
women who are rescued from moral
danger and homes for persons released
from non-correctional and correctional
institutions, These are the types of
homes that are being set up.
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Shri Sanganna: Are any schemes
prepared for the absorption of these
inmates in the general society?

Dr. K.L, Shrimali: These homes will
help people to become normal citizens
in courze of time.

Shri Sanganna: May I know the
criteria by which a number of homes
is created in each State?

Dr, K. L, Shrimali: The proposal is
that we should have five homes in each.
State according to this programme.

Shrimati Manjula Devi: May 1
know whether the home in Gauhati is
going to be closed because there are
very few inmates?

Dr. K. L. Shrimali: If the hon. Mem-
ber wants information with regard to
any particular State, she will have to
give notice, I cannot give information
about all these details.
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Shrimati Alva: The memorandum
has come and we are considering
them.

Shri Dasappa: May I know what the
percentage increase is?

Shrimati Alva: The population has
increased from 3,16,348 according to
the 1851 Census to 17-74 lakhs.

Shri Dasappa: Does 1t not itself
justity that without undue delay
grants under this particular item
should be enhanced?

Mr. Deputy-Speaker:
argument.

Silver Refinery Plant

That is an

+
Shri Biren Roy:
*500. { Shri H. N. Mukerjee:
Shrimati Ila Palchoudhuri:

Will the Minister of Finance be
Ppleased to state:

(a) the total cost of setting up of a
Silver Reflnery Plant at the Alipore
Mint, Calcutta;

(b) when is this Plant going to
-operate and what will be its funec-
tion; and

(c) whether it is a fact that the
plant will be rendered superfluous as
large consignments of Indian coins
from which silver, electrolytic copper,
and nickel could have been extracted
at this Plant are being sent abroad
without being treated here for recov-
ery of the above materials in this
Plant?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) The present
-estimate of the total cost of setting up
the Silver Refinery Plant at the Old

Mint site in Calcutta is Rs. 1 crore

-and 19 lakhs.
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(b) The Plant is expected to be com-
missioned by the middle of 1858. Its
primary function will bw to extract
silver from quaternary alloy coins and
bars; in the process of extracting
silver, certain by-products will also be
produced.

(c) No, Sir, the Plant will not be
rendered superfluous. Even after
repayment of the Lease-Lend debt to
the U.5.A., the Refinery will have raw
material for several years' processing.
Furthermore, the plant is so designed
that it can be converted, with minor
adjustments, into an electrolytic
copper refinery after it has completed
the refining of the quaternary alloy
coins.

Shri Biren Roy: In view of the fact
that more than a thousand tons of
coins have already been delivered and
perhaps a lot more are going to be
delivered, is the USA going to take 20
per cent of electrolytic copper and five
per cent of nickel which could have
been extracted in that plant? Is it
included in the payment or adjusted?

Shri B. R. Bhagat: 1 could not
follow the question.

Shri Biren Roy: If the coins which
have now been delivered to the USA
were delivered a little later after
being processed in this plant, we
would have got 20 per cent—that is
more than 200 tons or in total 2400
tons—of electrolytic copper and also
800 tons of nickel. Are we adding that
in accounts or adjustments?

The Minister of Finance (Shri T. T.
Krishnamachari): 1 would like to have
notice.

Shri H. N. Mukerjee: Will the Gov-
ernment tell us if there are no figures
about the quantities of nickel and elec-
trolytic copper which we are losing
because we are sending coins in pay-
ment of the silver loan and if so what
is the financial amount involved in the
loss?

Shri B. R. Bhagat: The silver con-
tent in the coin is 50 per cent; elec-
trolytic copper iz 40 per cent and
there is a compound consisting of
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nickel and zinc in the rest 10 per
cent, We have at' present about 500
ounces of silver coins mnd by working
out the figures, we can find out the
proportion.

Shri Biren Roy: My question has not
been answered. The Minister now
says that there is 40 per cent instead
of what I said. What is going to
happen to the value of this?

Mr. Deputy-Speaker: We will have
to wait and see. If there is no answer
the hon. Member shall have to wait.

Shri Biren Roy: Could we then sug-
gest that this be brought to the notice
of the United States and adjustment
be made in our accounts?

Mr. Deputy-Speaker: That sugges-
tion has been taken into account.

Rupee Oil Company

o+
{ Shri L. Achaw Singh:
| Shrimati Parvathi Krishnan:
Shri Bhaduria:
*501.! Dr. Ram Subhas Singh:
| Shri P. C. Borooah:
| Shrimati Ila Palchoudhuri:
{ Sardar Igbal Singh:

Will the Minister of Steel, Mines
and Fuel be pleased to refer to the
reply given to Starred Question No.
972 on the 20th August, 1957, and
state:

(a) at what stage do 1ne negotia-
tions with the Assam Oil Company
regarding the setting up of a Rupee
Qil Company stand;

(b) how have the unwillingness of
the Managing Directors of the Assam
0Oil Company to invest more money
in the undertaking for the explora-
tion of oil resources in Assam affect-
ed the negotiations; and

(c) the action proposed to be taken
in the matter?

The Minister of Mines and Oll (Shri
K. D. Malaviya): (a) to (c). Nego-
tiations for the formation of a Rupee
Company have not so far been con-
cluded and it is regretted that pending
a final decision no details can be dis-
closed.
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Bhri L. Achaw Blogh: May I know
whether it is a fact that the AOC is
unable to find Rs. 40 crores for laying
down the pipelines and the foreign
exchange necessary for the starting of
the company and if so whether the
Government proposes to bring both ex-
ploitation and refinement of Assam’s
oil in the public sector if the com-
pany has backed out?

Shri K. D. Malaviya: [
followed the question.

have not

Shri L. Achaw Singh: May I know
whether it is a fact that the Assam Qil
Company has been unable to find
Rs. 40 crores for laying down the pipe-
line® May I also know

Mr. Deputy-Speaker: Let one inabi-
lity be answered; then we can go to
the other.

Shri K. D. Malaviya: It is a fact. It
has been communicated by the AQOC
representative that they are finding it
difficult to raise the finances required
for the transportation arrangement of
the rupee company.

Shri .. Achaw Singh: May I know
whether the Government proposes to
bring both the exploitation and re-
finement of Assam oil in the public
sector, if the company has practically
backed out?

Shri K. D. Malaviya: The negotia-
tion is still going on and it is pre-
mature for the Government to say
whether any particular work which
has to be taken up by the rupee com-
pany will be taken by the Govern-
ment solely.

Shri Hem Barua: Is it a fact that
the insistence of the Government on
the Assam Oil Company for supervi-
sory rights over certain transactiong
and the refusal of the company toc con-
cede it are the main factors for the
unwillingness of the AOC to float this

rupee company in co-operation with
the Government of India?
12.00 hrs.
[MR. SpeAakEr in the Chair]
Shri K. D. Malaviya: No, Sir. I do

not think it is the correct position.
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QUESTIONS

Alr Acecldent near Mangalere

s Shri Shree Narayan Das:
Shri REadha Raman:

Will the Minister of Defence be
pleased to state:

(a) whether the Court of inquiry to
investigate into the cause of the
Air crash near Mangalore on the 12th
September, 1857 have completed their
enquiry and submitted their report;
and "

(b) if so, the results of their in-
vestigation?

The Deputy Minister of Defence
(Sardar Majithia): (a) and (b). Yes;
the 1nvestigation has been completed
by the Court of Inquiry, but the pro-
ceedings have not yet been finalised.

“
Speculation in Essential Imported
Commodities

*484. Shri Sadhan Gupta: Will the
Minister of PFinance be pleased to
state:

(a) whether in view of the import
restrictions for the period between
September 1957 and March, 1958 and
in view of the probability of continu-
ance of such restrictions thereafter,
any assessment hags been made about
the likelihood of speculation in the
more essential imported commeodities
through bank advances;

(b) if so, the result of such assess-
ment;

(c) the steps, if any, taken to
ensure that bank advances are not
utilised for speculation in the more
«<ssential imported commodities; and

(d) if the answer to part (a) is in
the negative, the reasons therefor?

The Deputy Ministey of Finance
(Shri B. B. Bhagat): (a) to (d). On
present assessment it does not seem
likely that bank advances are being
utilised on any substantial scale for
speculation in essential imported com-
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modities. The Reserve Bank and the

Government are watching the situation

and appropriate corrective messures

mhanmr found necessary, will be
en,

Incidents on East Pskistan.Tripura
Border

*494. Shri Dasaratha Deb: Will the
Minister of Home Affairs be pleased
to state:

(a) the number of border incidents
that took place on East Pakistan-
Tripura border during last one year;

(b) whether there is any popular
border guard to assist border police in
checking smuggling and protecting
border area, and

{c) if not, whether Government
propose to organise such popular
border guards? '

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) 20 (during the period 1-11-58 to
30-10-57).

(b) There are Village Parties to
assist the Police in checking smuggl-
ing etc,

(c) Does not arise.
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Delhi University Belence Courses

*496. Shri R. 8. Lal: Will the Minis-
ter of Education and Scientific Re-
search be pleased to state:

(a) whether it is a fact that a large
number of students could not get ad-
mission to science classes in Delhi
University;

(b) whether it is also a fact that a
survey in this connection was con-
ducted this year;

(c¢) if so, what are the figures of
such survey; and

(d) what steps are being taken to
remove this difficulty?

The Minister of State in the Minis-
try of Education and Scientific
Research (Dr. K. L. Shrimali): (a)
Yes, Sir; a number of students could
not get admission.

(b) No systematic survey was con-
ducted.

(c) Does not arise.

(d) A Committee was appointed by
the Vice-Chancellor to consider the
extent to which provisien for instruc-
tion in Science subjects need be en-
larged in the University. The Com-
mittee has suggested some alternative
proposals. The financial implications
involved in the proposals are being
worked out.

National Anthem

*497. Shri Ramakrishna Reddy:
Will the Minister of Home Affalirs be
pleased to state:

(a) whether Government have
considered the proposal to omit the
word “Sindhu” from the National
Anthem as the Province Sindh is no
more a constituent part of India; and

(b) it so, the result thereof?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(&) Yes.
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(b) It was considered that there is
not sufficient reason for interfering
with the original version of the Song

as composed by the Late Dr. Rabindra
Nath Tagore.
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Scheduled Castes in Kerala

*503. Shri Kodiyan: Will the Minis-
ter of Home Affairs be pleased te
state:

(a) whether Government are
aware of the fact that the Pulaya
and Velluna communities of the
Malabar area of Kerala have been
excluded from the list of Scheduled
Castes according to the Scheduled
Castes and Scheduled Tribes  List
(Modification) Order of 1956;

(b) whether Government have re-
ceived any representation from the
representatives of the above commu-
nities to include them among the
Scheduled Castes; and .

(c) if so, what action has been
taken by Government in this regard?
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The Deputy Minister of Home
Affairs (Shrimati Alva): (a) Yes;
these communities are not on the list
of Scheduled Castes. The Pulaya
community of Malabar was included in
the list of Scheduled Tribes on the
recommendation of the former Gov-
ernment of Madras. As regards the
Velluna community, neither the Back-
ward Classes Commission nor the
State Government had recommended
its inclusion in the list of Scheduled
Castes.

(b) Such representations have been
received only on behalf of the Pulaya
community. The Velluna community
has not sent any representation so far.

(c) Any amendments to the existing
list of Scheduled Castes will require
fresh Parliamentary Legislation. The
State Governmentg have already been
asked to propose all such changes as
they may consider necessary so that a
comprehensive draft bill may be pre-
pared. Pending such legislation, the
Kerala Government have decided, on
the advice of the Central Government,
to extend to the Pulaya Community
such additional facilities and conces-
sions as they might have derived as a
scheduled caste if they had not been
transferred to the list of Scheduled
Tribes.

Financial Aid for Punjab

*504. Sardar Igbal Singh: Will the
Minister of Home Affairs be pleased
to state:

(a) whether any scheme is under
consideration of the Central Govern-
ment to give financial assistance to
the Government of Punjab in order
to meet the expenditure on the de-
"fence of the border; and

(b) if so, the amount of assistance
proposed to be given?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) No.

(b) Does not arise.
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Mineral Leases

*565. Shri Ajit Singh Sarhadi; Will
the Minister of Steel, Mines and Fuel
be pleased to state:

(a) whether it is a fact that a
directive has been issued by the Cen-
tral Government to the State Govern-
ments to expedite action on all pend-
ing applications for certificates of
approval for exploitation of minerals;
and

(b) if so, whether Government are
aware that the directive has been
implemented and all pending appli-
cations sanctioned?

The Minister of Mines and Oil (Shri
K. D. Malaviya): (a) Government has
had occasion frequently to impress
upon State Governments the need to
expedite disposal of applications for
certificates of approval, and for that
matter, also for Prospecting Licences
and Mining Leases. Steps were also
taken in September 1956 to amend
the law giving a person action on
whose application had been unduly
delayed the right to applv to the Cen-
tral Government for review, treating

" the delay as tantamount to refusal of

the application.

(b) Government has reason to be-
lieve that its directive is being imple-
mented. The number of applications
made for review though initially large
having considerably declineq from 10
in August to 5 in September and 3
in October. As for November no ap-
plication has been received so far.

Verification of Expenses on Charities

*506. Shri V. P. Nayar: Will the
Minister of Finance be pleased to
state:

(a) whether there is any machin-
ery to verify the “expenses” incurred
from or on “Charities” accounted for
by business houses and trade and
industrial undertakings in connection
with income-tax returns; and
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(b) if =0, the broad details of the
working of this machinery?

The Deputy Minister of Finance
{Shri B. BR. Bhagat): (u«) and (b). If
the Honourable Member has in view
the small fee which Indian traders
and businessmen charge their custom-
ers or clients on each transaction and
the proceeds of which are to be devot-
ed to various religious or charitable
purposes, such customary receipts and
the corresponding expenditure are left
out of account for income-tax pur-
poses, 80 long as the receipts are spent
on genuine chawities from which the
assessee does not derive any personal
benefit In the course of their exa-
mination of the account books,
Income-tax Officers exercise a check
on such accounts and add back any
amount which 1s used directly or
indirectly for the business or private
purposes of the assessee.

Ald h-o:n' Colombo Powers

*507. Shrimati Ha Palchoudhuri:
Will the Minister of Finance be pleas-
ed to state: ’

(a) whether India has been able to
secure any concrete axd for the Second
Five Year Plan from the Colombo
Powers as a result of the recent con-
ference of the Colombo Plans Con-
sultative Commitiee held at Saigon
during October, 1957;

(b} if so, the details thereof; and
{c) 1if not, the reasons therefor?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) to (c¢). The
Colombo Plan Consultative Committee
at its annual meetings reviews gene-
rally the economic development in the
region and does not consider any
specific programmes for assistance.

Naga Hostlles in Manipur

*568. Shri L. Achaw Singh: Will the
Minister of Home Affairs be pleased

to state:

(a) whether the attention of Gov-
ernment has been drawn to a news-
itemn published by P.T.1. on 6th Nov-
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emher, 1957 from Shillong regarding
infiltration of armed Nagas in Mani-
pur;

(b) whether it is a fact that 30
Nagas looted a shop at Tadubi, within
Manipur territory and property worth
Rs. 7000 was taken away on the night
of the 1st November, 1857;

(c) whether it 1s a fact that on the
same night the armed Nagas raided
several villages near Chingmei
Khunou and Chingmei Khullen; and

(d) if so, the steps taken to check
the hostile activities in Manipur?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
Yes.

(b) There was a dacoity at Tadubi
on the lst/2nd November, 1857 when
property worth Rs. 6500 approximate-
ly is alleged to have been looted. The
case 1s under investigation by the
Police.

(c) Two villages, namely, Chingmei
Khunou and Chingmei Khullen, were
raided.

{(d) Necessary Security measures
have been taken.

Enquiry into the death of
Dr. B. R. Ambedkar

*509. Shri D. A, Eattl: Will the
Minister of Home Affairs be pleased

to state:

(a) whether the enquiry into the
causes that led to the death of Dr.
B. R. Ambedkar has been completed
by the Deputy Inspector General of

Police, Delhi;
(b) if so, with what result; and

(c) 1f the enquiry has not been com-
pleted, the reasons therefor?

The Minister of State in the Mimis-
try of Home Affairs (Shri Datar): (a)
Yes.

(b) The enquiry shows that Dr.
Ambedkar’s death was due to natural

causes.
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{c) Does not arise.

Descendants of Ruler of Owdh

*516. Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased
to state;

(a) whether Government have re-
ceived recently any representations
from the descendants of the late King
Wajid Ali Shah of Oudh for the re-
cognition of their titles and the grant
of any benefits accruing therefrom;
and

(b) if so, action taken thereon?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
Several representations have been
received from the descendants of the
late King Wand Ali Shah of Oudh
praying for restoration of confiscated
properties, increase in pension, rewvi-
val of the dignuty of the Head of the
OCudh family, etc.

(b) Government have not consider-
ed it necessary to augment the provi-
sion already made for the descend-
ants of the King of Oudh. They have
not found it possible either to accede
to any of the other requests.

Confiscated Ships

*511. Shri Shree Narayan Das: Will
the Minister of Finance be pleased to
state:

(a) whether it is a fact that two
vessels m.v. Nor-everett and m.v.
Rebeverett were confiscated under the
Sea Customs Act recently;

(b) if so, the circumstances under
which these ships were confiscated;

(c) whether the confiscation con-
tinues or these vessels have been
released; and

(d) if so, the forms on which they
were released?

The Deputy Minister of Finance
(3ari B. R. Bhagat): (a) Yes, Bir.

{b) These vessels had specially con-
structed cavities for concealment of
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contraband goods and were confiscat-
ed under Section 187(12A) of the Sea
Customs Act for infringement of Sec-
tion 52A 1ibid in fact, in one of these
cavities gold valued at over two lakhs
of rupees was found.

(c) and (d). Both the wvessels were

released on payment of fines in lieu
of confiscation.

Smokeleas Domestic Fuel

. J Shri S. C. Samanta:
812. < Shri B. C. Mat:
Will the Minister of Education and
Scientific Research be pleased to state:

(a) whether it 15 a fact that a new
process for the manufacture of smoke-
less domestic fuel (Coke) has been

developed at the Central Fuel Re-
search Institute;

(b) 1f so, which sort of coal has
been experimented;

(c) what will be the cost of the
plant that has been evolved; and

(d) what will be the production
capacity of the plant?

The Deputy Minister of Education
and Scientific Research (Shri M. M.
Das): (a) Yes, Sir.

{(b) All types of coal including low
grade coking coals and 'non-coking
coals,

(c) and (d) Plants may be cons-
tructed with an output of 10 to 250
tons per day. The cost of the plant
would be about Rs. 10 per ton of daily
output.

Low Temperature Carbonisation Plant

*513. Shrli T. B. Vittal Rao: Will
the Minister of Steel, Mines and Fuel
be pleased to refer to the reply given
to Unstarred Question No. 541 on the
8th August, 1887, and state:

(a) whether any decision has since
been taken with regard to the setting
up of & low temperature carbonisation
Plant to manufacture smokelass
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domestic fuel at Kothagudam in
Andhra Pradesh; and

(b) if so, the nature of the deci-
sion?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) No,
the matter is still under consideration.

(b) Does not arise.
Ajld Funds in Universities

Dr. Ram Subhag Singh:
*514. Shri N. E. Munisamy:
Shri Panigrahi:

Will the Minister of Education and
Scientific Research be pleased to
state:

(a) whether the University Grants
Commission have prepared a scheme
to create aid funds in Universities for
giving financial aid to poor students;

{b) if so, the nature of that scheme;
and

{c) when that scheme will come

into operation?

The Minister of State in the Minis-
try of Eduoecation and Scientific
Research (Dr. K. L. Shrimali): (a)
Yes, Sir.

(b) A statement is laid on the Table
of the Lok Sabha. [See Appendix II,
annexure No. 80].

{c) The scheme will come into ope-
ration after the Universities accept
the same and forward detailed
schemes for the purpose to the Uni-
versity Grants Commission.

Refinance Corporation

Shri Morarka:
*515.{ Shri Nathwani:
| Sardar Iqbal Singh:

Will the Minister of Finance be
Pleased to state:

{(a) whether Government have de-
cided to set up a Refinance Cor-
poration i{o provide long term credit
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facilities for industries in the private
sector; and

(b) when would this decision be
implemented?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) Yes, Sir. The
proposed Corporation will provide
medium-term, and not long-term, loan
asgistance for the purpose.

(b) The Corporation is expected to
be registered shortly.

Advisory Committee for Tripura

*516. Shri Dasaratha Deb: Will the
Minister of Home Affairs be pleased
to state:

(a) the decision arrived at the
recent meeting in New Delhi of the
Advisory Committee for Tripura; and

(b) the steps taken to implement
these decisions and recommendations?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
Hon. Member was present at the last
meeting of the Advisory Committee
for Tripura and the proceedings of
that meeting have already been far-
nished to him in his capacity as a
member of the Advisory Committee
for Tripura.

(b) This information will be com-
municated to the hon. member at the
next meeting of the Advisory Com-
mittee or even earlier if so desired by
him.

Central Advisory Board of
Anthropology

*517. Shri Sanganna: Will the
Minister of Education and Scientifie
Research be pleased tb state:

(a) whether it is a fact that the
Government of India have decided to
set up a Central Advisory Board of
Anthropology;

{b) if so, whether the Board has
started functioning; and

(c) what methods ha'm been adopt-
ed for the execution of its work?
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The Minisier of State in the
Minisiry of Education and BSciemtific
Research (Dr. K. L. Shrimall): (a)
Yes, Sir.

(b) and (¢). The Board has not yet
started functioning.
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Mineral Oils

*519. Shri Ajit Singh Sarhadi: Will
the Minister of Steel, Mines and Fuel
be pleased to state:

(a) the amount annually spent for
the exploration of mineral oils 1n
partnership with private companies or
by Government (separately); and

(b) whether o0il has been struck in
any new area during the current
year?

The Minister of Mines and Oil (Shri
K. D. Malaviya): (a) The expenditure
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incurred by the Qil and Natural Gas
Commission is: '

(i) 1956-56 Rs. 3|4 lakhs.
(i) 1856-57 Rs. 70 lakhs,
(iii) 1057-58 Rs. 87 lakhs.

(From 1-4-57 to 31-10-37)

The Government of India have also
contributed the following amounts to-
wards the cost of Indo-Stanvac Petro-
leum Project for exploration in West
Bengal, i1n which Government has a
25 per cent. interest.

(1) 1954-55 8 lakhs.
(nn) 1955-56 30 lakhs.
(iii) 1956-57 30 lakhs,
(iv) 1957-58 41 lakhs.
(b) No, Sir.

Teaching of English at University
Stage

*520. Sardar Igbal Singh: Will the
Minister of Education and Scientific
Research be pleased to refer to the
reply given to Unstarred Question
No 932 on the 27th August 19837 and
state:

(a) whether the Committee,
appointed toc recommend ways and
means of securing an adeguate pro-
ficiency in English at the University
stage, has since submitted its report;

(b) if so, the main recommenda-
tions of the Commuttee; and

(c) the action taken by Government
on these recommendations?

The Minister of State Iin the
Ministry of Education and Bclentific
Research (Dr. K. L. Shrimali): (a) to
(c). The Committee submitted its
report to the University Grants Com-
mission a few days back. The Com-
mission will consider the report at its
next meeting to be held on the 4th
December, 1857. The recommends-
tions of the Committee and the views
of the Commission thereon will
become available only after the Com-
mission has considered the report.



2269 Written Answers

TIHEA-IT HIHT LT FOET WATA T

ot o wio wTEIW :

R L e

#q7  fww 5o gy «amA & FAT
1§ fF

(%) w1 aeHT ®wt wma & fs -
G-I HTAT 9T FTHT AW ST
g &

(&) w7 a<FIX #T W FEW H
gaarg st g€ € v fager §g Ade
# ®Q &G F &A1 A TR A
¥ oweqrw §F  argwy, SE@ewy,
NFET W AN e ¥ faen 7
wTqT wAqr

(7) =1 ag = 2 fF AT Qo
e ¥y gfaw afaqd o awwe
T & J3aeg § 9HE T4 § ; WL

. GERERALR B S

26 NOVEMBER 1957

Written Answert 2270

(7) ¥ wmar & fs e *
qorey gfow o & Y sfewifay &
T Y F e @ ¥ 3w fome
FAE o stfRama

(7) ™= gwvr & wIw T
WAEE FTATLE &7 ®a F &
fog fafaw st & ol wfuywfes
FIH ISTH T AT RE |

Children’s Museum

*522. Shri Shree Narayan Das: Will
the Minister of Education and Sclenti-
fic Research be pleased to state:

(a) the progress of work done by
an ad hoc Committece on Children’s
Museum; and

{b) whether any scheme has been
drawn up and approved?

The Minister of State in the
Ministry of Education and Seilentific
Research (Dr. K. L. Shrimali): (a)
The ad hoe Committee has had seven
meetings so far and has taken tenta-
tive decisions with regard to the
types of various Sections of the Chil-
dren's Museum, their space reguire-
ments and the exhibits to be displayed
in them. Plans and estimates for the
building of Museum based on these
decisions, are under preparation in the
Central] Public Works Department.

{b) No final scheme has yet been
drawn and approved.

Western Zonal Council

(Shri D. C. Sharma:
523 Shri Keshava:
: Shri Bibhuti Mishra:
1 Shri Wodeyar:

Will the Minuster of Home Affairs
be pleased to state:

(a) when the first meeting of the
‘Western Zonal Council was held; and

(b) how far the decisions arrived at
the meeting have been implemented
so far?
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The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (&)
The first meeting of the Western Zonal
Council was held on September 20,
1857, at Mysore.

(b) Information is being collected
and will be laid on the Table of the
Lok Sabha in due course,

Compensatory Allowance in Assam

*524. Shri T. B. Vittal Rao: Will the
Minister of Finance be pleased to
state:

(a) whether any decision has since
been taken for granting enhanced rate
of compensatory allowance to the
Central Government employees in
Assam; and

(b) if so, what is the rate?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) and (b). Yes.

A copy of the orders issued by Gov-
ernment is placed on the Table of

the Lok Sabha. [See Appendix II, an- .

nexure No, 92.]

Reorganisation of Tripura
Administration

#525. Shri Dasratha Deb: Will the

Minister of Home Affairs be pleased
to state:

{a) whether in view of the transfer
of a large number of subjects to
Territorial Council there will be any
reorganisation of the administrative
set-up of Tripura in the near future;
and

(b) if so, on what lines?

The Minister of State in the Minis.
try of Home Affairs (Shri Datar): (a)
Yes.

(b) The matter is under congidera-
tion.

Training in Social Beiences for Tribal
Workers

*526. Shri Sanganna: will the
Minister of Home Affalr be pleased
to state:

(a) whether it is a fact that the
State Govermmentr arr required to
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send candidates to the Tata Institute
of Social Science for training in tribal
work from the year 1957;

(b) if so, whether it is the intention
of Government that all personnel at
the helm of Adivasi problems will be
tramned on this pattern; and

(c) whether this training iz a
permanent feature?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) Yes Sir.
The State Governments have besn
advised to take the advantage of the
training facilities made available for
tribal welfare workers at the Tata
Institute of Social Sciences for this
year.

(b) The intention is not to get the
entire personnel dealing with Adivasi
problems to be trained on this pattern
but only as many as could be trained
at this Institute. The Ministry of
Community Development, the Ministry
of Food and Agriculture and some of
the State Governments have their own
traxnung programmes for such workers.

{(c) It is an experimental measure.

Purchase of Jeeps

J Dr. Ram Subhag Singh:
’ ‘L Shri Raghunath Singh:

Will the Minister of Defence be
pleased to refer to the reply given to
Starred Question No. 802 on the 4th
December, 1956 and state what fur-
ther progress has been made in the
proceedings against the four defend-
ants connected with the purchase of
Jeeps?

The Deputy Minister of Defence
(Shri Raghuramaish): Ot the four
defendants, the name of one defendant
had been struck off from the list of
defendants as already explained In
answer to Starred Question No. 80 of
the 18th July, 1956. Regarding the re-
maining three defendanta, the plsad-
ings of both the parties (ie. defend-
ants as well ag ours) are now closed
and an order hag been issued by the

*527
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Court on 23rd October, 1857 regarding
discovery and inspection of <docu-
ments.

Compuisory Primary Education in
Cantonments

*528. Sardar Iqgbal Singh: Will the
Minister of Defence be pleased to re-
fer to the reply given to Starred
Question No. 1231, on the 27th August,
1957, and state the up-to-date pro-
gress made regarding the question of
introduction of compulsory primary
education in Cantonments?

The Deputy Minister of Defence
(Bhri BRaghuramalah): It hag since
been decided that it will be more con-
venient to amend Section 118(n) of the
Cantonments Act simultaneously with
other amendments which have become
necessary to several sections of the
Cantonments Act, 1824, as a result of
the constitutional changes, and the re-
forms which have been introduced in
the Cantonment administration by
executive orders at present, and also
to give effect to the decisions which
the Government might take on the
extensive recommendations made by
the Estimates Commuittee last year. It
is hoped to introduce this comprehen-
sive legislation early.

State Bank of India

655. Shri Anirudh Sinha: Will the
Minister of Finance be pleased to state
the number of branches, pay and sub-
offices of the State Bank of India
opened in the State of Bihar since
nationalisation of the Imperial Bank
of India, with their location?

The Minister of Filnance (Shri T. T.
Erishnamachari): 7 branches and 2
sub-offices (pay-offices) have been
opened by the State Bank of India at
the following places in Bihar since its
inception on 1st July, 1855:~

Branches

1. Arrah

2. Daltonganj
3. Dumka

4. Giridih

5. Hajipur

6. Hazaribagh
7. Motihari
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Sub-Offices (Pay-Offices)
1. Sakri
2. Chakradharpur.

Joint Stock Companies

656. Shri V. P. Nayar: Will the
Minister of Finance be pleased to
state:

(a) the total number of companies
registered as on the 15th October,

1957 under the Indian Companies
Act;

(b) the number of private limited
companies, public limited and coms=~
panies limited by guarantees but not
having a share capital; and

(c) the foreign investments in each
category of the above mentioned com-
panies?

The Minister of Finance (Shri T. T.
Erishnamachari): (a) and (b). The
number of companies as on 30th Sep-

tember, 1957 under the different heads
mentioned are as follows:—

(i) Number of public

limited companies .. 9,342
(ii) Number of private

hmited companies 20,047
(i) Number of companies

limited by guarantee

and associations not

for profit - 1,289

Total .. 30678

(c) The information is not available,
as none of the statutory returns filed
by companies with the Registrars
under the Companies Act, 1956 are re-
quired to furnish this information.
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Double Member Constituencies

658. Shri Bibhuti Mishra: Will the
Minister of Law be pleased to state.

(a) whether there 15 any proposal
to split up double member or plural
member Lok Sabha and Assembly
constituencies into single member
constituencies; and

(b) 1f so, when 1t v ' be enforced”

The Minister of Law (Shri A, K.
Sem): (a) No.

{b) Does not arise.
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Social Tension in India

659 Shri Shree Narayan Das:
) Shri Radha Raman:

Will the Minister of Education amd
Scientific Research be pleased to
state

(a) the results of research carried
on regarding causes of social tension
in India;

(b) whether the research 1s still
continuing,

(c) what 13 the total expenditure
incurred so far; and

(d) the extent to which gdvantage
has been taken and the results
achieved 1n this respect?

The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr. K. L. Shrimali): (a) and
(d) The results of research regard-
ing causes of social tension in India
have not been assessed and formulat-
ed, as the research 1s still continuang
n some universities

(b) Yes

(c) Rs 1,893,759
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Officers of All India Cadre

66l. Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased
to lay a statement on the Table show.
ing:

(a) the number of complaints
received and investigated by the Cen-
tral Government against officers of All
India Cadre during 1857, so far;
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(b) the action taken omn these com-
Plaints;

(c) the designation of officers
punished and those who are under
suspension and the action being taken
against each; and

(d) the number of the officers
exonerated after investigation and
enquiry?

The Minister of State in the Minis.
try of Home Aff3irs (Shri Datar): (a)
to (d) The required statement is plac-
ed on the Table of the Lok Sabha.
[See Appendix II, annexure No. 93].

Industrial Management Cadre

062, Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased
to refer to the reply given to Starred
Question No. 722 on the 8th August,
1957 and state-

(a) the progress made so far
regarding recruitment to All India
Service for Manning Industrial Under-
takings: and

(b) the broad reasons for the forma-
tionr of thie cadre?

The Minister of State in the Minis-
try of Home Affairg (Shri Datar): (a)
Selecticns have not yet been made,
As stated in my reply to the Starred
Question referred to, i1nterviews are
expected to commence sometime early
next year.

{b) The reason for the formation of
the service are given in the Ministry
of Home Affairs Resolution
No F21(12)-EQ/56, dated the 12th
November, 1957 which has been pub-
lished in the Gazette of India dated
the 23rd November, 1957.

Ex-Criminal Tribes

663 Shri D. C Sharma: Will the
Minister of Home Affairs be pleased to
state:

(a) the steps taken in the Second
Five Year Plan period so far to
improve the lot of Ex-Criminal Tribes
in the country; and
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(b) whether Government are consi.-
dering ways and means s0 as not to
allow the lapse of money allotted in
the 1957-58 Budget for the welfare of
the ex-crimunal Tribes?

The Deputy Minister of Home
Affairs (Shrimatl Alva): (a) State-
ments showing the funds allocated
scheme-wise both under the State and
the Central Sectors of the Plan for
the welfare of Ex-Criminal Tribes
during 1956-57 and 1957-58 are Jaid on
the Table of the Lok Sabha. [See Ap-
pendix II, annexure No, 94].

(b) Necessary steps are being taken
in this connection.

Motor Car Thefts in Delhi

rShrl D. C. Sharma:
664. £ Pandit D. N. Tiwary:
| Shri Radha Raman:

Will the Minister of Home Affairs
be pleased to lay a statement on the
Table showing the total number of
motor cars stolen and recovered in
Delhi during 1957 so far and state:

(a) how do these figures compare
with the figures of the previous year
(month-wise); and

{b) the steps Government propose
to take to prevent such thefts?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
A statement showing the total number
of cars stolen and recovered in Delhi
during the period 1st January, 1858 to
31st October, 1958 and 1st January,
1957 to 31st October, 1857, ig placed
on the Table of the Lok Sabha [See
Appendix 1I, annexure No. 95].

(b) The mam reason for the increase
in car thefts is the tendency of car-
owners to leave their cars unattended
and unlocked in the streets. They
have been advised through Press notes
not to do so.

Multipurpose Schools in Delhi

5. Shri D. C. Sharma: Will the
Minister of Education and Scientific
Research be pleased to state:
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() the amount sanctioned for the
conversion of Higher Secondary
Schools into Multipurpose Schools
during the first year of Second Five
Year Plan in Delhi;

{b) whether any grants were made
during the First Five Year Plan
period;

(¢) if so, the amount thereof; and

(d) how many Higher Secondary
Schools in Delhi have been converted
into Multipurpose Schools during the
first Plan period?

The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr, K. L. Shrimall): (a) Nil

(b) No.

(c) Does not arise.

(d) Nil

Appointment of a Director in the
Indian School of Mines and A;rpud
Geology, Dhanbad

ecg. J Shri Subodh Hasda:
- 3 Shri R. C. Majht:

Will the Minister of Education and’
Scientific Research be pleased to state:

(a) whether 1t 15 a fact that a post
of Director in the Indian School of
Mines and Apphed Geology at Dhan-
bad has been recently created;

(b) if so, the urgency for creating
the post; and

(¢) the respective functions of the
Director and the Principal of the said
Institution?

The Deputy Minister of Educatien
ajnd Scientific Ressarch (Shri M. M.
Das): (a) Yes.

(b) The post had to be created for
the implementation of a comprehen-
sive programme of development of
the School in the current Plan period.

(¢) The Director is in charge of the
overall administration and develop-
ment of the School. He is also exer-
cising the functions of Head of De-
partment so far as the School is con-
cerned.
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Technioal Training in U.B.A.

Shri Barman:
‘“‘flsm 8. C. Samanta;

Will the Minister of Education and
Scientific Research be pleased to state:

(a) the number of persons that have
so far been sent to U.S.A. from India
for technical training under the Tech-
nical Co-operation Mission scheme
since itg inception;

(b) whether the Government of
India have to incur any expenditure
on the trainees;

{(e¢) whether teachers and workers
in other fieldg also have been sent to
U.S.A. under this programme; and

(d) if so, their number and the flelds
in which they have worked?

The Deputy Minister of Education
and Scientific Research (Shri M. M.
Das): (a) 49 persons belonging to the
teaching staff of Universities and other
Institutions have been sent to U.S.A.,
so far, for Technical Training under
T.C.M. Programme. Of these, 37 per-
sons have returned to India.

In addition, seven heads of Techni-
cal Institutions have also visited U.S.A.
under T.C.M. Programme to study the
organisation, developsent etc. of tech-
nical education in that country.

(b) No, sir.

(c) Yes, sir.

(d) 40 persons connected with
teaching and other educational activi-
ties have been sent to U.S.A. for
training under the T.C.M. Programme.
The broad flelds of training are:
Secondary Education, Adult Education,
Vocational Guidance, Curriculum
Planning, Youth Welfare, Social Wel-
fare, Organisation and Supervision of
Schools, Home Science Education in-
cluding Home Management, Home
Economics, Child Welfare, Home Tex-
tiles, Institutional Management, Teach-
ing of foreign languages.
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Property of Religions Institutioms

669 Shri H. N. Mukerjee:
‘Y Shri M. Elas:

Will the Minister of Finance be
pleased to state whether Government
have any estimate of the liquid weaith
in the possession of religious and
other public charitable endowments?

The Minister of Finance (Bhri T. T.
Krishnamachari): No, Sir.

Bank Deposits and Company EReserves

Shri H. N. Mukerjee:
Shri M, Elias:

Will the Minister of Finance be
pleased to state:

(a) the total amount of bank depo-
gits both on call and for fixed periods,
with the Reserve Bank, the State Bank
of India, Scheduled Banks and Non-
Scheduled Banks (to be shown sepa-
rately) as on the lst October, 1967;
and

670.
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(b) the total reserveg of joint stock
concerns at the beginning of the
financial year?

The Minister of Finance (Shri T, T.
Krishnamachari): (a) The statutory
deposits of banks with the Reserve
Bank as on 4th October, 1967 amount-
ed to Rs. 94'15 crores. The Reserve
Bank does not accept time deposits;

For the State Bank only consolidat-
ed figures of “‘deposits and other ac-
counts’” can be given. As on 4th
October, 1957 they stood at Rs. 34949
crores;

Figures of “demand and time lia-
bilities” of the Scheduled Banks as on
4th October, 1857 were Rs. 723°'18
crores and Rs. 626'50 crores respective-
ly, figures of demand and time
deposits as such are not available;

Information 1n regard to deposits of
non-scheduled banks as on 4th Octo-
ber, 1857 1s not yet available As on
the last Friday of May 1857, the
demand deposits and time deposits
with them were Rs. 27:08 crores and
Rs 45°'87 crores, respectively;

(b) Information 1s available only in
regard to 750 joint stock public limit-
cd companies registered in India with
paid-up capital of not less than Rs. §
lakhs each, excluding banking, insur-
ance and investment companies, Gov-
ernment companies, companies limited
by guarantee and non-profit associa-
tions Their total reserves in the ac-
counting year July 1955 to June 1856
aggregated Rs. 332°50 crores.

Dalmia Case

611 J Shrl1 T B. Vittal Rao:
) 1 Shri Bhakt Darshan:

Will the Minister of Finance be
pleased to state:

(a) the progress made up-to-date in
the legal proceedings launched against
Shri R. K, Dalmia in connection with
the alleged misappropriation of funds
of the Bharat Insurance Company;

(b) whether it is a fact that there
has been some delay in the matter of
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submission of certain papers to the
Court by Government; and

(c) if so, the steps taken to expedite
the same?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) Copies of over
4,000 documents seized during the
course of 1nvestigation and the state-
ments of 1489 prosecution witnesses re~
corded in the course of the Investiga-
tion have been supplied to the accused.
The accused has been, from time to
time, filing preliminary objections, Tike
challenging the jurisdiction of the
court to hear the case, etc. and mov-~
ing all aszpellate courts. Not much
progress has, therefore, been made
with the case.

(b) No, Sir.
(¢) Does not arise.
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(v) sz fgx & & Ifaad
®T A A AT AT A 47, TAM
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Citizenship

€72, Shri Gajendra Prasad Sinha:
Will the Minister of Home Affalrs be
pleased to state:

(a) whether jt is g fact that in a
recent judgment the Andhra High
Court has declared that Passport
could not be taken as dn cvidence of
a person's citizenship; and

(b) if so, steps taken in this con-
nection?

The Minister of State in the Minis-
try of Home Affairg (Shri Datar): (a)
The judgment states that a passport
cannot be held as conclusive proof of
the wvaluntary  acquisition of the
citizenship of a foreign country.

{b) The State Government are seek-
ing permission to file an appeal in the
Supreme Court.

Industrial Finance Corporation

4 § Shri Morarka:

. XShrl Nathwani:

Will the Minister of Finance be
pleased to state:

(a) the total amount of loans sanc-
tioned by the Industrial Finance Cor-
poration upto the end of September,
1957,

(b) the total amount actually dis-
bursed uptoc the above date; and

(¢) the largest amount of a loan
given to a single concern or a group
of concerns under the same manage-
meni?

The Minister of Finance (Shri T, T.
Krivhnamachari): (a) Rs. 55,11, 50,000/-

(b) Rs.28,32,37,622:54 nP.
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(c) Rs. 8:08 crores (inclusive of an
additional loan of Rs. 50 lakhs sanc-
tioned subject to Government guar-
antee)—largest amount sanctioned to
a single concern.

Rs. 3,39,35,800/- (inclusive of the
above Rs. 3-60 crores)—largest
smount of loans sanctioned to a
group of concerns under the same
management.

Loan to Industrial Finance Corp;n—
tion

675. Shri Morarka:
Shri Nathwani:

Will the Minister of Finance be
pleased to slate:

(a) the total amount of loan given
by Government to the Industrial Fin-
ance Corporation till the 30th Septem-
ber, 1837;

(b) the sum, if any, carmarked for
giving more loans to the Corporation;
and

{c) the security and the terms on
which these loans are given to the
Corporation?

The Minister of Finance {(Shri T.
T. Krishnamachari): (a) Rs. 10
Crores.

(b) It has been decided tentatively
to grant an additional loan of Rs. 5
crores to the Corporation during the
current financial year, viz.,, 1957-58.

(c) The Central Government
grants loans to the Corporation
under sub-section (4) of Section 21
of the Industrial Finance Corporation
Act, 1948. The lcans so far made
available carry 43% interest and are
repayable in seventeen annual equat-
ed instalments.

Illegal Activitfes of Ships

676. Shri Raghunath Singh: Will the
Minister of Finance be pleased to
state how many ships have been fined
by the Custom authorities of the ports
and harbours on account of their
illegal activities during the year 1957,
so far?
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The Minister of Finance (Shri T.
T. Krishnamachari): Seventy eight
ships were fined on account of their
illegal activities by the Customs
authorities during the year 1957
(January to October, 1857).
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Defence Production

878. Shri S. M. Banerjee: Will the
Minister of Defence be pleased to
state:

(a) whether there is a scheme to
co-ordinate the Army Workshops
and Technical Development Establish-
ments with Ordnance Factories for
stepping up defence production; and

(b) it so, whether this scheme 1s
likely to be discussed with the re-
presentatives of the All India De-
fence Employees Federation?

The Deputy Minister of Defence
(Shri Raghuramaiah): (a) No Sir.

(b) Does not arise,
Plece Workers in Ordnance Factories

679, Shrl B. M. Banerjee: Will the
Minister of Defence be pleased to
state:

(a) whether the piece workers in
Ordnance Factories are guaranteed
their minimum pay; and
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(b) whether there is any ceiling on
their piece work earnings?

The Depuiy Minister of Defence
(8hri Raghuramaiah): (a) Yes.

(b) No.
Permanency for Industrial Workers

680. Shri S. M. Banerjee: Wil the
Minister of Defence be pleased to
refer to the reply given to Starred
Question No. 580 on the 28th May,
1857 and state:

(a) whether there is a proposal to
increase the percentage of perma-
nency to 80 per cent, in the case of
industrial establishments in Defence
installations; and

(b) if so, the stage at which the
proposal stands?

The Deputy Minister of Defence
(Shri Raghuramaiah): (a) No.

(b) Does not arise.

Pension and Travelling Allowance o
Armed Forces

681, Shri Narayanankutty Menon:
Will the Minister of Defence be
pleased to state whether Government
propose to revise the pension rules
and rules relating to the grant of
travelling allowance to members of
armed forces?

The Deputy Minister of Defence
(Sardar Majithia): As regards the
first part of the gquestion, the posi-
tion is that some of the major pen-
sion rules have already been revised
by the introduction in 1853 of a New
Pension Code in its main outlines
and by the subsequent issue of sup-
plementary orders, and a rule-by-
rule rewvision of the Pension Regula-
tions in the context of the New Pen-
sion Code 1is already in progress,

The answer to the second part of
the question, relating to travelling
allowance, is in the negative.
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agr &
Gazette of Manipur

684, Shri L. Achaw Singh: Will the
Minister of Home Aflairs be pleased
to state:

(a) whether it is a fact that the
supply of free copies of the Gazette
of the Manipur Administration for-
merly available to the working
journalists of Manipur was suspended
from the‘ 1st August, 1956;

(b) if so, the reasons thereof; and

(¢) whether copies of the State
Gazette in the Union Territories of
Himachal Pradesh and Tripura are
available free of cost to working
journalists and organisations of
journalists in the Territories and
outside?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
Yes, from 28th July 1858.



2291 Written Answers

(b) Audit authorities raised an
cbjection to the free supply of copies
of the Manipur Gazetle to non-
Government offices and correspon-
dents of news-papers ete.

(¢) Copies of Himachal Pradesh
Gazette are supplied free to all
working journalists (correspondents)
who are accredited representatives of
various news-papers and news agen-
cies in Himachal Pradesh.

Copies of Tripura Gazette are sup-
plied to twe weekly news-papers on
¢xchange basis.

Tilicit Distillation

685. Shri L. Achaw Singh: Will the
Minister of Home Affairs be pleased
to state how many cases of illicit
distillations have been detected in the
Union Territories and the number of
such cases in each during the year
1956-577

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
The number of cases of illicit distil-
lation detected during the vear 1»%-
BT are:—

(i) Andaman and Nicobar

Islands. el 40
(ii) Delhi. e BB
(ii1) Himachal Pradesh. .. 156
(iv) Laccadive, Minicoy &

Amindivi Islands, .. Nil
(v) Manipur .. Nil
(vi) Tripura. - 6T

AHI & fawg A s@arn
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Dethi Schools

~ J Shri Radha Raman:

G, 1 Shri Shree Narayan Das:

Will the Minister of Education and
Scientific Research be pleased to
state:

(a) the percentage of pass students
of Matric and  Higher Secondary
Classes of private-aided and Govern-
ment motion of Shri Goray and other
the period 1856-57; and

(b) the percentage of their divisions
as well?

The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr. K. L. Shrimali): (a) and
(b). A statement is laid on the
Table of the Lok Sabha. [See Ap-
pendix II, annexure No. 96].

Loss of File
688. Shri Easwara Iyer: Will .the

Minister of Home Affairs be pleased
to refer to the reply given to Starred
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Question No. 329 on the 25th July,
1957 and state:

(a) whether the attempt to re-con-
struct the lost file has been success-
ful;

(b) whether the investigation
against the Income Tax Officer is
being proceeded with; and

(¢) it so, at what stage is the
investigation?

The Minister of State in the Minis.
try of Home Affairs (Shri Datar): (a)
Yes.

(b) and (c). The investigation has
since been finalised and the case
referred to the Department concern-
ed for appropriate action.

Boiler Room Attendants of Naval
Vessels

689. Shri Warior: Will the Minister
of Defence be pleased to state:

(a) the daily total working hours of
men in the boiler room of vessels in
the Navy; and

(b) whether Government are con-
templating reduction in their working
hours?

The Deputy Minister of Defence
(S8hri Raghuramaiah): (a) Normally
eight hours per day which is divided
into two watches of four hours each
when the ship is at sea.

(b) No.

Steel Production in Eanpur Ordnance
Factory

690. Shri 8. M. Banerjee: Will the
Minister of Defence be pleased to
state:

(a) whether it is a fact that produc-
tion of steel in Ordnance Factory,
Kanpur has increased;

(b) it not, the reasons therefor; and

{c) the steps taken to step up pro-
duction?

The Deputy Minister of Defemce
(8hri Raghuramaiah): (a) Yes, Sir.
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(b) and (¢). Do not arise.

Development Schemes in  Tripara

691. Shri Bangshf Thakur: Will the
Minister of Home Affairs be pleased
to state:

(a) the money spent for the general
development of Tripura since acces-
sion to 1956; and

(b) how much money has been
spent on establishment during the
above period?

The Minister of State in the Minis-
try of Home Affairs (Bhri Datar): (a)
Hs. 10,88,35,000/-.

(b) Rs. 3,43,49,000/-.
Travelling Allowance

692. Shri E. M. Rao: Will the
Minister of Home Affairs be pleased
to state: v

(a) the number of travelling allow-
ance bills under Travel Concession
Scheme of non-gazetted officers sub-
mitted since January, 1957;

(b) the number that have been
paid before the expiry of three
months;

({c) the number of bills which are
still pending; and

(d) the number of bills which are
outstanding for more than six months?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) to (d). In pursuance of an
assurance given in the House to an
earlier unstarred question: No. 1241,
enswered on 4th September, 1857, on
the same subject, information as in
the following proforma, is being col-
lected, and it will be laid on the
Table of the House shortly.

Gold Smuggling

693. Shri Raghunath Singh: Will the
Minister of Finance be pleased to
state whether it is a fact that on 1bth
October, 1957 gold worth Rs. 10,638,800
was seized by customs police from an
Arab mechanised country vessel
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(b). A statement is 1a7@ on the
Table of Lok Sabha. [See Appendix
II, annexure No. 97].

«M. L. Mahmoudi” which was bound
for Calicut from Veraval?

' The Minister of Finance (Shri T. T.
Krishnamachari): Yes, Sir.

On the 15th October, 1957, gold
weighing 10,038 tolas valued appro-
samately at Rs. 10,63,800 was seized
from the vessel “M. V. MOHAMEDI"
which had arrived at Kozhikode from
Kuweit wvia Veraval A further
quantity of 13372 tolas of gold valued
at Rs. 13,82,000 approximately was
also seized from the same vessel when
it was rummaged again on the 18th
October and 4th November, 1857.

Income-Tax Officers and Mspectors

€54. Shri Balarama Krishnaiah:
Will the Minister of Finance be
pleased to state:

(a) whether Government have
recruited any new candidates to the
Income-Tax Department as Income-
Tax Inspectors or Officers due to the
increase in work during the Yyear
1957-58; and

(b) if so, on what basis Govern-
ment have recruited the candidates?

The Mintster of Finance (Shri T. T.
Krishnamachari): (a) No.

{b) Does not arise.

Grants to Universities

685. Shri Balarama KErishnaiah:
Will the Minister of Education and
SBcientific Research be pleased to
state:

(a) the amount of money given as
grants to the Universities of Andhra,
Osmania and Sir Venkteswara by the
University Grants Commission during
the years 1854-55 and 1955-56; and

(b) whether the Commission have
made any special grants to any one
of these universities in the same
period?

The Minister of State in the Minis-
try of Education and Sclentific Re-
seareh (Dr. K. L. Shrimall): (a) and
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Supply of Irom Ore to Bteel Plants

697, Shri Bhivananjappa: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether it is a fact that the
Government of India is making arran-
gements for the supply of iron ore to
the three steel plants as the public
sector projects get under way; and

(b) the total cost of the ore mining
projects in all?

The Minister of Sgeel, Mines and
Power (Bardar Swaran Singh): (a)
Each of the three steel plants requires
about two million tons of iron ore
annually. For the Rourkela ‘steel
plant, a new mine is being developed
in Barsua about 45 miles away. Pre-
paration of the site has been com-
pleted. Houses are under construc-
tion. A contract has been concluded
for the supply and erection of the
mining equipment. For the first
twelve months of operation of the
steel plant, when the new mine will
not be ready, it is proposed to obtain
ore from existing sources of supply
in the Gua region.

Iron ore for Bhilai will be drawn
from mines which are being develop-
ed in Rajhara about 60 miles away.
The mines have been designed by a
team of Indian and Soviet experts.
Tenders were invited for civil engine-
ering work. The response has not
been encouraging. The possibility of
getting the work done by the contrac-
tor who is doing similar work in
Barsua, is heing explored. Contracts
have been signed with the USSR for
the supply of the mining equipment.
For the first five or six months of the
operatian -of the stee]l works, ore will
be mined manually, sized and sent to
Bhilai.

For the Durgapur steel plant, iron
ore will be obtained from a new
mine which is being developed by
company in which Government has
the major share. These mines will
be in Bolani in the Gua region. The
survey of a railway siding to comnect
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the mines with the rail head at
Barabil has been completed and ten-
ders have been invited for the con-
struction of the siding. Preliminary
geological exploration at site has
been completed and a project report
obtained from a firm of Consulting
Engineers. It i= hoped that these
mines will be ready in time to supply
the first blast furnace which is due
to be commissioned by the 81st of
October, 1859.

{b) It is difficult to estimate at
this stage, with any degree of accu-
racy, the likely costs of these mines.
But the three ore mines are together
estimated to cost about Rs. 12 crores
or so.

Ganja Smuggling

€98. Shri L. Achaw Singh: Will the
Minister of Finance be pleased to
state:

(a) the total quantity of contra-
band ganja seized by the Excise De-
partment during 19858-57 in Manipur;

(b)Y the total quantity of smuggled
ganja seized by the department on
the borders of Manipur; West Bengal
and Assam during 19568-57; and

(c) the estimated production of
ganja planted legally and illegally,
during 1956-57?

The Minister of Finance (Bhri T. T.
Krishnamachari): (a) Quantity of
contraband ganja seized By the Excise
Department was 1 md. 10 srs. 25 tolas
approximately.

(b) Quantities of smuggled ganja
seized on the borders ¢of West Bengal
and Assam were 20 mds. ® srs. 7O
tolas and 14 mds. 35 ars. 42 tolas
respectively.

(c) According to Government esti-
matee 76 maunds of ganja was legally
produced in 1936. The figures for
1957 are not yet available. It is not
poasible to estimate the quantitieg
produced ilegally.
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‘Madrasas’ of Tripura
699, Shri Bangshl Thakur: Will the

Minister of Education anhd Sclentific
Research be pleased to state:

(a) whether it is a fact that no
pecuniary help has been given by the
Education Directorate of Tripura to
the ‘Madrasas’ and ‘MakYobs' of Tri-
pura, in which Arabie, Persian, Urduy,
English and Bengali are being taught;
and

(b) if so, the reasons thereof?

The Minister of State in the Minia-
try of Education and Sclentific Re-
search (Dr. K. L. Shrimali): (a) No,
Sir. Greants-in-aid are given to the
deserving ‘Madrasas’ and Maktobs’.

(b) Does not arise.

Conferences
J 8hri Hem Raj:
709. { Shri Daljit Singh:

Will the Minister ufltu.nu be
Pleased to state:

{a) the number of conferences con-
vened by the different Central Minis-
tries during the months of September
till the middle of November, 1857;

(b) the names of places where theds
were held; and

(¢) the expenditure incurred on
each one of them?

The Minister of Finance (Shri T. T.
Krishnamacharl): (a) to (¢). The in-
formation is being collected an® wMl
be placed on the Table of the Lok
Sabha.
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Civilian Employees of LAF.

70z, Shri 8. M. Banerjee: Will the
Minister of Defence be pleased to
refer to the reply given to Unstarred
Question No. 1420 on the 9th Septem-
ber, 1957 and state:

(a) whether orders regarding per-
manency of civilian employees 1n the
IA.F. have since been implemented;
and

(b) if so, the total number of In-
dustrial and non-Industrial employees
declared permanent so far?

The Deputy Minister of Defence
(Bhri Raghuramaiah): (a) Yes. Orders
regarding permanency of civilians in
the ILAF. have been implemented in
respect of the following categories:—

(i) Class III (Non-Industrial).

Clerks.

Stenographers.
Draughtsmen.
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Librarians.
Leboratory Asgistants.
Tracers.
(1i) Industrial:
Proof Firer.
Boot Maker.
Brick layer.
Painter.
Tailor.
Tool Maker.
Moulder.

As regards the other categories of
Class III Non-Industrial, Industrial
and Class IV personnel, the necessary
action is being taken.

(b) 433 Class III non-Industrial
employees and 7 Industrial employees
have so far been deciared perma-
nent.
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Forelgn Investments

705. Shri Damani; Will the Minister
of Finance be pleased to lay on the
Table a statement showing the total
foreign investments in various impor-
tant industries in India, together with
the percentage to the total investment
in that industry as a whole?

The Minister of Finance (Shri T. T.
Krishnamachari): A statement giving
the required information to the extent
available and as at the end of 1953
is laid on the Table of the Lok Sabha.
[See Appendix II, annexure No. 98);
later data are yet under compilation.

Gold Smuggling

708. Shri Raghunath Singh: Will
the Minister of Finance be pleased
to state whether it is a fact that o=
31st October, 1957 Custom authorities
at Calcutta recovered gold valued at
about Rs. 21 lakhs from a ship coming
from Far East?
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The Minlster of Finance (Shri T. T.
Krishnamachari): On the 31st Octo-
ber, 1957, the Customs a®thorities at
Calcutta seized gold valued at
Rs. 23,779,490 approximately from the
ship M V. ‘Eastern Saga’ comung from
¥ar East.

Seizure of Smuggled Gold

7107. Shri Raghunath Singh: Will
the Minlster of Finance be pleased to
state whether 1t 1s a fact that on the
night of 3rd November, 1857, gold
weighing about 7500 tolas worth
Rs. 8 lakhs was recovered from an
Arab Vessel at Beypore about s1x
miles from Calicut?

The Minister of Finance (S8hri T. T.

Krishnamachari): The answer is in
the affirmative

Promotion in Army

708. Shri Daljit Singh: Will the
Minmister of Defence be pleased to

plate:

(a) the procedure for selecting
N C.0s. for promotion to the J.C.Os.
in the Army;

(b) whether a NCO who passes
the senior course for N.C.Os. 1s con-
sidered fit and eligible for promotion
to the JC.O’s rank;

(c) if so, whether the procedure is
followed by all branches of the Army;

and
{d) if not, the reasong therefor?

The Deputy Minister of Defence
(Sardar Majithia): (a) N.C.Os,, who
have not completed 21 years of ser-
vice, not attained the age of 40 years
and have passed the prescribed cadre
course, are normally eligible for pro-
motion to the J.C.O'.s rank. The
selection is made, against specific
vacancies, from among the eligible
N.C.Os. on the basis of seniority sub-
ject to fitness.

(b) Passing of a cadre course Ia
One of the conditions reqiiired to be
fuMiDed for eligibility, but iz not con-
gidered as a final determining factor
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for fitness, for promotion of an N.C.O.
to the J.C.0.'s rank.

) (c) and (d). The procedure outlined
in the answers at (a) and (b) above
15 followed by all branches of the

Army.
Sterling Balances

709 Shri Hem Raj:
’ Shri Daljit Singh:

Will the Minister of Finance be
pleased to state:

(a) the amount of sterling balances
which were utilised for financing the
First Five Year Plan; and

(b) the amount of sterling balances
used for financing the Second Five
Year Plan upto the end of October,

19577

The Minister of Finance (Shri T. T.
Krishnamachart): (a) and (b).
Drawals from  sterling balances
amounted to Rs 138 crores over the
First Five-Year Plan period and since
the 1st April, 18568 to the end of
October, 1857, drawals amounted to
Rs. 418 crores. Since the belance of
payments statistics do ndt distinguish
between Plan and non-Plan expen-
diture, it is not possible %o say de-
finitely how much of these drawals
can be ascribed to the Plan.

Selzure of Smuggled Gold

710. Bardar Ighal Bingh: Will the
Minister of Finance be pleased to

state:

(a) how many raids were under-
taken in the District of Amritsar,
Gurdaspur and Ferozepore in the last
filve years with a view to trace
smuggled jewellery and gold;

(b) the value of iewe].lery lnd gold
found in these raids;

(c) whether any prosecution took
place later on;

(d) what were the Court's decisions;
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(e) whether articlese other than
jewelery, like cash were attached in
these ralds; and

(f) whether the sealed imported
synthetic stones that were déclared in
the Income Tax Returns were exempt-
ed from attachment?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) No such ralds
were made in the Districts of Gurdas-
pur and Ferozepore during this period;
in the District of Amritsar thirty
raids In all were made one in 1855
and twenty nine in 1856.

(b) No smuggled jewellery was
found. The quantity of ld seized in
1955 was 90 tolas valued at Rs. 8,000
and in 1956, 427 tolas valued at
Rs. 42,700.

(¢) No prosecution was undertakeh.

{d) In view of the négative reply
to (c) above thiz quést®®n does not
arise.

(e) No,

(f) No such question came up for
consideration.

Colombo Plan

711. Sardar Igbal Singh: Will the
Minister of Finance be pleased to
state:

{a) whether assistance has been
granted during 19%7-58 so far to
neighbouring countries under the
Colombo Plan by India; and

(b) if so, the nature thereof?

The Minister of Finance (Bhri T. T.
Krishnamacharl): (a) Yes, Sir.

(b) Technical assistance in the
nature of provision of training facili-
ties in India and services™? Indian
experis is given to India’s neighbours
who are members of the Colembo
Plan. In addition, economic assistance
is given to Nepal through the Indian
Aid Mission for the execution of de-
velopment schemes, construction and
maintenance of roads, and conducting
of surveys etec.
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Location of Ofil Refinery

Sardar Igbal Singh:
12, Shri Basumatari:
Shri P. C. Borooah:

Will the Minister of Steel, Mines
and Fuel be pleased to State:

(a) whether a body of experts has
been selected for preparing the pro-
ject studies for Barauni and Gauhati
with a view to take a final decision
regarding the location of the new oil
Refinery;

(b) if so, its composition;

(c) whether they have completed
their studies and submitted their
report to Government;

(d) if so, the details thereof; and

(e) the cost of preparation of the
report?

The Minister of Mines zand Ol
(Shri K. D. Malaviya): (3) Yes, Sir.

(b) and (c). M/s. Foster Wheeler
Corporation of U.8.A. have been
selected as consultants for the pre-
paration of project studies for the
proposed refinery. They will start
the work shortly.

(d) Does not arise.

(e) Rupees three lakhs approxi-
mately.

Welding Works in Steel Plants

713. Shri V. P. Nayar: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) the total amount estimated to
be necessary for welding works in
Rourkela, Durgapur and Bhilai steel
projects; and

(b) what percentage of the above
welding work will be done by the
Indian Oxygen and Acetyline Com-
pany (Private) Ltd.?

The Minister of Bteel, Minegs and
Fuel (Sardar Swaran Singh): {(a) and
(b). Informatien is not awvailable se-
parately on the cost of welding.
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Aoquisition of Lang in Nasik District

714. Shri Jadhav: Will the Minister
of Defence be pleased to state:

{a) the extent of land acquired in
Nasik District for military purposes
between the years 1951 and 1855 with
a break-up of area for each village;

(b) whether it is a fact that the
rents for the lands acquired in Vadner
Dumala and Vadala have not been
Jpaid for the year 1754.53 and on-
wards;

(e¢) whether it is a fact that there
is an artillery school in° the area
acquired in Vadner Dumala;

(d) how much area surrounding the
above artillery school has been
declaréll as danger-zone;

(e) whether it is a fact that com-
pensation fer the lands #cquired has
not been paid so far; and

(f) if so, the reasons why it has not
been paid and when it will be paid?

The Depaty Minister of Defence
(Sardar Majithia): (a) The extent of
land is 17,960 acres 15 gunthas. The
break-up of area for each village is as
follows:

Area
Name of village -
Acres Ga As
gll;i'g“r Bahul 454 21 12
ngve Bahula 18 -
Vadner Bumala ?gg 21 —
Deol ili 150 Is —
Vadala 406 12 —
Belgion Dhure 2169 18 —
Ambe Bahula 2899 2 4
Ambad Budruk 4879 25 12
Aswali Bahula 3201 3s 12
Goulane 1788 15 8
Lahavit 1134 16 —
Loho Shingve 3s 14 -_

(b) Yes. No rent is payable for the
lands after their acquisition.

(e) No,
{d) Does not arise,
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(e) and (f). Government sanction
for payment of compensation, wher-
ever assessed by the Collector, has
already been accorded and the State
Government are arranging dis-
bursements through the Collector
concerned. Where the assessment is
not yet complete, 50 per cent ‘on
account’ payment of the amount like-
ly to be assessed has been authorised.

Aboiition fof Delhi State
Administration *

715. Shri Snrendranath Dwivedy:
Will the Minister of Home Afiairs be
pleased to lay on the Tsble a state-
ment showing:

(a) the number of GovernfNént
servants retrenched, or demoted is a
result of the abolition of Delhi State
follewing the report of the Siates
Reorganisation Commission;

(b) the number of persons re-
trenched due to the abolition of the
posts for other reasons since the new
administration set up came into being
in Delhi; and

(¢) which are those posts and the
reasons for their abolition?

The Minister of State in the Minks-
try of Home Affairs@Bhri Datar): (a)
As a result of the constitutional
changes made in regard to Delhi in
consequence of the adoption of the
scheme for reorganisation of State, 59
Government employees were render-
ed surplus. Out of these, one had
resigned, one retired and 48 had been
appointed to alternative eguivalent
posts. No suitable posts could be
found for the remaining 9 persons
who had to be reverted to their sub-
stantive posts in lower grades. No
person of the erstwhile Vidhan Sabha
or Ministers' offices was, however, re-
trenched.

{(b) and (c):

(i) Temporary post of Translator
which was in the main Secretariat
was abolished as it was no longer
needed and the incumbent was re-
trenched;
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(il) In addition to the post of
Translator, one post of Superinten-
dent and one post of Assistant In-
charge were also abolished  with
effect from 1st March, 1857, because
the office of Housing and Rent Officer
and Director of Social Welfare and
Rehabilitation was transferred to the
Government of India, Ministry of Re-
habilitation. The incumbents of these
two posts were reverted to their sub-
stantive posts as Assistant-In-
Charge and Assistant respectively.

LHe Insurance Business

716. Bnri N. R. Munisamy: Will the
Minister of Finance be pleased to lay
a statement on the Table showing:

(a) the total investment made by
the Life Insurance Corporation in both
privale and public sectors in the coun-
try so far industry-wise: and

{b) whether a siatement showing
the various industries in which invest-
menis were made by the Corporation
will be laid on the Table?

‘The Minisler of Finance (Shri T. T.

Krishnamachari): (a) and (b). A
statement 1s laid on the Table of the
Lok Sabha. {See Appendix I,

annexure No. 993

Pakistan Agents in Jammu and
Kashmir

=137, [ Shri Shree Narayan Das:
3 Shri Mohan Swarup:

Wi'l the Minister of Home Affairs
be pleased to siote:

(a) whether it is a fact that a
number of persons arrested in Jammu
on the 5th November, 1857 have con-
fessed in their statement that they
were Pakistan agents tryfg to crelite
communal trouble in the interior of
Jammu;

(b) if so, the circumstances in which
they were arrested;

{¢) whether any, and if so, what
articles were recovered trom  them;
and
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(d) whether prosecutions have been
started against them?

The Minister of Btaie In the Minis-
try of Home Affairs (Shri Datar): (a)
to (d). According to information
available one person was arrested on
5th November, 1957. The case is
under investimation by the State
Police and it would not be in the
public interest to give the details at
this stage.

// MOTIONS FOR ADJOURNMENT

AccIDENT TO BOMBAY-CALCUTTA Marg
ON 23-11-1857

Mr. Speaker: Regarding the adjourn-
ment motion of Shri Goray and other
adjournment motions relating to the
same¢ matter, I wish to state that the
matter was fully explained by the
hon. Railway Minister who went to
the spot and locked into the entire
matter. I would advise that at present
there is nothing more to discuss so
far as this mattier is concerned. He
also has said that it is an open line
there. Though he has made some
arrangements now, in view of this
accident, to sec that that line is
guarded, all the 30,000 miles of rail-
way line cannot be guarded every
day. Under those circumstances, and
in view of the statement by the hon.
Minister, I do not allow any discus-
sion on these adjournment motions.

Shri Feroze Gandhi (Rai Bareli)"
Sir, 1 have given a notice under Rule
193 to discuss the Report of the Rail-
way Accidents Enquiry Committee.
That is the only report which is avail-
able and I hope, Sir, that the House
will be given an opportunity to dis-
cuss it, and that sufficient time will
be allowed for it

Mr. Speaker: I have just received
it. I will try to allow sufficient time.

Shri Surendranath Dwivedy
(Kendrapara): Regarding the adjourn-
ment motions, Sir, it is not a solitary
accident. As the hon. Minister him-
self has said, he is proposing to make
an enquiry about this matter. As
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(Shri Surendranath Dwivedy)

you know, 8ir, in 1955566 we had
reports about ten major accidents of
which five were due to derailment
So far as we are aware, the Railway
Board also suggested the appointment
of some Village Vigilance Board for
ensuring safety to these lines, and
nothing has been done in that respect.
Therefore, this is a very serious mat-
ter, and we think that some time may
be allotted for a discussion of the
entire thing so that such accidents
may not occur in future.

Shri T. B. Vitial Rao (Khammam):
Sir, yesterday when the adjournment
motions were held over we did not
sufficiently advance our arguments
because you wanted them 4o be held
over. Anyhow, the Railway Minister
made a statement. We have gone
through the statement, but from the
statement we cannot make out any-
thing. What we want to impress on
this House is, we have been conduct-
ing some enquiries both statutory and
judicial, but we have not been able
to put an end or minimise the rate
of accidents. If you will permit a
discussion, we would like to show
how it is very important that an
expert enquiry should be conducted
and not only a statutory enquiry. Let
them conduct a statutory enqguiry, but
an expert enquiry consisting of a few
experts and a few non-officials should
be conducted so that we can know
the cause of the accident. Though the
Railway Minister has said ¢hat he is
not expressing his opinion on the
cause of the accident......

The Minister of Rallways (Shri
Jaglivan Ram): Sir, T just want to
say one sentence. It has been decid-
ed to appoint a High Court Judge to
enquire into this accident.

Shri V. P. Nayar (Quilon): That is
not the point. We know that there
will be an enquiry.

Shri Jagjivarn Ram: Of course,
experts will be associated there as
assessors. An expert enquiry will be
held; it will not be a departmental
enquiry.
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SBhri T. B. Viital Rao: Sir, we had
it in the last occagion with a judicial
officer——a High Court Judge—as the
Chairman of the Commission of
Enquiry and also assessors. In this
case also include assessors., Let one
of the assessors be from the public.
That would help us in really knowing
the thing. Last time we had only a
judge plus technical experts. Ot
course, it was a very good thing. One
engineer was drawn from outside the
Railways. We would like that one of
the members of the Commission of
Enquiry should be drawn from the
public. A public man should be
included in it

Shri Yajnik (Ahmedabad): Sir, I
want to know if the Railway Minister
used the word ‘sabotage’ himself, or
was it placed by the newspapers in
his mouth?

Mr. Bpeaker: It was disposed of
yesterday when Shri Chaudhuri ask-
ed a question.

Shri Tangamant (Madurai): Sir, I
have another point. About this enquiry
the hon. Minister stated, we have
already had such an enquiry in the
Mehbubnagar case under the Com-
mission of Enquiry Act. But we were
told that although there was a High
Court Judge the Government is not
bound to accept the findings of the
Enquiry Comimission. 1 would like to
know whether this also is going to be
such an enquiry, or a separate judicial
enquiry which will be binding on the
Government also.

The second point 1 would like to
know is, so far as this derazilment is
concerned in this particular case it
has resulted in several desths. But
during the last three months I know
that in the Southern Rallway there
have been several derailments of
goods trains. Fortunately for us there
were no casualties, but similar
accidumpls are taking place. That is
the reazson why we are pressing this
adjournment motion.

Mr. Speaker: I have finished with
the adjournment motions. So far as
this matter is concerned, it is =
general matter regarding the safety



2313 Motions for

of lines. The accident at Mehbub-
nagar is different from this. Then
thers were rains. This is not a similar
accident. In this case fish plates have
been removed and the rails are not
in their proper places. They could
not have moved by themselves. There~
fore, whatever might be the cause,
the cause will be enquired into by a
high judicial officer. With regard to
the question of implementing any of
the decisions, certainly they will be
taken into account.

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): The question, Sir, which is
agitating the mind of the House is
that in any such accident the fullest
type of independent enquiry should
take place. Government, as my col-
league has said, entirely agree: Some
people have psuggested a judicial
enquiry, some an expert enquiry, and
some an enquiry in which public men
are assoclated. I cannot immediately
say who will be associated in this
enquiry, but it will be a high class
independent enquiry and not a
departmental one. We shall consider
all the suggestions made.

My colleague, the Railway Minister,
said, that it will be under a High
Court Judge. Certainly, it may be a
High Court Judge. But I should like,
if you will permit me, to say it is
not always necessary to have a High
Court Judge, a high judicial officer.
Certainly, it may be a High Court
Judge. I am merely saying that we
should not bind ourselves down, yet
we should carefully consider. The
point is, it should be a high class,
high powered independent enquiry.
It is not for any hon. Member to say
that the Government should bind
itself down to what would or would
not be. It is not for me to say that
it can or should be done. Obviously,
a high powered committee will con-
sist of persons of position, status and
experience. What they say is of the
greatest importance; there is no doubt
about it. It is rather unusual, extra-
ordinary for Government not to be
able to follow their recommenda-
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tions. But I cannot, obviously, tie
myself down in this way to what they

might say.

Shri Yajnik: Will the Government
be pleased to give an assurance that
the decision of the High Court Judge
will be accepted?

Mr. Speaker: He
answered.

has already

Shri Jawaharlal Nehru: I  have
given an assurance that I will give no
such assurance. I want to make it
perfectly clear. Hon. Member should
realise that what is recommended
will, of course, normally be accepted
and acted upon. But, for me to te
myself, for Government to tie itself
down in such matters is a bad pre-
cedent. Government cannot tie itself
down that 1t will accent every little
thing and big thing. Normally, of
course, such things will be accepted.

Shri T. K. Chaudhuri (Berham-
pore): Sir, I have been trying to
make a submission.

Mr. Speaker: We have  heard
enough, A high powered committee
will be appointed to go into this
matter. 1 have received this sugges-
tion 1n writing also from Shri Feroze
Gandh: and suggestions from this side
that there have been similar accidents,
derailments etc.,, and, after this
enquiry, the Government may also-
look into simliar accidents, with a
view to avoid similar accidents in
future. But this is particularly with
reference to this matter.

Shri Jawaharlal Nehru: Past acci-
dents?

Mr. Speaker: These accidents

Shri Feroze Gandhi: In 1954, the
Government had appointed an Acci-
dent Enquiry Committee. This Com-
mittee had submitted a report, but
for some reasons, it was kept as
secret till the end of 1956, when it
was placed on the Table of the House.
The House had no opportunity to dis-
cuss that report which is a very
important document and which covers
almost all the aspects of railway
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accidents, how they occur and why
they happen. An opportunity may be
given to this House to discuss the
report. Then I think that will satisfy
the Members if the Chair gives them
an opportunity.

Mr. Speaker: As regards Shri
Feroze Gandhi's request that an
opporunity may be given to look into
or discuss the Railway Accident Com-
mittee’s report, I shall consider that
matter.

Shri Jawaharlal Nehra: But we
accept that. There is no difficulty
about 1t, subject to time, of course,
and the convenience of the House, and
we shall have this matter considered
fully.

Mr., Speaker: I will fix up a time
Then, eall the other accidents and
those matters may also be brought up
there So  far as  the high-power
commiattee 1s concerned, it will relate
itself to this particular matter and
make a report

PAPERS LAID ON THE TABLE

STATEMENT ON DEMANDS OF THE
EMPLOYEES OF HINDUSTAN AIRCRAFT

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): I beg to lay on the Table a
copy of the statement on the demands
of the cemployees of the Hindustan
Aiwrcraft (Private) Ltd, Bangalore.
{Placed :n Library See No. LT—
392/57]

“ORRIGENDUM TO TARIFF COMMISSION’S
RePORT

The Deputy Minister of Commerce
and Induastry (Shri Satish Chandra):
I beg to lay on the Table a copy of the
<Corrigendum to the Tariff Commis.
sion's Report (1957) on the continu-
ance of protection to the Cotton Tex-
tile Machinery (Spinning ring frames,
spindles, spinning rings, fluted rollers
and looms) Industry, laid on the Table
<n the 19th November, 1957. [Placed
in Library. See No. LT-—383/57].

3¢ NOVEMBER 1067  Reserve Busk of 2816

India (Second
Amendment) Bill

NoTmrmoaTioN ISSUSD UMDER Sxa.
Cusronms AcT

The Deputy Minister of Finance
(Shri B. R. Bhagat): I beg to lay on
the Table; under sub.section (4) of
section 43-B of the Sea Customs Act,
1878, a copy of the Notification No.
S.RO. 35068, dated the 31st October,
1957, making certain further amend-
ments to the Customs Duties Draw-

back (Nitrous Oxide) Rules, 19855.
{Placed in Library. See No. LT—
394/57]

RESERVE BANK OF INDIA

(SECOND AMENDMENT) BILL

Mr. Speaker: The motion for con-
sideration of the Reserve Bank of
India (Second Amendment) Bill was
adopted yesterday. The House will
now take up the clause-by-clause
consideration of the Reserve Bank of
India (Second Amendment) Bill, 18957
Out of four hours allotted for discus-
sion on Shri Naushir Bharucha's
resolution and for consideration and
passing of this Bill, 3 hours 44
minutcs have already been taken up
and 16 minutes now remain. The
House will now take up clause 2.

Clauses 2-—4

The Minister of Finance (Shri
T. T. Krishnamachari): There are no
amendments to clauses 2, 3 and 4.

Mr. Speaker: The guestion is:

“That clauses 2, 3 and 4 stand
part of the Bill."”

The motion was adopted.

Clauses 2, 3 and 4 were added to the
Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill.
Shrt T. T. Krishnamachari: 1 beg

to move:

**That the Bill be passed”.
Mr. Speaker: The question is:
“That the Bill be passed.”

The motion was cdopted.
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MOTION REK: DROUGHT CONDI-
TIONS IN CERTAIN STATES

De. Bam Swbkay Bingh (Sasaram):
I beg to move:

“That the conditions created by
drought in Bihar, Eastern Uttar
Pradesh, parts of West Bengal,
Madhya Pradesh, Orissa and

Bombay, be taken into considera-
tion”.

As the House knows, the peasanis
of Bihar and Eastern Uttar Pradesh
had not forgotten that rust and fungi
bad ruined their wheat crop during
the last rabi season and that the rain-
less and hathia has destroyed their
kharif paddy which had very
luxuriant growth this year. Now not
enly the paddy crop has gone, but
the scourge of drought has also very
adversely affected the sowing for rabi
crops. So, the people and the cattle
of the drought-striken area are now
faced with food and fodder problems
which must be tackled very calmly
and carefully.

I am glad that while intervening
in the debate on the second Flan the
Prime Minister laid greater stress on
the production of foodgramns. 1 hope
that he will kindly see that the
entire Government machinery is
geared to that task. He also depre-
cated the tendency to depend on
Government more and more. I am
equally glad that the peasants of the
drought-striken area fought against
drought very  efflectively without
depending &t all on Government aid.
So, 1 take this opportunity to pay &
tribute to the peasants of the entire
drought-striken area for the bravery
with which they fought against
drought. They utilised every source
of water for irrigation purposes. Not
only that. They constructed scores of
kucha wells for irrigating their
paddy-flelds and had their efforts
been supplemented with equal zeal
and efciency on the part of the
Government machinery such as the
persons who are in charge of operat-
ing the TCM constructed tube.wells
and canals and those who are in
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charge of distributing the subeidy
and loans, wheat seeds, etc., I believe
that the quantum of paddy -crop
saved and the rabi crop sown would
have been much more.

The Community Development and
NES Blocks would have also helped a
lot. Had thcv taken care to imple-
ment the kucha well-construction
programme and distributed wheat
seeds, which most of the development
blocks of Sasaram sub-division of
Bihar have failed to do, much damage
could have been avoided.

This drought is not confined only
to Bihar and Uttar Pradesh. It has
also stretched its legs to parts of
West Bengal, and as has been men-
tioned in the motion, to Orissa,
Madhya Pradesh and Bombay also.
Though it is difficult at present to give
accurate data about the loas of crops
due to the drought, the reports
coming from different States indicate
that it has been to the extent of over
60 per cent. in Bihar. According to
official reports, the drought is to the
extent of 55 per cent. in Patna, 50
per cent in Monghyr, 40 per cent. in
Shahabad. But 1 do not accept these
reports because in Shahabad, where
it is mentioned as 40 per cent, 1
myself know that it is more than 850
per cent. in two sub-divisions—
Bhabua and Sasaram, south of G.T.
Road, and over 80 per cent. in other
parts of the District including Buxar
sub-division. There are pockets even
in canal areas where the crops have
completely failed.

Similar conditions prevail in Sadar
sub.division also. In Saran, it is 76
per cent.; Champaran, 456 per cent;
Muzzafarpur, 50; Dharbhanga, 65;
Bhagalpur, 60; Monghyr, 50; Santhal
Parganas, 60; Ranchi, 50; Hazaribag,
85; Singbhum, 85; Palamau, 65. I
know also that in Palamau, it is more
than 80 per cent. and Dhanbad, it is
50. Whatever may be the fact accord-
ing to the official data which have
been supplied to us, I think nowhere
in Bihar the drought is less than 60
per cent. In other States also—I
have got the figures from some of
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our colleagues—the extent of drought
is about 80 per cent. You know that
the wheat crop accounts only for
above 20 per cent in Bihar and the
failure of wheat crop during the last
rabi season which at the most amoun-
ted to about 2 lakhs of tons had sky-
rocketed the prices of foodgrains in
Bihar. When such is the case, what
conditions the fajlure of the kharif
paddy, which is the main crop in all
the States will create can be easily
imagined. For human beings, food-
grains can be easily had from foreign
countries. Even there, 1 do not think
it is good always to depend on im-
ports. The Government have told
this House on several occasions that
we are keen on stopping our imports.
In 19850-51, it was said that we were
not going to import any foodgrains.
But now, the import of foodgrains is
going up every day. For human
beings we may import, but for cattle,
I do not know what programme the
Government are having, becsuse in
their case, the position will be much
more precarious.

As I said, this problem of import.
ing and supplying foodgrains to diffe-
rent scarcity areas is not a big pro-
blem. If we think that this is a big
problem and if the entire Government
concentrates only on this problem, we
will be wasting our energy. Accord-
ing to me, I think the best pro-
gramme should be to increase our
internal production, so that such
difficulties and calamites may be
averted in future. Community De-
velopment Ministry, Food and Agri-
vernment have been saying that it 1s
culture Ministry and the entire Go-
because of the efforts of the develop-
ment blocks etc. that we have in-
creased our production to the extent
of about 25 per cent. But this drought
has shown that in all these six or
seven States, despite tall talks, Indian
agriculture still depends upon nature’s
frown and fury. They may say that
the agricultural department and the
development blocks can produce rain.
But can we say that the TCM-con-
structed tube-wells and canals in all
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the drought stricken States were dis-
charging water to their full capacity?
Here also it was said that they have
not been working properly. I want
to know why the tube-wells were not
properly energised until the droughts
gset in and why the canals were not
properly constructed.

Not only in Bihar but in other
States also, I know that some of the
tube-wells have been there since 1564,
but there is no canal and no energy
so that they may be operated. This
is a huge waste of money. I think
the Government all the time have
been sending people who go from
place to place and additional expendi-
ture is being incurred, but no notice
is taken of the existing defects in the
systemn. Even now the Planning Com-
mission teams have gone to study the
situation, but I do not know whether
they will be able to study this aspect
of the matter. Even the Foodgrain
Enquiry Committee has studied every-
thing, but I do not find any mention
of the tube.wells in eastern UP. or
in Bihar. 1 know of some Ministers
in whose constituencies there are
tube-wells since 1954, but they are
not working. They know it, but
what is the good of their being in
the Government if they are unable to
get the wrong rectiffied? I know of
canals and distributaries which have
become completely silted and their
discharge of water is only to the
extent of 40 or 45 per cent

12.25 hrs.

[PANDIT THAEUR DaAs BHARGAVA in
the Chair]

When the Government say that we
want to produce more or that our
entire Plan depends on agricultural
production, I do not know they are
not able to see all these things when
they always go and tour into the
country. About community develop-
ment and National Extension Service,
the system on which the entire
development of the country depends,
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what have they done to enable the
peasants to overcome nature's rage
for the last five or six years? About
my own constituency, I can speak with
confidence. I submitted a report to
the' Community Development Minis-
ter and I have pointed out the names
of Kasarghar, Chenar, Rohtas, etc,
where wheat seed was not distribut-
ed until 30th October. When I point-
ed it out, the Chief Minister was kind
enough to take note of that and
immediately ordered that it should be
distributed. He called all the officers,
but by that time, the sowing season
was over, because wheat is sown in
Bihar in Chitra and Swathi. Chitra
was over long before that. What was
the good of purchasing wheat seeds in
Punjab, Kashmir and Uttar Pradesh
and taking them all the way to Bihar
incurring expenditure and not dis-
tributing it among the peasants? Had
there been no expenditure on the part
of those who  distribute all those
things, I would not have mentioned
it But you have set up a big
machinery and you are spending peo-
ple’'s money on them. What is the
good of spending so much and having
such a8 huge machinery if you are
unable to discharge any work pro-
perly? How can there be any
improvement in agricultural produc-
tion if you cannot take note of such
simple affairs about this thing.

They always talk about experts and
so on and so forth. I can challenge
anybody. Who is the expert who
can advise the peasant in time? Last
time, you have seen that the entire
wheat crop failed because of rust and
fungi. These are two curable diseases
which can be easily cured if there is
proper medicine available in time.
Even before that I had written to the
Agriculture Minister in 1855 about
the dizease in paddy, because they
were having some insecticides which
could be easily sprained. But it was
not available. When the wheat, crop
collapsed in Bihar and UP, did any
agricultural research institute either
in the Centre or in the States use
any of their methods on any fleld?
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Had they used them on a field of
even one acre? 1 would not have
mentioned this here. The insecticides
were not used even in one acre or
katta of land in eastern U.P. or Bihar
to avoid the two diseases rust and
fungi.

These are some of the factors
which indicate that had there been
imagination and drive on the part
of the Governmient machinery the
peasants would have been able to
fight this drought with much more
effectiveness. Even today, m spite
of all these lapses, they can be
helped a lot if there is a desire on
the part of the Government
machinery, because the N. E_ S,
blocks, the revenue department and
the agricultural department can be
easily directed to implement this
programme,

They should at least implement the
kutcha or pucca kuan construction
programme. One kutcha kuan can
irrigate about 10 acres of rabi field.
In Bihar and Eastern Uttar Pradesh
there are certain areas where sub-
soil water level is not very deep. If
you dig 8, 10 or 12 feet you can have
water. You have to give clear ins-
tructions. The instruction was there
in Bihar and I am grateful to the
Bihar Government for they sent tele-
grams to their officers. But in very
few places that instruction was im-
plemented.

I mentioned this and pointed out to
our authorities that it has not been
implemented in NES areas; not to
speak of other areas. But there are
certain difficulties also. A pucca well
can be constructed only by cement. I
think we have to pay a tribute to the
State Trading <Corporation for it is
impossible to get cement in Bihar.
Pucca wells can be constructed only
with cement. Even a kutcha well
collapses because we pour water just
on the head of the kutcha kuan. If
we can construct a small platform
there for pouring the water, then it
will last for at least six months. And
that can be done only by one bag of
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cement. Even that one bag of cement
t's not available.

I myself know of one person who
has applied for cement in May or
June for repairing a well. About 40
families and 200 cattle depended on
that well. He made four or flve runs

. to the office. But he was unable to
get one bag of cement. Then, if you
leave the regular channel then you can
get as much as you hike. He obtain-
ed cement from the black market and
got the well repaired very nicely
before July. Recently I heard that he
got a permit for five bags of cement
in the first week of November. Had
that person waited until November,
his well would have been collapsed
by that time.

These little things are not realised
by Government. Government is
surrounded by experts who know
nothing about the peasants’ affairs
Even the Asoka Mehta Committee
had stated about Eastern UP that
adequate attention 1s not being paid
for repair of exhausted or old wells.
I do not know whether that Com-
mittee had in view any difficulties of
the nature that I Just mentioned. Had
they realised these difficulties, they
would not have mentioned that thing
there because otherwise they should
have mentioned ways to eradicate the
ills which are existing in that system.
I do not care for any Government
help because if you remove the para-
phernalia from the peasants, they can
take care of themselves If you are
there, help them properly; don't
hamper their activities.

Then there is another difficulty. The
entire Damodar Valley Corporation is
there. Its budget comes to about
Rs. 17 crores. Tilaya, Konar and
Maithon have been completed. Pan-
chet has not yet been completed. But
not a single drop of water of these
three dams were given to them. 1 do
not say that the water has nut gone
down to the Durgapur Barrage. It did
go down after July when much agi-
tation was raised there. But Tilaya
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water could have been easily used
in Sakri canal. They could have
brought it there. There was a pro-
posal which I mentioned here about a
high-level and a low level canal irri-
gation system from the Tilaya dam.

But not a single aspect of that system
has yet been constructed.

Then what is the use of maintajn-
ing such a huge white elephant? We
are spending more than Rs. 17 crores
per year. What is the use of spending
so much if it cannot take care of the
area just around it? Today in South
Bihar in Bhabua sub-division and
Sasaram cattle are in want of water.
Because of the drought most of the
ponds and tals have become depleted.
It is partly due to over use of water
for irrigation purposes also. So, there
is a great danger of water scarcity
after the winter season if there is not
going to be any more rains during the
winter season. If there is going to be
some Tain, they are going to be filled
up by that rain.

So, something should be done. Some
arrangement should be made for
supplving water at least to thuse tanks
and ponds which are near the canal
system or the DVC dams. Water can
be pumped out from Tilava and
Konar and taken to the tanks so that
the cattle population may be saved.
They can supply drinking water also.
Now just near Tilaya people carry
water on bullock carts to the villages.
A village which has been rehabilita-
ted on Government account—I do not
know the sense in  rehabilitating
people on a place where there is no
water—was visited by me and I saw
people carrying water., Two or three
of my colleagues from Lok Sabha
accompanied me and we saw people
carrying water on bullock carts just
near the Tilaya dam. Something
should be done to save the cattle
population there.

About irrigation system, in my own
constituency there is a canal. Dr.
Deshmukh knows it well. He has
seen that canal. That canal has also
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become gilted. I am glad that the
Government of Bihar has realised the
gravity of the problem. This system
is going to be recmodelled. On 23rd it
was jnaugurated. If it is pursued
with zeal, it may provide some work
to the people of that area and more
land can be brought into cultivation
by bringing them under irrigation. The
water from that canal or that anicut
reservoir can be taken to ahars or
ponds and that water may be utilized
for irrigation purposes on a later day.
Later the cattle can depend on that
water because there is no water for
cattle now. The land which has re-
mained unsown, that land can also
become cultivable if facility for irri-
gation is there.

But there should be a uniform
system in all these six or seven States.
Wherever there is canal water, after
rabi irrigation is over, that should be
diverted to tanks and ponds. Wher-
ever there is any big reservoir
like Tilaya or Konar, some efforts
should be made to see that water can
be taken to those places.

There should be clear directions to
the NES  block officials. Ministers
should depend more on the non-
official report. Regarding officials 1
can say that they are not working
efficiently. I have sent to the Com-
munity Projects Minister a Teport and
1 want a repudiation of that report;
or else some effective measures should
be taken to see that the purpose for
which these blocks have been set
up, that is, the purpose for which
the NES block and the community
projects areas have been selected,
that purpose must be achieved.

What is the good of maintaining
doctors in all these areas if they are
not supplied with medicines? I
there is no medicine, what is the good
of spending money on them? What is
the good of appointing an Agricultu-
ral overseer if he is not staying
there? I have seen wagons of cement
lying in many blocks. I have visited
many of them and I have found
cement lying there, though not in all.
That also, for the last two years, not
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one month or two months, at a time
when there is scarcity for cement.
What is the good of keeping that
stock, if that cement is not being used
for repairing minor irrigation works?
We require cement for repairing
ahars—ahar is a kind of pond. For
lack of cement, they are not being
constructed now. There were floods
last year and rains this year and some
of them have got breached. They are
not being repaired for want of cement
of these blocks. Either have your
own quarters constructed or release the
cement. There is utter lack of co-
ordination. Some say that this is not
our department. Others say, this
relates to Community Development;
others say, Commerce and Industry
Ministry. Some say, it relates to the
State Government. People are unable
to understand who is responsible for
which task. Rather than keeping
such a huge machinery which may
not be understandable, we should
make it a simple machinery so
that we may easily understand where
we should go. As 1 said, about the
Food and Agriculture Ministry offi-
cers, 1 sent the report.

About the canal area, there are
three kinds of leases: long leases,
seasonal leases, and temporary leases.
For long leases, the responsibility to
wrrigate is that of the Government.
If any land remains unirrigated, the
responsibility for that entirely rests
on the Government. I have seen in
several areas distributories where water
could not go. Paddy crops eollapsed for
want of water. In those areas, the
land rent and water rate should be Te-
mitted. I have also seen tube well
areas. Just near the tube wells, I
have seen fields under lease and water
was not supplied. This Thappens
because of spurious sale of water. It
is good to say that water is going
somewhere and somewhere it will
irrigate. 1f there is no system or lack
of regulation, and on account of that,
people who enter into leases have
suffered, there should be remission of
water rate. There should be remission
of land rent also. I suggest wherever
there iz failure of crop to the extent
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be remission of land rent and water
rate, both.

In 1888, the Famine Committee
reported that rather than spending
money on relief, Government should
see that the canals and other things
gre constructed. It was pointed out
by that committee that the cost of
the proposed works would be far less
than the sum which would have been
found necessary to be spent on famine
rellef in 1878 and 1874. That report
was. submitted in 1888. I have,
seen in Bihar Rs. 5,80,77.270 were
spent on providing relief since 1952
to 1957 by the Government of Bihar.
loans and advances amounted to
about Rs. 8,1509,150 and Central
grants amounted to Rs. 5,45,93,000. In
all they amounted to about Rs. 18}
crores. I think this expenditure need
not be incurred every year. Rather
than incurring such expenditure,
some permanent works should be exe-
cuted.

Because, today there is difficulty, I
have received dozens of letters from
students. They belong to paddy
growing areas and they are studying
in several schools and colleges
throughout the country. Their fees
also should be exempted for the rest
of the year. Permanent works
should be started and Government
should see that they start develop-
ment works such as construction of
canals, roads etc., so that work may
be provided.

I have seen one thing which is very
amazing. The wheat crop failed in
February-March this year, and wheat
was supplied to our area. But, I
have seen that wheat has not been
distributed in several areas. I pointed
out this fact to our authorities several
times. On the 17th July, 1 was told
by our State Minister, from your
district 1T have received the report that
they do not require wheatt When 1
went again, I found people needing
whegt. In the N.ES. Block they
have not been able to lift any wheat
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up to this time. Such lethergy should
not be shown by the Government.
They should see that wheat is sent
to every circle and see that wheat
seed is distributed. They should also
see that fodder, leguminous grass and
Napier grass are sown or some other

kind of seeds are introduced. If
helped in this regard, we will be
able to fight the effects of this

drought very effectively.

Mr. Chairman: Motion moved:

“That the conditions created
by drought in Bihar, Eastern
Uttar Pradesh, parts of West
Bengal, Madhya Pradesh, Orissa
and Bombay, be taken into consi-
deration.”

Shri Kalika Singh (Azamgarh): I
beg to move:

That for the original motion, the
following be substituted, namely: —

“This House having considered
the conditions created by drought
in Bihar, Eastern Uttar Pradesh,
parts of West Bengal, Madhya
Pradesh, Orissa and Bombay, is
of the opmnion that a Board for
the development of backward
areas be established by appro-
priate legisiation.”

Shrimati Ila Palchoudhuri (Nabad-
wip): I beg to move:

That for the original motion, the
following be substituted, namely: —

“This House having considered
the conditions created by drought
in Bihar, Eastern Uttar Pradesh,
parts of West Bengal, Madhya
Pradesh, Orissa and Bombay, is
of the opinion that immediate
steps for relief be adopted and
long terrn measures to avoid
further deterioration of the situa-
tion be actively implemented.”

Mr. Chalrman: Shri Naldurgker.
Not in the House; not moved.
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Shri Ghosal (Uluberia): I beg to
move:

That for the original motion, the
following be substituted, namely:—

“That House having considered
the conditions created by drought
in Bihar, Eastern Uttar Pradesh,
parts of West Bengal, Madhya
Pradesh, Orissa and Bombay, is of
the opinion that immediate steps
be taken in consultation with
State Governments to provide
cheap foodgrains to the poorer
section of the people of the affect-
ed areas, on the widest possibile
scale and to provide them with
alternative employment.”

Mr. Chairman: There is one motion
in the name of 8Shri Viswanatha
Reddy. This is not admissible. He is
not in the House. The three amend-
ments are before the House for dis-
cussion.

Shri Halder: (Diamond Harbour—
Reserved—Sch. Castes): Mr. Chair-
man, I shall dwell upon the acute food
crisis that the country is facing today
due to acute drought in Bihar, Bengal,
Easterm U.P., Orissa and Madhya
Pradesh. West Bengal is seriously
affected by the drought. The major
rice producing districts of West Ben-
gal, Midnapore, Twenty-four Par-
ganas and Burdwara are 8seriously
affected. Thousands are starving.
There was a deficit of 10 per cent in
1942-43 during the famine period in
Bengal. At that time, nearly 50 lakhs
of people died due to starvation. Now
the deficit is nearly 10 lakh tons, much
greater than in 1943. Our all-India
deficit is nearly 10 per cent. So, from
this we can imagine how grave the
food crisis in West Bengal is. Sundar-
bans, an area of nearly 8,000 square
miles is seriously affected by drought.
We expected only 25 per cent of food-
grains from this area, the area which
used to supply paddy to Calcutta and
neighbouring industrial arees.

26 NOVEMBER 1087 Drought Conditions 2330

in Certain States

I may also mention that the dis-
tricts of Tarapur and Havelli Kharag-
pur, normally known ss the granary
of Bihar are facing imminent famine.
It is said that people are fleeing to
Assam and Nepal due to fear and
frustration. Even shortage of drink-
ing water is reported.

Almost all the ten  districts of
Madhya Pradesh are in the grip of
drought. Chattisgarh area, which is
predominantly an Adivasi area, is in
continuous drought. The Supply
Minister of Bihar described the
drought position as grave, and even
drinking water is not available in
some places.

We are tired of hearing the tall
talks about the achievements in the
First Five Year Plan, and we are
amused to see that only a year ago
when our Food Minister was warned
of an impending acute food crisis, he
ridiculed it and told the House that
there was sufficient stock of food, and
that the country was in a position to
export food to other countries. The
Deputy Food Minister went a step
further and told the House that the
country was already exporting food to
other countries. But from the re-
view of the First Five Year Plan of
the Government of India we know
that out of 76 lakh tons of additional
foodgrains envisaged during the First
Plan period, only 50,40,000 tons were
achieved. Through the major and
minor irrigation works 86 lakhs acres
of new area was expected to be
made available for cultivation, but at
the end of the Plan only 63 lakhs
acres were actually irrigated. Gov-
ernment also planned to sink 5,000
tubewells, but actually only 3,525
were sunk. Out of the allotment to
community development and agricul<
tural development schemies only B84
and 63°3 per cent respectively were
spent.

The policy of the Government has
been now thoroughly exposed. Only
a few days ago, our Food Minister
at the FAO conference in Rome con-
fessed as follows: “In North-east
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India an area of 1,687,080 square miles
with a population of 79 millions sub-
sisting mostly on agriculture is in the
grip of near famine conditions. Qur
difficulty is likely to last during the
whole of 1868 and with our present
reserves and future import we are
hkely to be left with no foodgrains by
the middle of 1958" How grave the
situation 1s can be judged from these
utterances.

The agrarian policy pursued by the
Government is primarily responsible
for disorganising production. Millions
of share-croppers have been turned
out of tens of millions acres of land
which landlords have not properly
been able to cultivate. Consequently,
in several States, sown area, double-
cropped area and net sown area have
declined

Now I come to irrigation on which
Government spends crores of rupees.
The results achieved so far have not
been to our expectations From the
major and minor irrigation projects
of the First plan the Government ex-
pected to create an additional increase
of 558 and 465 lakhs of acres of
land iIn West Bengal and Bihar res-
pectively, for cultivation, but actuallv
it has worked out to only 2:65 and 2-23
lakhs acres respectively, that is near-
ly half of what the Government ex-
pected This is the report of the
Foodgrains Enquiry Committee which
was published recently

Insecurity of tenure is one of the
mamn causes of this crisis Govern-
ment is not able to cope with the
situation that the country is facing
today and we find that everywhere
there 18 panic, and there is frustration
in the countryside. Reports of starva-
tion deaths are coming from the rural
areas almost every day What is
urgently needed at present is to
depend mainly upon small irrigation
works Hice the digging of canals, wells
and tanks. In this way, the irrigation
problem will be solved to some extent,
snd during this timne of famine i
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people get some work through test
works etc., it will be some relief te
them. Government should immedia-
tely declare all those areas seriously
affected as famine areas. We would
also suggest the starting of relief
works, emergency Tepair of all minor
irrigation works before the monsoon,
setting up of cheap grain shops with
adequate stock made within the reach
of the common people and formation
of food committees composed of re-
presentatives of all parties to discuss
the critical situation that we are fac-
ing today.

13 hrs.
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That for the original motion, the
following be substituted, namely:—

*This tlouse having considered
the conditions created by drought
in Bihar, Eastern Uttar Pradesh,
parts of West Bengal, Madhya
Pradesh, Orissa and Bombay, 1s
of the opinion that a Board for
the development of backward
areas to be established by appro-
priate legislation”

T & 99 gt v g o1 A’
ufew 219 § I * gw dwad
ofar w89 &1 o & ¥ am
TTyAE g fan mu g @ a9 39 7
faes A< 9T g &7 wguT q¥r ¥
FTHT 77 @ A frg® go &N |
THY WETT & GiwEAIE W AqRS
#3fwdry et 31 # gy famw
FAT wTEAT g 6 ToT oW AW & g
w A 1 W wgm wwr @ WX
x% 78 § fv ¥ g a=pr @ & fae
s ady Afy fwifor wc awdt &,
fog & warT gw foed gu a4 &
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R & ot gt &) i |/t W
FYTE ST S FTIH AT TR | AT
dfeear & g & @ g% Aifq fawifa
¥ § 5 gw dwwd wfaw w1 @R
W FOAT w7 WTES g SHY
@Y g Afa ag ¢ e o o
T AT T ST B A gy, qEm
o7 Iuvr-ant & frwz § "W 4@ FO
SN AT ARSI G | &7 auE
FC AT § IV WAw F7 & AT wrar
¢, fagr w8 g W &, ToRaT
N IR gfefar @, A § aat ¥
#ft g feey §, o= 93w g W wry
g2 w1 Wt 55 fgemr &0 g ey
¥ fau waw o1 fadfra a=-adia s
¥ wré Hifr ever = ¥ Fraife @ A
€ 21 39 % fAU fy FO% w0
@M g 1 A gTT & T T
w¥, afyg 39 & gana #¥ 17 98
frar a1 EW %Y og @ } e A
a1 & fau g7 wrf 9w Afa fetfa
¥7 & WO %4 § AU AL

agr A% A w&efmw dFEa w1
dew 2, § L&¥e ¥ T GTd 9T @
ZIoYe FNT Y Uz &7 ag WYe 7
IAT Yoo FIIT X T WY ¥a & IAH
& oo FUT W AT 9T W@ & | 50 e
qraA &7 g/ 3wy 9w farmy ¥ aeen
w0 v &\ 9% Faggw wfa a9
*E €90 & F@ T | B CFEEI—
faZeil qET—H W WA WRT AEA
Y &, AfFT 99 7 UF TET W AT
s Fam N @ g fEz dw o
IaT Rw F wfw /A S99 F agy a9
afz g, ag sx ox & AfeT &
ug AT wrEa § e gfe fae ae
¥ forg W w0 w9 WY el gz 99-
Foq xE & wafd vy wOF wd 6
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gL A &1 fegr a wpar O ) fadefy
AT E AR T AN T F AN w7 eqry
T wfed fe ag @ AR qr Ay
% Af AT o @ )

teve # AT gEwa  wifad
fayifer Y 7§ WX S § 78 Feww
T sy fs g9 7o § WA 30 %Y "I,
18YR a% wWren-friT T & )y Ew
TEH gEA F TE P, A FEYN
TR |THA 4g AT 7 9IS | 7 7
FIA  CFEAS F FH GFEE 6, 7
g # wTawEEar qEdr Wi T e
T @ e wY FTE Wiy G W A
2w & qraat N argw fear @, g 9w
® U AL F % | 79 Aty § o

Srwred §lwe N g gd § 1 wfe

TAHTFOT AT 7 T AW HH OF
JATZLI T&AT ATEAT § |

g a9 feqr man ar fE S wet
IOW NHRE O A G 907T {
foarfee &, ew S wrafasar &
feasz, tive & f@r &0 Far B
€ &3 fear ur, v@ fo AR W@ §
FrE @ A oF ) vwe? oo oz
oY 5 gt 9% dATIE H T R F wTOw
gl faex & w wefa 7 #v€ &x aar
T &, @ ag fgw &q &, o) fs W
¥ fasg ¥ F—TTeT FT G2 F—
g% A gt fawet T, n9iy 3w o
wfa o€ 1 TAT @ #Y aow famiw
exre agY faar o | s fea ofas €,
N fra=E A ¥ FerAfez g, 3T ar
Z9 Srafmeay 33 &9 g=fayy sediRe
& Fg # ¥fa owE AR W—
92, NG TTH—AFT 27 # Afy woAr
¥fen oz go & w1 o€ s A
e, wgt fe gfs @t gor aga w7
L 1Ed 'frirtﬁ;'wf‘rlﬁmﬁ
FEH, X
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{sft wiferer fag]
warg frdr—uramry, afem, niceq e,

araerdY, Mg, ST, NS, T

z
1
1
z
i

e, feuy #, wafw oW go-awiw

Iyferar Jrew &) T ) fgz dw S
TN Tga Ay warTar, faw F ¥ 2y,
& g A wa AE ) T 9
wATe WY A § WX A(gd w9
}ATH 9T OF wOT WY @ fwgd G
&, T g wITRE A TG & fad ey
@ &

gy M aFwre Ay &, 9v¥ Tw
we W Har ¢ gy e wia
wsrwgfasmr 2 @ &)

Wi AT LY wAT TG WY AW
g Wt v @ t¥so ¥AT W AX ¥R
N @ whw (Y w@ AT Iw
¥coo HUT { ¥ AT ZHA &X HIH ¥
qEY A GEl 47, 3@ 9T @ W gem
A @T4T 1T 9rE £ 9 30w
WOT W AT | WHEA X W
¥ o Qur fomwr wawa ag ger fe
awlaw Yo Sfamw zw W T W%
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@& | & gawa § e gaTa o R
ot & ) g ww Ty deer § fr g
TYwawT W WT W wyd W ®
fear & 1 o onw § gw gfawewe
aT ¥e Ufer w7 Ly RfEew wd v a%
T @ # g qe whma e
s %1 faer g 971 ¥fEw ww
CHWT q27 T gwW (R SR s @
wgr a%  wrafawaral w7 s@w @, 3%
ITHT FT & | T A F{ ghoteA 9%
g c wfasm wd fear ¥fes ¢
T ¥ w2 %3 g9 18 Nfawwy g ar 0@
& 1 ¥ TR gW 2w @ & fir gfawswe
T EH WE T A A WE )

v faet F oy gfirwarwz wifsa
BN 6 § SAHT A AT X & IA6Y
Tar g 1 e & feferwe ofi-
T wifead A &1 & WA
Tha ot €% § f& 7 %
qre ¥rE TE TET ¥ ¥ faa o &,
T I G w1E Ho To A FHH [
§ W T o o Ay | ghawEwx
fearddes ST 7 , i 4 € WX
it Bz & WX & | W T gy
9 et # ag wmar § fr v e ok
e A & W O F R S
T & e § &Y ag oyE A oA
wh farda R fearddz o ot
g Nt § T 98 wo. WiheEd T
T=TE AT § WK B wETe e gy
€ W BT oyE g1 o & 1 S
s oa% 99 £ § WK ITH
wf fewen T oY 1 W & R
}oco ¥far g wdT FE W @E,
tﬁoolﬁﬂ'ﬂtﬂ’maﬁwmﬁt
¥ wrer FraT X HIKT Y G ATX AN
*ﬁm'{%t, taoommﬁ““
wfefebor s a1 A T, 1 Ay
TTAT EW AR WEE U« ST W
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&

1 T aw X W =W § 9=
| &7 aw WY TR arafremr ol €4
fFogte 3w o A% g7 § WX
ot g Y gw O®
o swtwey afe Wy 39
TR g WY 0% R g A
Y wrar § ) v eI ¥ W
W W g g fear ar, gwer
WY wrar A& grm WX 9% fafaas
o @'mﬁitﬂ'ﬂwﬁm

EESEH

134

fox fear ar WX w71 o1 fs gt w3oar
H INRT T & | @ A A g
g o fufemsr <er @1 o wa
wrET w . fafaas scfarmar d
T e Faw gurn WM AR ?
g7 @ W@ & fe gd sy "o F e
fadeit & wT qx @ & | w0«
fafraa z7 gv @@ A g7 ;4T ¥
W& | AW AFAFT ¥ {9 QAo Ao
¥eo w7 GxtAz gar | dt a< fafem
T EHT T TCXH ERTE | T H T TN
g magIamaAsRAw ™
# gRTO eAT WA AW gW IR ST
et &7 1 gw faqua ® argE wiaY
w3 & fog wgfomy &, w9rer 3,
WO ¥ TRt wORd 9X WuaE 8
g § Frg xaw e o 2w | 92T w6
W A wT ALY Q@ A fwErAl o ek
# fad oredy aar T A dxra WA
& fad grmw ¥ 1 g W Wi 9
X § foernr w3 &Y s A
geft 4

wind ¥ w=r & @ar § frag
sy gt § s 9% ow ey T

26 NOVEMBER 1057 Drought Conditions 2338

in Certain States
¢ fs gr OF ar  frar o@ Al

l’!i‘ﬂ'qmwi sifafraa €Y, v uws-

g ifrad g e e st sqan
gﬁ‘ﬁ g W 2 &
ﬂ'n:lrit for Y wd sHE,

i

off et (FwaAg) : FAfa
AR, T T | W & faw faw
AT A Q& & 107 A A1 qfcfenfy
IJH & A% &, IAEr W gk fieqr
T E | /R FaT ¢t IAC AW & Haw
® 5g ¥ fragy &€ (gl 34
waw & gw fammer x o o ¢
= ool ® s foe® was el
& fae) ot Wi R A & ) g@ W
F §FT § 9T T G AL ATHA WrQT
2 g frgy e At § @& vee wdw
g, wror Ffe, qEwET, wE AT
FTLO THAT I5T W | 9 A9 WY 9T
T HTE AT F AL E W«
¥ T AT G& & FTOT AGT &
¥ arar g &t §® T aw
afena ag st & wr & s adfiw &
AT #1 FH F FTOT W AT wES AT
] ot g frarr sfsareat & aqaa
TCEE |

graTeoear a7 I W_Ww &
fos) &Y ara # vt @ &Y A atar
o ageE & oS o T @
T H3W HY FHR 7 g4t forai F ang
% wroor 9 giewd & § § gfaad
T Ay sy A g 1T W H
faorfeq) & g ars # vf ¢ 6 fe
wy fas) § # 7€ § WY 7 agr awrdy
o d & foad oY sqaear ©Y A€ ¢
woE AT afafa T W W JAT NAW
T 7 sqr 9T § | WY aw Ty
o AEAEX /A AN AN ¥ wAA W
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[ g Y]
WA EET N7 JE% WTO7 UW W
g%z gowrerw  gfee & W owm
# fewrf quar ur | ¥ FaTw ToeTY
] gt Aifr wxw AT @+ AW ¥ W
wraw % frafa @ Qrmar € 1 ww
faata & o) & I fe Ave &
wTaw &7 @r ¢ | wwnw dgar afafy
W AT AT W 6 sy wvEse fwgy
fe ow Wi Y 7 fordr ww o gfee
warawen @ feeg gy wde &
e 2,43, ¥s0 WA WeeT
foreit & argT WoT T@T & | T WK 9a%
A ®F I G GATH KT THA
WTEET TH A7 F ey ¥ faow Wy
A T @ &, FE W 5T ey ¥
= &1 frgfa oY fear o7 @ & oY
@ AR R Y ffer g i@ A
¥uer fagTe #1 wfog aswk € W TS
AN @ E WO TN ARRT ¥ W T
"oy § fauiw wwe s & = forey
¥ g % fagfa o qresy ST ¥
araey § AT 7 faar a7
wmE ¥gar afafa 7 = sy §
F warr A feafa @ gwd S wEw
wreo 2@ & 1 agr o ol A &+ E,
qrEHT Sarar & W1 rEHEy a7 Y Jg
@ g 1 afafa &1 sz & fr T
faaros &Y wofiear & &ifee 1 51a )
o= % gfEr s T aw aw e
#y ofdeafagr 1 fAosor %3 fear
WA, T faae F71 wEEw &0
w3t gfdfenfa & ag w=a s fi
gram H dwgw ¥ fag S N o=
fod 7 § ¥ WO wygier &, wsw
2 | 9z aw affg Qo § 9 W Ww-
ofy 57 @Y 7 ¥y ¥ Twaw & fau
s7o oY Ay wifg? 4 39 4 widy
d %8 Wi sqfr s & wf §
gah e # s ®O¥ ¢ W war
ary Frde Qe 93 @ fear amn

o N

14
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wifEd | it wE dyw ve Ww ToAr
w¥  firqr 7T & ) wqeire g afafa
A ¥ yufa & xgw wx w0

oft gt ow fay fge aiw &
¥ T WD | IO AW WY AT Wi
T & @ g Praifa sfaffe aey
@ 7 afx ugwy v § e o oY
FTPIX I AT & ST 747 o Ay
AT QY § AT EAF (9T K Frg TTHIT
¥ aduw Afem swwrElr ¥
Ty ot I NG ¥ I F @ AR
o fowaa &Y At § A ST W
arar & fe = & gac w2W & sfray

4g Arar g fs ¥ & gu w®w F a0
ufaw & feoxg Imr ww & ar
T T A w1y g | feeg wfagy &y

qrAT A1fEd | F vy wrgar § fr 9@
Zur ¥ firrtor ¥ dromma s W @
aa wyw W1 aNSar § W ¥\ sy
FTAT §, T IHE HART I FroAnet
#®! srefawar w1 fawioor fear o ?
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v & &y v § o AeAT F W @S
&, o &Y xawned fr g far Y wpd
T ¥ F  gATX HAT 97X K7 7

oY I7 9T AT wAry Y faar g
T AT ¥ AT avorar ofy gt &
qATEAT /T & g9 ﬁmgﬂ'ﬁ*
ITER 0¥ 77 & 1 Ty dw q0F

mﬁwwharﬁfulaﬁmm

mwﬁi,xﬁ%aﬁ?m«hﬂ
&A1 wWifgd | ww & wwtx ar g &,
YN & arr vy ofer T gww

& &t W ¥ Q& wEgrgar aur [N
OrATgs AT9a #, IARY ITFH ABI
fwar wror

oft ol agr A ot ww v W
B3 qur wer & fr g & Y s
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AR W @ § I W A et ar
wWE gSOE TN sww afr §
UE ¥ATIT XY wEe W)X % g Sy
FIH | WU N FT A SEH 7747
T T & A% HAT WAGAT & WINIL T
aaTaT AT @Y € WYL IGHT AAT g &
fr L F Farerre sere feet fearr &1
RX WA ARETT gAT € AT HAT SAEAT
& FTIN Ig AFUTT ¥ W TE AT
g\ T TNt v AgEmar ¥
€ AT #Y gErgar ¥4 BT NIIAT
¥ T AFCHIT A FHAG HIT WK
T gfee & widla qar F=g gewrd
YT FE AN G 9Fff AR W *
= ot & gwm # afifafadarat
FTHY | W UF U §¥ES FT THAT FAT
qEAT AT FHTS AT fawr & arsETey
N J;ITE A T T sRTEE omTH
orEa sH A #r £ f& owawy @y
| afvfeafa &1 oo s & g
o foar wrar wnfgd ) s=gaTE

Mr. Chairman: Shri Ghosal. Betfore
the hon Member starts, I may just
warn Members who are to speak that
they will not be allowed more than
ten minutes each. The time at our
disposal 1s very short and I have got
a very long Lst before me; 1 want to
accommodate at least four more Mem-
bers. So I will request the hon. Mem-
ber not to take more than ten minutes.

Shri Ghosal: Mr. Chairman, Sir,
the country is now faced with a food
crisis due to drought. If the Govern-
ment had taken note of this earlier,
then of course the country would not
have been faced with this position.
We could have taken notice of this.
In India, the climatic condition is
such that one good monsoon season
comes after three or four years of
drought. To avoid drought, we should
have taken those steps by which we
could have prevented this deplorable
situation.
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One of the main reasons for this
drought is want of irrigation. Now,
our Government have directed their
attention to the major irrigation pro-
blems and with that purpose, they
have erected major irrigation works.
At the same time, they have been
callous’ as regards minor irrigation
projects which could have provided
the farmers with water in the drought
seasons.

We find from reports that in the
First Five Year Plan, the financial
expenditure target for mmajor irriga-
tion projects was 82 per cent whereas
the physical production target to be
achieved was 4T per cent; as against
this, in the case of minor irrigation
projects, though the financial expen-
diture target was 63 per cent, the
physical production target was 91 per
cent. Therefore, from these statisties,
we find that if we had directed our
attention in improving minor irriga-
tion projects, we could, of course, have
avoided the present situation.

There are four considerations as
regards major irrigation projects due
to which farmers receive less ad-
vantage from them. Firstly, the out-
lay is bigger—at least the financial
commitments are so. Secondly, there
is the question of foreign exchange.
Thirdly, the production capacity of the
major irrigation projects is long-term,
and lastly, the water tax is too high.

As regards the Damodar Valley
project, what has been the total effect
in our State of West Bengal. At
least the districts of Hooghly, Howrah
and Burdwan were to be irrigated
from the water of the Damodar river.
Now, after the project was completed,
the Damodar river has been comple-
tely dried up, and all the subsidiary
irrigation channels are, at the same
time, dry. Therefore, it is impossible
for the people of these three districts
to get any water from the Damodar
river. Of course, in the district of
Burdwan, water is available, but the
tax is so high that farmers do not take
any water from those irrigation chan-
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nels. For this reason, the Asoka
Mehta Committee has rightly observed
that for the first two or three Years
water from these major frrigation
projects must be free of cost. In our
province, these irrigation channels—
the subsidiary channels—were main-
ly fed by the river water. In Bengal
which is full of rivers, the rivers have
now silted up. I can mention there
the Ganges and other rivers. Every-
body knows thaf Ganges is going on
silting and this problem is a problem
not only for West Bengal but
it is a probiem for the whole of
India because there is danger to the
port of Calcutta also. Other rivers
like the Rupnarain, Damodar, Haldi,
Saraswati, Silai, Dwarakesh and others
which used to feed the subsidiary
channels of West Bengal have dried up
and naturally people are in want of
water in times of drought.

I can also enumerate some canals
like the Midnapur canals and the
Joint Stuart canal which used to
supply water to three or four districts,
taking water from the Tivers. Since
the rivers have silted up, these canals
are also naturally dry and it is not
possible to get water for irrigation
through these channels. Much atten-
tion should have been paid to the
dredging up of the silt of these rivers
so that the people may obtain water
through the subsidiary channels,

In West Bengal there is no system
of irrigation through wells or tanks.
The so0il there is so moist that if you
dig a cubit water will be available.
Even there a major part of the area
is suffering from drought.

In the Community Projects and the
N.E.S. Blocks—] have visited some of
them—their main attention is directed
towards the improvement of rural
health and rosds and not the irriga-
tion facilities. Our Government’s
main attention should have been
diverted to the network of minor irri-
gation projects by which water can be
channelised to the lands of the
farmers.
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In West Bengal during the monsoon
we get ficods and in timves of drought
we get nothing but starvation. There-
fore, if we do not dredge up these
silted rivers and make =arrangements
for the cultivators to get water for
irrigation from these major irrigation
projects, it may not be possible to
avoid the seriousness of the drought.
Therefore, I would like to submit to
the hon. Minister for Food and Agri-
culture that he should take immediate
notice of this so that more stress is
laid on the improvement of the minor
irrigation projects and proper arrange-
ments are made for the farmers get-
ting canal water from the major
works free of cost. If that is done we
think that we shall be able to avoid
the drought and food production will
not be hampered during seasons of
drought.

13.35 hrs.

[(Mr. DEPUTY-SPEARER in the Chair.]

Shri Ignace Beck (Lohardaga—
Reserved—Sch. Tribes): Sir, I come
from a province called South Bihar
and more properly called the Chota-
Nagpur Division. I had not given
notice to speak on this subject today
but since the matter has been raised
and the area from which I come seems
to be totally neglected and needs to
be looked after and brought to the
notice of the Central Government, I
rise to speak. It is an area where the
people are poor and the country is
undulating and full of forests and by
nature unproductive. The irrigation
system that is being carried on in the
plains is totally unsuitable there.
There we need mostly minor irriga-
tion such as tanks, reservoirs, wells
and so forth. From the time of the
British Government we have been
trying this. Our present Government
has also taken up that line and they
have spent something like lakhs and
lakhs of rupees, but the result is
almost nil. The country seems not to
have benefited from the efforts made
by Government. The officers that are
there seem to be foreigners to that
place; they do not seem to realise
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exactly what the position, what the
problem is there. So, from the time
of the Grow More Food Campaign
huge amounts have been spent—I
should rather say more correctly, that
huge amounts have been wasted and
the result is almost nil. The result
is shown only on paper.

Whenever there is a flood in the
plains we find from the Central Minis-
ters and other high officials flying
there and having a survey from the
planes. Whenever there is a drought
the Ministers go there and enquire
into the affairs. But I would ask them
whether they have ever gone to
Chota-Nagpur when there is a drought
and when there is a clamour for doing
justice to them. Even the Food and
Irrigation Ministers have not gone
and seen the situation there,

The Minister of Food and Agricul-
ture (Shri A. P. Jain): I have been
there,

Shri Ignace Beck: Not enough, and
not gone there for study but for sight
seeing. Probably you have just gone
to Ranchi and returned.

I have not much to say but to
insist that that area has to be looked
after. Indeed, it is a well-known
place just because there are so many
precious minerals, but not because of
the human wealth. This area was
known in former days as Jharkhand,
Jharkhand means a hill district where
the people are poor and backward as
in other hilly areas. So, the tribals,
who mostly inhabit it, are exceedingly
backward and poor; they are ignorant;
they have no literature; they have no
organ to voice their {feelings or to
raise their voice to be heard by the
Government here. They bear in
silence their difficulties and if we do
not attend very minutely to their
grievances, people will suffer and die.
Actually there had been several
reports that due to drought and other
things, people had died of starvation.
Government has enquired and says
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that people did not die of starvation
but they have died because they have
been eating some jungle herbs. They
could get nothing else and they were
hungry and so they did eat which was
available and they have died of
indigestion. It is quite natural. Gov-
ernment will say that it is not death
due to hunger but that there was
some sort of diarrhoea or something
like that. In effect this is death due
to hunger.

This area is called the Jharkhand
area, full of forests. There is even a
party called the Jharkhand Party after
its name and I want to show how
Congress had been rooted this time
totally by it from this area. 32 Mem-
bers are there from the Jharkhand
Party in Bihar Assembly. We are
eight here now in the Parhament.

An Hon. Member: Is that because of
the drought”

Shri Ignace Beck: It is because of
the discontent, because you do not
attend to their grievances. (Inter-
ruptions) .

1
Mr. Deputy-Speaker: Order, order.
The hon.: Member may not feel dis-
turbed at the interruption.

Shri Ignace Beck: 1 would only ask
the hon. Minister to look over these
areas well. Survey the place. It is
true that big irrigation schemes can-
not often be taken up. It is a hilly
area but you have got living streams.
You can have reservoirs and dams.
They should be seriously planned out.
Merely saying that this is an area
which could not be irrigated will do
no good. We have got to have two
full meals a day in whatever way
possible. One way of doing it is to
have irrigation projects. Otherwise
people will remain discontent with
the hunger that exists there. We have
to take very effective measures and
seriously plan things out. The people
there are very amenable. They are
Adivasis and they will be serviceable
in every way possible to the country.
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So, I would once more request you
Sir, to look to these minor irrigation
works very seriously and conscien-
tiously.

Shrimati Ila Palchoudhury: Mr.
Deputy-Speaker, 8Sir, the drought
question is acute. I do not want to go
into the guestion as to what should or
could have been done and take the
time of the House because it ijs
assumed that emergent measures must
‘be taken and I will go into the ques-
tion at once. I have put forward an
amendment in which I have said that
certain immediate steps must be
thought of.

In September last, the Food Minis-
ter himself made a statement in
Parliament where he said that in
Bengal there was great scarcity. He
has said:

“Later on rains were belated
and owing to drought conditions,
sowing and transplantation of
paddy was delayed causing unem-
ployment to agricultural workers
....The two districts of Nadia and
24 Parganas, between themselves,
have just less than half the
population of displaced persons
many of whom are not fully
rehabilitated.”

Drought conditions have come to
make these conditions still more acute.
Nadia and the 24 Parganas seem to
be affected one way or the other;
either they are affected by floods or
by drought; that seems to be the cycle
followed by nature. I realise that the
Minister cannot lay his hands on
nature or that he could do something
about it. But immediate relief
measures have to be thought of.

It has been admitted that in the
State of West Bengal the production
of rice in 1957-58 would be 34-50 lakhs
tons as against 43-00 lakhs tons pro-
duced in 1956-57. Making allowance
for wastage, seed etc. not more than
31-1 lakhs tons would be available in
1958, We leave a big gap. Bengal is
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estimated to need about 43 Iakh tons
and so another 12 lakh tons would be
needed from the Centre to fide over
this problem and I hope the Minister
will bear thig in mind.

Another thing that has to be imme-
diately thought of is this. I think
Bombay has been cordoned off but
Calcutta has not. The Centre should
take up the onus of feeding the sixty
lakhs of the population as was done
in 1943. This arrangement continued
for ten years, If that iz done, that
would reduce the stress on rural
areas and some relief could be got. I
would earnestly request the hon.
Minister to consider this suggestion
and see if this could not be done.

Then, the insects spoil what crops
are there. Insecticides have to be dis-
tributed quickly. There have been
frantic wires and I have some with
me here. In Nadia the peasants are
not able to pay for insecticides. They
must be sent to these places to save
what little crop is there if anything
has to be saved at all.

These are the three things that need
to be seen to. A word about the dis-
tribution in the fair price shops. After
the cordoning off of Calcutta, as in
Bombay, there should be some direc-
tive as to equitable distribution of
what food therc is. The peasant today
is poor and has no money. He cannot
take advantage of the cards given to
him. So, what happens is this. These
cards are taken by the other people
and the whole stock of the rice is sold
at a high price in the market. Thus
it does not benefit the people in the
lower strata of society.

I am speaking about the country-
side of Nadia particularly and West
Bengal in general because I know of
them. The food situation is acute all
over India. It would help if the Food
Department and the Food Commis-
sioner look into the distribution very
quickly. It should be done if the lives
of the people are to be saved.

About the long term measures it
locks very bad when we see drought
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conditions prevailing. It is a bad
thing that there are so many irriga-
tion projects and yet the drought con-
ditions prevail. This is something to
be looked into. I would ask the
Minister to consider the aspect of small
and big irrigation schemes. It is
imperative that water shquld be given
at a reasonably low rate or free to
the cultivator. Otherwise, it will not
help the Five Year Plan nor will it
help the Grow More Food programme.

8ir, I would like to bring to your
notice a small item. I think the
speaker before me has also referred
to this, and that is about the tube-
well irrigation. There have been 5,600
tube-wells constructed in the First
Five Year Plan. 4,000 tube-wells have
been provided for under the Second
Plan. Wells capable of providing
wrrigation to about two million acres
of land have already been constructed,
which would give an additional yield
of about a million tons of food. All
this is on paper. But what has
happened? Why has the whole scheme
not come into effect? It is partly
because power has not been given and
the channels have not been construc-
ted. That is the reason why full deve-
lopment under the tube-well scheme
has not taken place.

If this scheme is to help the culti-
vators, it must be thought of at once,
because the drought is there whereas
the remedy is not there. What is the
use of irrigation schemes if they do
not help the cultivators during drought
conditions? If water comes very much
later it is of no use. Irrigation
schemes are meant to give water to
the crops. Water must be there at
the time when it is needed. It should
be given as fast as possible so that it -
will give the most beneficial results.
Like the army, the idea is, to get there
“fastest, with the mosfest”.

There is another point. There is the
Grow More Food Campaign. It is
perfectly true that it must be carried
on. At the same time we must also
carry on a campaign to conserve food.
Conservation of food has been the
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ally of agriculturists all over the
world. It must be realised that 28
per cent. to 45 per cent. of the food
we grow is just wasted because we
cannot congerve it. There is no way
to keep it, no way to preserve it
Food preservation to tide us over this
emergency should be the primary aim
on the gide of the Government. 1
think Dr., Deshmukh remarked some-
time in Bombay that whenever pro-
duction increased, actually the return
to the farmer was even less than what
he got when the production was less.
That is a fact particularly in India,
because vegetables and fruits some-
times sell at twelve annas a maund!
The producer really gets very little
advantage from what he produces.

If we can conserve all that we pro-
duce, we can even export our food
products to foreign countries and thus
save our foreign exchange. We can
thus pay for the cereal that we are
having to import, which we will have
to import for the next few years at
least. The Asoka Mehta Food Enquiry
Committee has said that we must
learn to live with shortages for the
next few years to co-ie So, we can
export our food p-oducts by conserv-
ing them with the help of the canning
industry, refrigeration and other con-
serving processes. ] think the money
spent merely on Grow More Food
Campaign, although it must go on,
should also be diverted to this sort of
work, so that we can tide over the
emergency for the next few years to
come. This must, I think, constitute
the main scheme on the part of the
Government.

With that, Sir, I would only appeal
to the Government that the 12 lakh
tons needed for Bengal should find
favour in their eyes. If there is any
way of asking for it that I know of,
I ask for it with all the emphasis at
my command. And, as in 1948 Cal-
cutta was cordoned of that must be
+Jdone at ance so that the 12 lakh tons
<an be really utilised for the rural
sreas to a greater extent. 1 hope the
Centre will bhelp to get over the
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emerpency, becaupe this emergency is
a nation-wide emergency, and the Plan
will not succeed unless the people aré
fed. The peaple must be fed. 8ir, 1
do not think the core of the Plan is
only steel, the core of the Plan is food.

Shri Surendranath

have brought up this motion and thus
giving us an opportunity to discuss,
to my mind, the most serious problem
before us. It is a matter of great
regret that although the drought this
time affects as many as eight States
and eight crores of people, the Gowv-
ernment did not think it proper to
take the earliest opportunity of bring-
ing this matter before the House.

Although this is a natural calamity,
there is nothing unnatural about it.
If you take into account the conditions
that have been confronting us, it will
be seen that successively for years
this situation develops either m the
shape of floods or drought. There are
certain areas in the country which are
repeatedly affected by the situation
And, on the face of it, while we plan
for production if we do not take into
account this natural calamity our food
production target is not going to be
achieved. It is strange that the
planners have completely ignored this
aspect.

This is not a State problem as it 1s
sometimes said. As some Members
have already pointed out, this Is a
national problem. It affects ag many
as eight States and it should be taken
up as a national emergency measurs.
But what do we find? We find that
whenever there is talk of drought,
when there is fajlure of crops, when
people clamour for more food supply,
there is an annmouncement from the
Minister of the Government of India
saying that we have encugh stocks
and nobody need worry about it
When you go to the States there also
you find an announcement that people
are not to worry, we wom't
anybody to starve on account of want
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of food because we have sufficient
stocks. This is a vicious circle in
which we are placed, because repeatied
sttempts are made to hide facts and
not to admit the real conditions pre-
vailing in the country.

I will only mention about Orissa
whose present position, perhaps, is
not fully realised at the centre. 8ir,
it is known to everybody that Orissa
is a State where, although it supplies
food to the national pool, people live
at a semi-starvation stage, so to say.
There is lack of purchasing power.
At the same time, rice is the only pro-
duce on which the people  depend.
But, successively for the last four
years there has been drought and
there have been floods. Only a year
before about Rs. 16 crores was spent
in these affected areas. And, this
time, according to the Minister's own
admission the crop failure has been to
the extent of 55 per cent. to 60 per
cent. The rice production of Orissa
is about 20 lakh tons. On account of
the failure of crops, according to the
Minister’s own admission, in terms of
rice the loss of production in Orissa
this year will be about 13 lakh tons.
The surplus will be about 7 lakh tons.
The requirements according to popu-
lation will be about 17 lakh toms. I
have seen statements by the spokes-
men of the Government of Orissa that
they have a stock of about 5 lakh tons
of rice. I want to ask the Minister,
how are they going to meet this defi-
clency? Are the Government of India
prepared to supply them rice at the
cheap rate at which they get rice from
Orissa? 1 also find—it is according to
the reply given by the Food Minister
to a question—that as yet there has
been no request from the Government
of Orissa for any special grants or
loans for drought relief during the
current year. On the other hand,
when the Chief Minister of Orissa was
here I had a personal talk with him.
He said that they have submitted
schemes and they are waiting for the
sanction of the Government of India.
1 do not know which of the two state-
ments is correct. 1 find that this thing

i» not properly being tackled.
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You will ind another feature. In
Orissa, there have been starvation
deaths. The names of the persons
have been given. In the Koraput dis-
triet, which is an adivasi-populated
district, in a village called Boodapalii,
six persons have died on account of
starvation. In a wvillage Gudumpetah,
three persons have died. This is not
a report given by any member of any
political party. This is a report given
by a Bhoodan worker who has lived
among these people for a number of
years and who has known them per-
sonally and who has known their
families. He has come out with a
statement that because people do not
get food, many people have died. Now,
we have sufficient stock, But how
does it reach the people? Therefore,
this is an emergency. This emergency
is not realised at the proper guarters.

When there is a demand to declare
these areas as famine areas, there is
always the talk that the Famine Code
is such that the present conditions
are not sufficient to bring in vogue
the Famine Code. 1 gay that at the
present moment, when the transport
facilities are there, there may not be
famine, so to say, but why not amend
that Act so that when near-famine
conditions prevail, as the Minister
himself admits, all facilities may be
given to the scarcity and drought-
striken areas as are given during the
famine conditions, and so that the
authorities may immediately, without
waiting for the sanction of the higher
quarters, do things?

Therefore, what I feel is, these pro-
blems have not been tackled properly.
Even the Asoka Mehta Committee,
which has discussed this matter, has
also said that the problem of these
areas should receive special attention
at the hands of the State or the Union
Government. The problem is mainly
that of lack of irrigation facilities. In
this atomic age, we are experimenting
on so many things and spending crores
of rupees, 1 want to know why we
are not making an attempt to experi-
ment on artificial rains. 'We must pro-
vide artificial rains, in this sclentific
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age, in these areas which are affected
by drought. Hag the Ministry of Food
and Agriculture got any plan in this
regard?

You will find that even the irriga-
tlon facilities which were provided
during the first Plan period were not
utilised. What is the reason? It is
not only 80 in the case of major
irrigation projects? I have figures
here regarding famine conditions in
Bihar. Shri Rajendra Singh is not
here; he would have given you a
graphic account of the situation pre-
vailing there., But I have a very
authentic report which says that in
Bihar it was expected that other than
tube-wells, an additional area to be
irrigated would be about 10-86 lakh
acres. But actually, the total area
developed is 5:59 lakh acres only and
the irrigated area which was utilised
was only 2:65 lakh acres. As regards
tube-wells, the proposal was about one
lakh acre. Even then, the target has
not been achieved. This has been
stated by the Planning Commission in
a letter to the Chief Minister of Bihar

Now, the Central Ministry would
say, “it is just a State subject What
shall we do if they do not work?”" 1
want to know really, if it is a State
subject, “Have you no responsibility
whatsoever? Will you permit the
people to die, while quarrelling
amongst ourselves as to whether it is
a State subject or a Union subject?”
Therefore, I would say that we must
move in a manner as to give a feeling
to the country that the Plan is going
to fail unless we tackle this most
immediate problem before us.

I have a few suggestions to give,
because I feel that it is a national
emergency requiring our national
efforts. If we do not tackle it on a
national scale, national effort would
not be made. Therefore, I suggest
that immediately there must be certain
things which should be taken up, that
s, those things which will affect future
production also. Interest-free loans
should be given to the agriculturists
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for future cultivation. Minor brrigation
schemnes should be immediately work-
ed out, Alternative occupation should
be provided to the people and in land
revenue and water rates, there should
be remission. There should be =a
moratorium on private debts and even
co-operative loans.

As my friend has pointed out, if it
is possible, remission of fees to the
students halling from these areas,
should be given. At the same time,
fair-price shops should also be opened.
Of course, in some of the States, they
have started it. At least in each
Panchayat area, there should be a
fair-price shop so that the people near-
about can go to those shops and pur-
chase rice. Of course, land reforms
should also be taken up. That is a
long-terrn measure, but I would expect
the hon. Minister to emphasise this
point. As has been decided by the
Planning Commission this time and by
the Conference of Ministers of Agri-
culture also, the Governments in the
States should take up this matter as
an important item and within a fixed
time they should have land reforms.

If all these things ar taken up, I
feel that we will be able to tide over
this difficulty. This should not be
treated as a political problem. Every-
one in this country is prepared to
extend his helping hand in tiding over
this difficulty, provided the Govern-
ment has a scheme which will really
benefit the people

Shri P. K. Deo (Kalahandi): Mr.
Deputy-Speaker, Sir, I fully associate
myself with, and share the anxiety of,
the Prime Minister regarding the
deteriorating food situation and
regarding the scarcity and the
semi-famine conditions prevailing in
some parts of this country, to which
he referred in a press statement imme-
diately after his return from Japan
and specially on the floor of this
House while discussing the Plan.
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Lately there has been an upward
rise in the index figures, so far as the
price of foodgrains is concerned, by
23.4 by the middle of 1857. The ins-
tability of food prices has been a great
hardship to the poorer sections and
to those people who are at the lowest
strata of society. Specially added to
this evil is the malpractice of hoard-
ing which is indulged in by the anti-
social elements and which has worried
the deteriorating situation in food-
grains. Though the Government has
been armed with special powers to
confiscate the stock and to ameliorate
the present conditions, it has utterly
failed to tackle the food situation to
bring these anti-social elements to
work.

The rise in the prices also has been
attributed to the gharp inflationary
tendency prevailing in this country.
In the progressive economy of the
country, we feel that a certain
amount of inflation is necessary. But,
at the same time, we should realise
that it is just like a malignant
growth and unless it is checked in
time, it will create greater harm to
the very economy of the country.
The Asocka Mehta Committee—the
Foodgrains Inquiry Committee—has
most aptly cautioned the Government
to have vigilance over their infla-
tionary policy and to check inflation
in time. But the Government have
completely failed in this policy and
we find prices rising from day-to-day.

The heavy outlay of large capital
in the first Five Year Plan and in the
first year of the second Five Year
Plan to the tune of Rs. 710 crores has
hardly gone to the pocket of the
poorer section of society. We find
that this amount has not increased
the purchasing power. Most of this
money has gone to the pockets of the
richer or the middle-class of the
society and it has not in any way gone
%0 help the poorer people in raising
their standard of llving or their pur-
chasing power. This is the overall
plcture of the country.
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Coming to Orissa, the table hss
turned this year in this State.
For all these years Orissa has been
eéxporting rice and has been a sur-
plus State, and its surplus food has
been geoing all these years to the
various deficit pockets of the country,
though at great sacrifice on the part
of the local agriculturist of the State,
because from the various figures sup-
plied to us, we find that the procure-
ment in Orissa has been all along at
the lowest price. The lowest price
has been paid to the Orissa agricul-
turist and he has suffered for his
country. He has starved and at the

same time has kept the other people
fed.

This year there has been drought
in that State. Our average annual
rainfall is 55 inches, but this year we
had 35 inches of rainfall and that too
not in time. In most cases, the seeds
would not germunate and even if
they germinated, because there was
no rain in the earlier part of the sea~-
son, the seedlings dried up. In some
cases the transplantation of paddy
was delayed by about a month and
there were also the various insects.
All these factors taken together have
brought about the complete failure
of the paddy crop in that State. There
has been a complete failure of the
autumn crop, because there has been
no 1rrigation facility for those high
lands where autumn crop is grown.

So far as the winter crop is con-
cerned, in most of these lands there
are no irrigation facilities and what-
ever amount has been spent in the
first Five Year Plan for the minor
irrigation projects has been a com-
plete failure. That might be due to
our lack of technical personne! or bad
selection of site or inefficiency in the
execution of work, But the fact
remains that most of the minor irri-
gation projects have been a totsd
failure. So, all our 80 million acres
of paddy land were not properly irri-
gated. This year the nature betrayed
us, because we did not have regular
rainfalt. So, this semi-famime condi-
tion is prevailing there.
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Mr. Dwivedy, the previous speaker,
has brought to the notice of the
House some starvation deaths in
Koraput District. It is a fact This
startling news was brought to light
by a aocial worker. This can be veri-
fied by the Central Government
through their own sources. 1 defi-
nitely say that because those people
could not get anything to eat, they
took recourse to eating some jungle
roots and that led to their death. This
fact was immediately contradicted by
the Chief Minister, but at the same
time, I request the Central Govern-
ment to verify these facts through
their own intelligence organisation
and remedy the situation.

Koraput and Phulbani are the two
worst-affected districts in this State,
In Phulbani district, I can say from
my own experience that there has
been a mass exodus of people because
they are not getting any food to eat
in their villages. They go in search
of work but they cannot get any work
m the villages. So, they leave the
villages and go elsewhere. This is
the situation prevailing in Orissa
State.

I beg to submit three or four sug-
gestions which may be considered by
the Ministry concerned. Firstly,
complete stoppage of export of rice
from the State; secondly, establish-
ment of fairprice foodgrain shops in
the wvarious deflcit areas; thirdly,
large-scale developmental and reliet
works should be provided In the
Second Five Year Plan there was a
proposal to start two railway lines
from Rourkela to Talcher and Sam-
balpur to Titalagarh. These works
should be immediately taken up to
provide work to the people.
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1101::%:;;::i These lm sbould be
can because completely
upset the conditions there and throw
thousands of paddy-huskers out of
employment. Lastly, I suggest more
allocation of funds to Orissa in the
second Five Year Plan. So far as
allocations of funds are concernad, we
find that in West Bengal the per copi-
ta allocation iz Rs. 50; Bombay
Rs. 77, Punjab Rs. 104; Assam Rs. 63
and Orissa Rs. 40. Our standard of
living is the poorest; compared with
the national average per capita income
which stands at Rs. 275, our per
capita income is only Rs. 85. Seo, if
the Central Government are sincere
about raising the standard of living
in these areas and to remove the
regional disparity, they should spend
more money on Orissa.

Finally, I fully endorse the view of
the Foodgrain Enquiry Committee
regarding socialisation of trade in
foodgrains for the purpose of stabilis-
ation of prices and putting an end to
speculation. In all important coun-
tries, we find greater State interven-
tion in foodgrains. In Canada, there
is the Canadian Wheat Board, which
being a Crown Corporation exercises
internal and external monopoly in
regard to trade in foodgrains in that
country. -Similarly, if there are price
stabilisation boards assisted by non-
official advisory councils at the dis-
trict, State and Central level, it will
g0 a long way in tackling the food
situation.

Some Hon. Members rose—

Mr. Deputy-Speaker: I am sorry; 1
wanted to call one or two other
Members, but there is no time 1
have to call the hon. Minister,

Shri Shree Narayan Das (Dar-
bhanga): I would like to put one
question before the Minister gpsaks.

Mr. Doputy-Speakar: I have called
the hon. Minister.
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Shri A, P. Jain: Mr. Deputy-Spea-
mer, the House is aware that there is
geing to be a debate om food on the
28th. That debate will, of course,
deal with larger aspects of the food
problem. The discussion today is one
of a limited character, namely, the
conditions arising from drought affec-
ting certain parts of the country. I
shall, therefore, confine myself pri-
marily to this limited aspect of the
question.

1 am thankful to hon. Members for
the various suggestions they have
made and I can assure them that both
the Food and Agriculture Ministry at
the Centre and the Agriculture Minis-
tries in the States will pay due regard
to the suggestions made by hon.
Members,

The first qQuestion that occurs is
how did this drought arise and when
did this arise? This year the rains
started a little late, but then they did
not affect the sowing of the crop to
any substantial degree. However
they slackened earlier and they failed
in a particular part of the year, I
mean the last week of September and
the beginning of October. In Bihar
and adjoining areas there is the
Hathia rainfall which occurs between
25th September and 10th October
normally. It ranges between 24" to
4". This year that rain practically
failed, the result being that whatever
crops were there in the fleld, were
adversely affected. And the rains
failed to an extent that the soil was
deprived of its moisture and the pros-
pects of the sowing of the rabi crops
were also adversely affected.

As the motion says, the areas affect-
ed are: Bihar, parts of West Bengal,
parts of Orissa, the whole of Eastern
U.P., parts of M.P, and parts of Bom-
bay. Bombay is a separate proposi-
tion. But the other whole area con-
stitutes one block, covering an area
of about 170,000 sq. miles, having a
population of about eight crares.

There ix no doubt that the crops has
suffered quite heavily. Some esti-
‘mates based on visual inspection by a
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large number of employees of the
State Governments have been formed.
But that assessmenit is not whally
reliable and firm assessments can be
made only when the crop rippens and
the crop-cutting experiments are
done. Nonetheless, we cannot asit
quiet all this time, waiting for the
firm assessments and, therefore, on a
rough basis we have come to the
conclusion that the loss over the
whole area may be anything between
three million tons and four million
tons. The crop mostly affected is
rice.

The failure of crop has presented
two problems—a short term problem
and a long term problem. The short
term problem arises directly from the
failure of the crop and the long term
problem is connected with this
drought only to the extent that it has
drawn pointed attention to this diffi-
cult area. The anly method of meet-
ing the immediate conditions arising
out of the drought is to make ade-
quate provision for the supply of
foodgrains. That can be done either
by internal procurement or by imports
from abroad.

As the House is well aware, our
food situation has of late beeh caus-
ing sufficient concern and there are
not much prospects of making up the
deficit of this area by internal pro-
curement. Therefore, we have o
resort to the alternative method of
importing food from abroad. We have
made an assessment of the present
availability of food in the country, our
reserve stocks, prospective imports
and whatever prospects we have of

procurement,

Fortunately, while the difficulty is
one of big magnitude, we are in a
somewhat better position to face the
iramediate situation. At the moment,
the Central Government and the State
Governments have a stock of a little
over a million tons of wheat and
rice—about three-fourths of Wwheat
and one-fourth of rice. Besides that,
there are more or less firm arrange-
ments for the import of more than
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one and a half million tons of food-
grains. Yet, all that we have with
us can carry us on only for a few
maonths.

We have started negotiations with
some of the important exporting coun-
tries of the world for supply of food-
grains. The House is aware that
during the recent visit of Mr. Bensen,
I had discussions with him. I placed
before him the requirements of food-
grains arising out of this drought
situation. I have also given him a
rough estimate of our requirements.
He was very sympathetic. While he
could not make any firm commitments
on the spot, he said that immediately
after reaching the States he will con-
sider India’s request sympathetically.

‘We have also had some talks of a
preliminary nature with Canada, ano-
ther country which is in a position to
supply fairly large quantities of
wheat. As the House is aware, Canada
has allocated 7 million dollars under
the Colombo Plan for the purchase nf
wheat. We are making immediate
arrangements for the import of
1,20,000 tons of wheat, which would
be purchased out of this amount. Yet,
we have to make arrangements for
the import of much larger quantities.
We are also exploring the possibility
of importing wheat from certain other
countries.

‘While the wheat position of the
world is quite comfortable and we
shall be in a position to import wheat
from abroad, it is not so in the case
of rice, Maybe that we may be able
to purchase some maize and milo and
in certain parts of the country these
foodgrains are normally consumed by
the people. But the rice position of
the world is very difficult.

This year Burma’s crop has also
suffered as our crop, though not to
the same extent and from the infor-
mation that we have received, the
exportable surplus of Burma is going
be considerably less than what it
year. The carry over stocks
less. Rice is available In

g

last
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small quantities in certain other cotm-
tries. But, then, as the House is well
aware, there is our foreign exchange
difficulty. In the case of wheat it has
been possible for us to import it;
under American PL 480, when we do
not have to pay for our purchase in
terms of foreign exchange. But, so
far as rice is concermed, we have to
pay in terms of foreign exchange.
That creates an additional difficulty.
Firstly, the availability of rice in the
world market is very very limited
Secondly, even if rice were available,
because of our foreign exchange diffi-
culties, we may not be able to buy
rice in any substantial quantity.

During the past few months we
have been trying to propagate the use
of wheat in predominantly rice-eating
areas and the results have been quite
successful. While I can state with a
good deal of confidence that we shall
make sufficient foodgrains available to
the affected areas to meet their
requirements, yet, it is difficult for me
to hold out the hope that we ahall be
able to meet all the requirements of
the States affected in terms of rice.

The next important thing is the
macninery of distribution. I want the
House to clearly realise what are the
responsibilities of the Central Gov-
ernment and what are the responsibi-
lities of the State Governments. That
does not mean that we do not want
to work in a co-ordinated manner.
None-the-less, under the Constitu-
tion, both the Centre and the States
have their responsibilities. The res-
ponsibility for making food available
to the State Governments iz mine.
May be, I may not be able to supply
the particular kind of food, but the
overall quantity needed will be sup-
plied by us. The distribution is entire-
ly in the hands of the State Govern-
ments. I know that there have been
some complaints about distribution.
I do not say that the distributing
machinery is perfect. Still, I have no
doubt in my mind that the distribut-
ing machinery has, of late improved
greatly, In particular, in certain
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areas where identity cards have been
issued for the purpose of obtaining a
certain quantity of rice or wheat or
wheat and rice, things have very much
Improved. The criticismm which has
been offered by hon. Members about
the distributing machinery will be
conveyed to the State Governments
and I hope they will pay due atten-
tion to the points raised here.

There is yet another very import-
ant thing to which more than one
hon. Member has referred, that is the
question of purchasing power. Imme-~
diately that I got news of the failure
of the Hathia rains 1 paid a visit to
Bihar. I went to some districts, I
went to flelds, I myself saw the crop.
I went to Chota Nagpur, I went into
the interior and saw the crop. This
question of purchasing power is cer-
tainly going to create a major prob-
lem. These areas are very densely
populated. Per capita availability of
land #8 small, and the people there
normally live on the verge of subsis-
tence. Failure of crop, therefore,
means a very serious thing for them,

in particular, as the rabi crop had
also failed.

Immediately on my return, I had
consultations with the Planning Com-
mission and with some other depart-
ments and we consgtituted a team of
officers which has visited a number of
States affected and which will be
visiting the rest of the States. The
main tagk of this team is firstly to
make a more accurate assessment of
the losses and secondly to examine
the minor irrigation and other labour
utilising schemes with a view to pro-
wvide employment for the people. They
are doing their task. I do hope that,
as a result o their work, it will be
possible to create more work. These
are some of the things to which we
are paying due attention: to sum up
again, to make sufficient quantities of
food available, to request the States
to gear up their distributing machi-
nery and to lend a helping hand in
ereating employment.

Hon. Members have referred to
warious schemes, major irrigation and
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minor irrigation schemes, seed multi-
Pplication schemes, fertiliser schemes,

ete. for increasing agricultural
production. They are wvaluable and
important

suggestions. But, they
relate to the long range aspect of the
problem. The vulnerability of this
area was not far from ocur mind even
before this drought occurred. Qn the
1pth September, I wrote to Shri
Asoka Mehta to the following effect:

“During the course of your tour,
yYou must have come across cer-
tain areas where the food prob-
lem has been a recurring one, at
any rate, for some vears. The
Eastern Districts of U.P. have
presented the same difficult and

recurring problem due to one or
other reasons.”

I requested Shri Asoka Mehta to make
a more intensive study of these areas
and to suggest within the scope of
the terms of the reference of the Com-
mittee any measures which could be
adopted there either more intensively

or new measures for dealing with the
food problem.

This area is a very difficult area.
One Chapter in the Foodgrain Enquiry
Commuttee is devoted to the Eastern
districts of U.P.,, which in principle, I
believe, will hold good for other areas
also, is a very revealing Chapteg
how the per capita availability
lJand has been decreasing, how pro-
duction is decreasing and how poverty
and the difficulties of the people are
increasing. That is a very dangerous
sign. We have to combat it. We are
trying to tackle this problem from
different aspects.

In fact, there has been what I might
call a climatic change there: sudden
downpour of rain, sudden stoppage of
rain. Maybe, that is due to the cut-
ting down of the forests; may be, that
is due to other reasons. Government
is thinking of appointing a Committee
of experts to find out what are the
reasons, and how they can be combat-
ed, because it is not a problem for lay-
men. These climatic conditions create
a very difficult situation and a special
solution has to be found for it
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We also propose to appoint
specialists to examine each of
major schemes and each of
medium irrigation schemes in
aren. It is a fact that the irrigation
potential which has been developed
and on which we have spent a large
amount of our scarce money has not
been fully utilised. In fact, when I
went to Bihar last time, I believe it
was in the month of May, I was shock-
ed to find a number of tube-wells,
which had been established, which
had been energised, were not irrigat-
ing any land. 1 tock up that question
with the Bihar Government. They
were responsive. They reduced the
water rates which enabled a larger
utilisation of the irrigation {facilities.
There is no fun in building an irriga-
tion work if the benefits arising out of
it are not being utilised.

Some Hon. Members: The rate is
very high.

Shri Bibhutl Mishra (Bagaha): It
bhas been raised to Rs. 2.

Mr. Deputy-Speaker: That is what
he zaid.

Shri A. P. Jain: This is exactly what
I said. 1 recommended to the State
Government and they have reduced
the rate.

There are also other ressons. In
some cases, electricity has not reached,
I am not talking of the particular tube-
wells I saw. In yet other places, chan-
nels have not yet been built In yet
other placez the dry land has not been
converted into wet land. So, these are
all there, and to the extent that these
things have not been done, we must
accept that something, and something
wvery serious, has been wanting.

gsel

worthwhile for him to produce and
to produce more.

1 do not say that there have besn
no shortcomings in the agricultural
policy. There have been, and of a
serious type. I also know that the,
food problem has been a very difficult
problem, and it would be too much
for me to say that this is the end of
our difficulties. In fact, in a develop-
ing economy food is bound to present
difficulties. This 13 not only in the
case of India but also in the case of
other nations. For instance, in China
which has undertaken a big develop-
menial programme, food is presenting
a major difficulty.

Food is one thing on which the suc-
cessful implementation of the Plan
depends. Therefore, we must concen-
trate every bit of our energy, every
bit of our attention, to produce and
produce more. We cannot afford to
be beggars depending upon imports
from other countries We have to
produce more of foodgrains, fibres,
oilseeds, sugarcane and everything
that the country needs either for food
or for the consumption of factories or
for export, and unless the agricultural
sector rises to the occasion, there will
be serious difficulties., We are all
conscious of it, we are making efforts,
and ] hope that the hon. Members will
lend a supporting hand in making our
efforts successful.

There iz one thing about which I
would like to say a word and then sit
down, and that iz the talk of starva-
tion deaths. So far as the reference
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have seen in the papers only, that he
has stoutly denied the wveracity of
those reports. I would request the
hon. Members to be very cautious at
a time when we are facing major diffi-
culties. Any overdrawn picture of
scarcity or starvation deaths does not
help anybody except the hoarder, the
stockist who is out to create trouble
for us.

1 treat the food problem as & natio-
nal problem. Any suggestion coming
from any section of the House will be
wvery weicome. We shall examine it
carefully. I do not say that every-
thing can be accepted, but I can
assure the hon. Members that we
shall give the most sympathetic
consideration, and I want ‘all the
sections of the House to join hands
with me in sharing the responsibility,
and I am confident that if all of us
join hands together, we shall be able
to overcome this difficult situation and
make our planning upon which the
future of India depends a success.

Shri Shree Narayan Das: May 1
know whether any assessment has
been made by the various State Gov-
ernments with regard to the various
categories of people who are to be
provided with work to give them
sufficient purchasing power to cope
with the situation, and if so the va-
rious categories of people to be em-
ployed either on hard manual labour
or light labour or other categories of
work which a large cection of the
middle class people cannot perform?

Bhri A. P. Jain: The State Govern-
ments are busy mak:ing assessments,
but it is a tremendous problem. It is
not easy to make an assessment in a
very short time.

Shri 8. M. Banerjee (Kanpur): The
hon. Minister hes stated that actually
what is required to increase our food
production is to enthuse the farmer.
Another point which he mentioned,
and for which I congratulate him, is
that the food problem has to be taken
#s 8 national problem May I know
whether it is in the mind of the hon.
Minister that till we are able to over-
oo this difficulty there will be all-
party cormmitiees in those areas em-
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bracing representatives of all peoli-
tical parties as also officials?— be-
cause I have a bitter experience in
U.P. that....

Mr. Deputy-Spealier: The only
question is whether such a committee
is completed That is all.

Shri 5. M Banerjee: To meet the
cituation and erntbuse the farmer and
the people in generzl.

Shri A. P. Jain: So far as my Mi-
nistry is coicerned, there is a stand-
mg commiitee cn which members of
all parties are represented. On various
nccasions I have invited Members
of Parliament from States, and i the
invitations I have no' made any dis-
tinction on the basis of party. I pro-
pose to continue that practice, and if
the membeis of any particular party
want to meet separstely, I will be
very glad t¢ meet them and discuss
with them the problem.

So far as the States are concerned,
it is for them to decide what kind of
committees they propase to set up. It

is not for rre tc say what they are to
do.

it fagfie firw : fog® aTe oY Ty
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wof ?
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Dr. Ram Subbag Singh: I am glad
that the hon. Members and the Minis-
ter who participated in this debate
have realised the gravity of the pro-
blem, but the assurance given by the
hon. Minister that he would make ade-
quate supply of foodgrains to scarcity
areas iz not going to make any change
in the problem, because he has not
given any suggestion as to how he is
going to incresse the production in
those ATess.
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Mr. Deputy-Speaker: That he will
do on the 28th.

Dr. Ram Subhag Singh: Yes, Sir,
but I refer to this drought-affected
area. In that debate he will deal with
the entire country.

He just said that he is going to send
& team, or the Planning Commission
is sending a team to that area, but as
I said in the beginning, only expert
action or suggestion is not going to
make any change in the problem.
These tube-wells to which he made a
reference were constructed by the
experts and again an expert body has
been set up by the Government of
Bihar to enquire into the working of
these tube-wells. You can go or any-
body or any Member of this House
can go and find out in what way
the tube-wells have been construc-
ted. They have been constructed
without any proper specification. No
cement has been given, and therefore
the channels which have been cons-
tructed are giving way. One day I
was coming from Patna to our district
with the Chief Minister, and the Chief
Engineer tock us to a tube-well, and
there when I hit the channel with my
legs, two bricks gave way. In that
way, if any expert committee is goin-
to cover the action of the subordinate
experts, there I disagree.

Agein, he did not say anything
about how the Government is going to
solve the problem of fodder. About
cattle he did not say anything. That
is one of the greatest problems in the
scarcity-stricken area.

He said we are making frantic
-efforts to procure {foodgrains from
foreign countries. I think that this is
the biggest mistake which we are
committing. Rather than approaching
the foreigners and requesting them to
give us grain, we should approach our
farmers and we should make a good
request to those farmers to produce
more. At present, we are approach-
ing the farmers with an indifferent
attitude. 1 would ask any government

26 NOVEMBER 1957 Drought Conditiong a3rz

in Certain States

when they reach the villages, they
exercise some sort of pressure over
the farmers. Even an ordinary natio-
nal extension service block afficer goes
and sits on a chair, and he makes all
the villagers sit on the dari or tat or
on ground. This sert of attitude s
not going to enthuse the villagers or
the agriculturists.

The Minister has stated that unlesa
and until we enthuse the people and
create life in them we are not going to
make any change in the magnitude of
the problem. 1 realise that this is &
good suggestion, but, unfortunately,
this is not being implemented. We
always talk very good things, but we
never implement them. The Minister
says that he will send his Deputy Min-
ister there. But what can the Deputy
Minister do? He himself said in one
place ‘I am unable to do anything in
any State.' So, what will the Deputy
Ministers do? They would only waste
the money by going there. If they
go and see anything given way, then
they must possess the authority to
rectify it. Otherwise, they need not
go anywhere.

In regard to machinery, he has said
that there is some defect, because he
is not havmg proper control over the
machinery. He can set up the machi-
nery from here. I do not suggest that
he should take away the authority of
the State Governments. But I am sure
he knows how many circles are there
in this drought-stricken area, and he
can send supplies to those circles. He
knows that there are revenue officers
everywhere. If any revenue officers
are not working properly, he should
approach the Chief Ministers concern-
ed to dismiss them or to remove them
from those places. This can easily be
done, if only there is a will to act.

In regard to the supply of wheat
seed, since 1 have written to the Min-
ister, I know that in Karaghar
no wheat seed has reached the culti-
vators in spite of the fact that that is
the best wheat-producing area.of my
district. What is the good of sending
whesat seed from here if it canmot
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reach the people? You have incurred
a loss already, and now people are
saying that wheat seed has not been
Hfted or that wheat for consumption
is not being lifted. When this is the
position, what is the good of saying
‘Deposit Rs. 5000, then only can we
open a shop; give security and then
only we can give you wheat?” All
these paraphernalia should be remov-
ed.

I do not mean to say that you should
give wheat to anybody and everybody
and authorise anyboedy and everybody
to eell it. But you must do something
in conformity with the situation which
prevails there. The people’ who are
living in the drought-stricken area
cannot deposit Rs. 5000 or even
Rs. 2,500 for opening a co-operative
shop or any store. This must be fully
appreciated and borne in mind. In Che-
nari. Rohtas, and Karaghar and several
other places and NES areas, I have
found that neither wheat for consump-
tion nor wheat seed has reached.

In regard to irrigation facilities, the
Minister has said that these things
have not been utilised properly. As 1
said in the beginning, these irrngation
facilities are being {frittered away,
because the constructions have not
been done according to proper specific-
ations, with the result that whenever
there is a big rain or flood, they give
way. So, special efforts must be made
to see that they are constructed pro-

perly.

In this connection, I would like to
refer to the observation made by the
Famine Commission in their report in
1898. They have stated:

“It was stated that in Bihar,
north of the Ganges, extensive
jrrigation is possible from both
banks of the Gandak in Tirhut,
Champaran and Saran and that
irrigation might be afforded to
1,100,000 acres in these districts
at a cost of Rs. 2,200,000.".

So far, Government have given
about Rs. 19} crores by way of loans,
relief and s0 on and so forth.
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I would suggest once again that we
need not introduce the system of giv-
ing doles. We should make the people
work. I do not mean to say that you
must go and give work to everybody.
But if you create the proper atmoe-
Phere, the people themselves can
work, If you provide them cement,
they can themselves construct kutcha
wells. If you give other facilities, they
can produce more. But you are not
giving them proper facilities; besides,
there is the security question also. In
several areas, I have found that peo-
ple could not remain on the fields to
irrigate the perishing paddy crops,
hecause they were afraid of the law
and order situation. If they remained
for the whole night on the paddy
fields, then they were afraid that thelir
buffaloes and cattle would be taken
away by thieves. This is also some-
thing which should be taken note of.
There are so many departments which
are acting and re-acting. They all need
improvement.

I hope that Government will pay
heed to all these aspects.

Mr. Deputy-Speaker: 1 shall now
put the substitute motions to the vote
of the House. After the statement
made by the Minister, is any hon.
Member persistent that his motion
should be put to vote?

Shri Kalika Singh: I do not press
my motion.

Mr. Deputy-Speaker: Then, there is
another substitute motion in the name
of Shrimat:1 Ila Palchoudhuri. The
hon. Member is absent. Then, there is
one in the name of Shri T. K. Chau-
dhuri. He is also absent.

Shri S. M. Banerjee: They may not
be interested.

Mr. Deputy-Speaker: Then I shall
have to put substitute motions Nos. 3
and 5 to vote.

As for substitute motion No. 2, is it
the pleasure of the House that Shri
Kalika Singh should be allowed to
withdraw his motion?
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Several Hen. Members: YVea.

The motion was, by leave,
withdrawn.

Mr. Deputy-Speaker: 1 shall now
put substitute motions Nos. 3 and 5 to
vote.

The question is:

That for the original motion, the
following be substituted, namely:

“This House having considered
the conditions created by drought
in Bihar, Eastern Uttar Pradesh,
parts of West Bengal, Madhya
Pradesh, Orissa and Bombay is
of the opinion that immediate
steps for relief be adopted and
long term measures to avoid fur-
ther deterioration of the situation
be actively implemented.”

The . motion was negatived.

Mr. Deputy-S8peaker: The question
is:

That for the original motion, the
following be substituted, namely:—

“This House having considered
the conditions created by drought
in Bihar, Eastern Uttar Pradesh,
parts of West Bengal, Madhya Pra-
desh, Orissa and Bombay, is of the
opinion that immediate steps be
taken in consultation with State
Governments to provide cheap
foodgrains to the poorer section of
the people of the affected areas,
on the widest possible scale and
to provide them with alternative

smployment.”
The motion was negatived.

Mr, Deputy-Speaker: These substi-
e motions are lost. The discussion
I» now over.
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DELHI MUNICIPAL CORPORATION
BILL

The Minister of Hemiz Afishs
(Pandit G. K. Ppnt): I beg to move:

‘“That the Bill to consolidate
and amend the law relating to the
municipal government of Delhi, as
reported by the Joint Committes,
be taken into consideration.”.

It gives me great plessure to make
this motion. This Bill is a voluminous
one. It has more than 510 clauses. It
was introduced on Tth Septembaer,
1857. Thereafter, the Bill was referred
to a Joint Committee of both Houses
Bome of the prominent and leading
Members of Parliament were included
in it. The number of members was no
less than forty-five. This report was
presented by me on the 11th of this
month.

I must first of all express my sincere
gratitude to the members of the Joint
Committee for the cordial co-operation
which I yeceived from everyone of
them. We sat from day to day for
several days, and every clause was
carefully examined. The Members
were not only good enough to give
their time and to bestow their thought
on the provisions of the Bill but also
to deal with every issue that was rais-
ed in the Joint Committee in a very
rational and considerate way.

15 hrs,

So the Bill has undergone several
changes; it has been improved con-
siderably as a result of the labours
of the Joint Committee. Hon. Mem-
bers who have attached Notes of Dis-
sent have also been pleased to ex-
press their satistaction on this as-
pect, that is, the improvements that
have been made in the Bill.

1 must confess that still I sgn not
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or wrongly, I had formed the impres-
sion when the Bill was under discus-
sion In the Joint Committee that the
hon. Members had been pleased to
sppreciate the point of view that was
represented by me. But that was a
wrong inference and, to that extent,
I feel rather disappointed. However,
‘I trust that they will be pleased to
approach the points raised by them
even now with an open mind, and
I should not be surprised if they
are uitimately converted to the right
view.

The salient points of this Bill were
placed before the House by me when
the motion for refering the Bill to
the Joint Committee was made. It is
a local measure in a way, but it
deals with the capital of our country,
Delhi is the metropolis of India. So
it (the Bill) possesses special import-
ance, in spite of the fact that it deals
with issues which are essentially of a
local nature.

The Bill has provisions which are
somewhat unique. The area which is
to be served by this Corporation will
be no less than 510 square miles.
None of our Corporations, those which
were established in the 18th or 19th
century—some more than 200 years
old—has such an extensive jurisdic-
tion. Of this area, there 1is a
part which is rural too. It is a singu-
lar sort of arrangement which has
not been tried so far, as this Corpora-
tion will be dealing not only with
the affairs of the urban area, but also
with those of about 300 villages which
have their panchayats and which are
now served by the District Board of
Delhi. There are about 10 or 11 local
bodies, including the District Board
of Delhi, which will all be merged
in this Corporation now. This multi-
plicity of local bodies and also of
variocus authorities had sometimes
resulted in delay, complication and
also circumlocution. Business could
not be transacted with reascnable
speed. Now, we will have only one
Corporation to handle the affairs of
this vast area.
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The Corporation has been modelled
on the pattern of the Bombay Cor-
poration. That is the best Corpora-
tion in our country. It has received
praise not only from our own coun-
trymen but also from distinguished
statesmen who have visited Bombay
from time to time and who have had
the opportunity of looking into the way
the affairs ¢f Bombay are, and have
been in the past, administered by
the Bombay Corporation. Some of
the most distinguished leaders of
our country were associated with the
management of the affairs of the
Corporation, and the traditions built
by them and the impress left by them
have been naturally of great wvalue
to all local bodies. So, as was al-
most settled at the time when the
States Reorganisation Bill was under
discussion, this Corporation follows
the Bombay model. But in some res-
pects, it goes even beyond that model.
As, I said, it will serve not only the
urban, but also the rursl people of
the Delhi Territory.

So far there have been, besides 10
or 11 local bodies, three other impar-
tant statutory bodies which deal with
matters which were and are of vital
concern to the inhabitants of Delhd,
namely, the Electricity Board, the
Transport Board and the Water and
Sewage Board. All these were
statutory bodies, as I said, and
they had exclusive responsibility for
discharging these important func-
tions. The generation and distribu-
tion of electricity, the supply of water,
the arrangements regarding drainage
and sullage and about transport were
carried out by these bodies. Now,
the functions of these bodies also
will be transferred to the Corpora-
tion, and the Corporation will not
only be concerned with the distribu-
tion but also the generation of elec-
tricity which is even now not the
case in Bombay.

This Corporation Bill when it was
introduced was a very comprehensive
measure., Certain changes have been
made in the Bill and they bave fur-
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ther improved the measure. I will
just refer to same of them.

Under the original Bill, as it was
introduced, the Corporation was to
ocongist of 80 members only, Now, it
bas been provided that there should
e 6 aldermen besides 80 members,
the aldermen to be elected by the
members of - the Corporation. Fur-
ther, there should be one representa-
tive for every 20,000 inhabitants of
Delhi. If the number hereafter goes
up, then, the number of representa-
tives should also be raised from 80
so that it may correspond to the
number to which this Corporation
would be entitled on the basis of one
representative for 20,000. But the
maximum should not exceed 100,

It has also been provided that there
should be Ward Committees and these
Ward Committees should be em-
powered to co-opt others 1living
within those wards. Theirr number
might go up to three. In the Bill,
provision has also been made that
there will be a separate Rural Area
Committee and that committee will
be entitled to make recommendations
regarding all matters affecting the
rural areas, and they will also be
consulted with regard to rural mat-
ters before any action is taken.

There are other amendments also
and some of them relate to appoint-
ments. Now, it has been provided
that all posts carrying a salary of
Rs. 350/- or more should be filled
in consultation with the Union Public
Service Commission. Those below
Rs. 350/- will be filled in accordance
with the resolutions that will be
made by the Corporation in consulta-
tion with Government. So, not only
these but the General Managers of
the Transport Authority etc. are also
to be appointed in consultation with
the Union Public Service Commis-
sion. Posts will be reserved for the
Scheduled Castes in proportion to
their population. These are some of
the matters relating to appointments.
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Then, as to the functions of the
Corporation. They have been con-
siderably enlarged and amplified. The
Fire Protection Service will be com-
pletely transferred to the Corporation
and the Corporation will have the
power to deal with matters relating
to the maintenance of the Fire Bri-
gade and it will be also responmaible
for the discharge of such functions
whenever necessary.

Besides these, some other funo-
tions such as the laying out of parks
etc. have also been entrusted to the
Corporation. There is a large list
of functions which the Corporation
will discharge at its discretion and
which the Corporation is expected to
take up, not immediately but by and
ty. 1 will mention some of them;
the establishment of theatres and
cinemas, construction and mainten-
ance of veterinary hospitals, construc-
tion and maintenance of asylums,
provision for relief to destitutes and
disabled persons, establishment and
maintenance of and aid to stadia,
gymnasia etc., organisation and
management of farms and dairies
within or without Deltu for the sup-
ply, distribution and processing of
milk and milk products, organisation
and management of cottage industry,
handicraft centres, sales emporia etc,
organisation and management of fairs
and exhibitions and maintenance of
warehouses and godowns, construc-
t:on and maintenance of sheds and
stands for vehicles etc. There are
various other matters but it is not
necessary for me to refer to them.

The Bill now also provides for an
Education Committee which will be
set up by the Corporation and it will
be open to three experts from outside
the members of the Corporation to be
co-opted in this Committee. Some
other committee may also be appoint-
ed about which no provision had pre~
viously been made in the Biil

The Corporation will have, accord-
ing to the estimates, rough though they
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are, but which, according to the data
now available are likely to be accu-
rate, funds to the extent of Rs., 10
crores a year. It is expected
that the Corporation will be able
%0 carry out the onerous tasks that
come within its purview with effi-
ciency. The Government may also
contribute towards the funds of the
Corporation whenever necessary to
the extent it can reasonably do so, so
that the responsibility which has been
placed on the Corporation may be dis-
charged in a satisfactory way.

As 1 stated at the outset, there are
some notes of dissent. One has been
put in by our communist friends and
one by Shri Dwivedy and two by two
other individuals, one being by Shri
Brahm Perkash and one by Shri Rao,
if I remember aright. The notes of
dissent, more or less, raise the same
points and they are common in some
respects. The points which have been
prominently mentioned in the notes of
dissent were discussed fully in the
Joint Committee and it can, I think,
be reasonably inferred that most of the
Members of the Committce are in full
agreement with the decisions that
were then taken and which are now
embodied in this Bill. Out of 45, only
7 Members have in a way expressed
their dissent. The points which they
have referred to are not new. They
have been really the subject of con-
troversy. One of them relates to the
deletion of a part of New Delhi from
the scope of this Corporation. Well,
as 1 submitted previously, the Cor-
poration will have jurisdiction over
510 square miles and ap area of not
more than 15 square miles will, so far
as I remember, be excluded. This
hardly comes to about three per cent.
of the total area. If the Corporation
can digcharge its functions in a satis-
factory way in this vast area, it will
have done a splendid job. The exclu-
sion of three per cent. of the total area
will not in any way come in the way
of the Corporation’s handling the
affairs of the 510 square miles with
which it will have to deal. The 15
square miles ought to be left out for
reasons which seem to be not anly
adequate but indisputable and conclu-
sive. In this area are the Embassies,
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the Secretariat, Government guarters
and so on. B2 per cent. of the houses
existing in this area belong to the
Government. Se far as I am aware,
more than 80 per cent. of the people
living in this area are either Govern-
ment servants themselves or members
of their families. Besides, the people
living in this area have sent a serjes of
representations expressing their desire
to be kept out of the Corporation. So
far as their wishes go, they would very
much like to be kept out. This New
Delhi area which has been left out, us
I said, consists of mostly Government
buildings. Under the law these build-
ings are not liable to any local taxes.
So, it will be a heavy charge on the
Corporation when it is just making a
start to be burdened with this respon-
sibility of maintaining the standards
of health, sanitation and so on in this
area when very little can be collected
here by way of revenue from Govern-
ment buildings, mostly all the pro-
perty, as I said, being not only in
charge of but belonging to the Govern-
ment itself. Then the people living
there are the Government servants and
mostly they occupy these buildings
and they cannot be elected as members
of the Corporation. They are not
eligible under the law and the Gov-
ernment servants have so far been
kept out of all controversy. So, this
is a compact area in which the persons
who live are to be looked after. They
themselves, so far as Government ser-
vants are concerned, cannot have any
direct say in the management of the
affairs of the Corporation. So, it was
considered desirable to keep this area
out and I think it is a fair arrange-
ment. Consider'ng the existing cir-
cumstances, it will also ease the bur-
dens which the Corporation has to
bear to stagt with. It should prove
beneficial to the Corporation itself and
enable it to discharge its ather func-
tions without being loaded with this
responsibility.

The other point to which reference
has been made in the notes of dissent
relates to the setting up of
Development Authority. At present
we have a Delhi Development (Tem-
porary) Authority and under the
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existing law the entite urban area is
under the control of the Development
Authority so that all works of deve-
lopment including the construction of
buildings etc. come within the pur-
view of the Development Authority.
But the new Development Authority
that is proposed to be set up will not
be concerned generally with these
affairs of development in Delhi. Only
when any particular area is notifled
by the Central Government, after con-
sulting the Corporation, this Develop-
ment Authority will be empowered to
develop that particular area. But so
far as the rest of Delhi which consists,
as I said, of 510 square miles is con-
cerned the Corporation will have
every jurisdiction to deal with all
the matters relating to construe-
tion, development, clearance of slums
and the like It is in the interest
of the Corporation that the Gov-
ernment, if it chooses to develop
any particular slum or any other bit,
should take up that responsibility,
meet the expenditure but after the
development the area will again be
placed at the disposal of the Corpora-
tion. So, the Corporation will be
relieved of the responsibility of deve-
loping that particular area. It will
have the benefit of the development
that will be carried out by the Gov-
ernment at its own cost.

There are certain other suggestions
made in the notes of dissent. One of
thermn relates to the position of the
Mayor or the functions which the Cor-
poration should discharge, and the
manner in which its work should be
conducted. The hon. Members are
aware that the great merit of the cor-
poration system lies in rating the
executive part of the wo from the
policy-making, supervision, guidance
and control part of it. 'The Mayors
and the members of the Corporation
will have to shape the future of Delhi.
They will evolve sound policy, give
direction and so on and determine the
rate of taxes and all the other matters
which will touch the life of the peo-
ple. It will be the duty of the Com-
missioner to carry out those policies
and to give effect to those directions.
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It is in the interest of efficient ad-
ministration that executive functions
should be entrustied to one who is in
a position to carry out the orders and
the policies of the Corporation, =and
who has no other interest in discharg-
ing the difficult and delicate duties.
So, it is the accepted principle that it
should be so.

The Chairman of the Municipal
Board of Delhi was good enough to
appear before the Committee and to
express his views. He was emphati-
cally of the opinion that the Commis-
sioner alone should be asked to per-
form executive duties and to perform
tasks of that character. He also said
that if any other arrangements were
made and the two are mixed up, there
will be considerable difficulty and it
would be hardly possible, in a way, to
carry out the administration in a

satisfactory way.

So there is the provision so far as
the Commissioner is concerned that
he can be removed from his office by
three-fifth of the members of the Cor~
poration. That is a safeguard and the
Corporation can take such steps as it
likes for the development of its area
and for giving effect to other schemes.

Somewhere it has been suggested
that the Corporation should be free to
take up other duties also. Well, there
is no bar, because there is a general
provision in the Bill to the effect that
the Corporation will be entitled to
deal with matters pertaining to health
and advancement of the people of
Delhi. I think that would cover such
other activities which the Corporation
might like to take upon itself and to
carry out It is not easy for a Cor-
poration to do more than what it is
being asked to perform in the course
of its first five years, but if it chooses
to undertake more in that line there
would be no objection.

I think the Bill has been consider-
ably improved, and I trust that it will
be accepted by the House. As it is
likely that some amendments may be
moved hereafter, I do not think it is
necessary for me to deal with any
points which may be raised in the
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course of the discussion on the amend-
ments just now at this stage. Sir, I
move,

Mr. Deputy-Speaker: The motion is
now before the House. The time allot-
ted for this Bill for all the three read-
ings is ten hours. There are about 150
smendments, and we have to go
through 515 clauses and 13 Schedules.
Therefore, I think that more time
should be devoted to the clause-by-
clause consideration. May I have an
idea as to what time should be devot-
ed to the consideration stage? 1
would suggest three hours for general
discussion and seven hours for clause-
by-clause consideration.

An hon. Member: lLet it be four
hours and six hours.

Mr. Deputy-Speaker: Is that the
sense of the House?

Many hon. Members: Yes.

Shri Sinhasan Singh (Gorakhpur):
Will the four hours count from now
or from the time the hon. Minister
started his speech?

Mr. Deputy-Speaker: From 14'57
when the hon. Minister started his
speech.

Again, we had followed the prac-
tice in previous Bills that those who
have not spoken earlier—here in this
case, perhaps, none had spoken—and
who were not Members of the Select
Committee should have preference
over those who were Members of the
Select Committee. Then, out of those
Members of the Select Committee
those who have appended Minutes of
Dissent shall be gmllowed preference
over those that have only supported

the Report.

Shri Surendranath Dwlvedy (Ken-
drapara): Sir, I fully share the senti-
ments expressed by the hon. Home
Minister, that it would have been
better if the Joint Committee would
have presented us with a unanimous
report. I have no cause for complaint,
and I must admit that full scope was
given for discussion to all points of
view in the Joint Committee. But, if,
even after that, there have been
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Minutes of Dissent or disagreement,
that is because on some basic problems
and points we have not been able to
see eve to eye and the Government
has not been able to accept our pro-
posals.

This question of Delhi Corporation
has to be viewed from the point that
the Delhi State has no democratic
administration at the State level, and
this demand for a Corporation is not
new in Delhi. Even when there wsas a
State Adminisiration the Delhi Muni-
cipality, as early as 1838, had been
advocating for a Corporation and there
have been committees and enguiries
about it. But this matter was serious-
ly taken up after the recommenda-
tions of the States Reorganisation
Commission, which said that Delhi
should have a Corporation and Delhi
will be a territory under the Central
Administration.

By denying democratic administra-
ticn, 1 do not mean that the people of
Delhi are not associated with the
Government machinery in any way. It
is a fact that representatives of Delhi
are there in the Lok Sabha, and they
take part in the deliberations of this
House which formulates and shapes
the policy of the Government. But,
£l the same time, we have to take into
account that larger sections of the
people will have no opportunity to
express their views on smaller matters
cf administration which they general-
ly get in other States. They are so

many avenues besides the State
AAministration. There &re village
panchayats and there are other

repional administrative spheres where
the people are represented to voice
their grievances. Here they have no
such opportunity. So, it was all the
more neccessary that we should have
followed the recommendations of the
States Reorganisation Commission,
which categorically stated that Delhi
being the metropolis should have a
Corporation which would have larger
powers than those ordinarily enjoyed
by other corporations. They also
stated in their report that municipal
autonomy in the form of a
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Corporation which will provide
greater local autonomy than is the
case in some of the important federal
capitals is the right and, in fact, the
enly solution of the problem of Delhi
State. Viewed in that aspect,
I feel that this measure
will not satisfy the demands of Delhi.
The people will be rather disappeint-
ed. They may congratulate the
Home  Minister because of the
voluminous nature of the Bill, and
probably because he has taken care
to see that the Bill hes as many
ciausesg as the number of square miles
under the jurisdiction of the Delhi
Corporation. But there, it will be
seen that so far as the representation
of the people or their association with
the administration is concerned, there
is nothing very much different from
what is prevalent in other Corpora-
tions.

I do not wamt to stress this argu-
ment that the elected representative's
right is  being taken away by the
introduction of the Commissioner. 1
think this is a salutary policy and
from the experience that we have in
the local self-governing bodies, it is
proper that the executive functions
should be discharged by persons who
are permnanent officials and who can
devote their entire attention to the
administrative side of it, although 1
would have liked some more powers
having been given to the Mayor,
considering the position and prestige
that he occupies in this Corperation.
But still, I do not want to quarrel on
this point because it has been found,
especially in Bombay on which model
this Bill is formulated here, that that
system has worked very Efficiently.

But the whole guestion is whether
in this Corporation we will have under
its jurisdiction the entire area or only
a portion of 1t 1 have heard the
arguments of the Home Minister
advanced in favour of exclusion of
certain areas of New Delhi from the
proposed Corporation. The main
argument seems to be that there are
government buildings in this area, that
the inhabitants are mostly Govern-
ment gervants who cannot participate
in the election or can contest elections
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as candidates and, as the law stands
no assessment or taxation could be
charged on the Government buildings.
So, he said that if we include these
areas, it will be rather a liabllity on
the Corporation than an asset and
therefore let the Government {tsalf
take over the management of this
area. I am not convinced of this
argument. )

In the Assembly and Parliamentary
elections also, the Government
servants are debarred. They cannot
contest the elections as candidates,
but they have a right to choose their
own representatives, to express their
own opinion; but here, in the muni-
cipal affairs, even after the exclu-
sion of 15 sq. miles, there will be
areas where Government servants
live. They will sl2o elect represen-
tatives to Delhi Corporation. So,
why not the same facility be given
to those people who reside in the New
Delhi area to elect their representa-
tives and fully associate themselves
with the civic administratian? It is
not proper to think that there would
not be any candidate available, for,
though Government servants them-
selves may not be candidates, 1 think
their family members and others who
live in those areas can as well
represent those areas an any other
persons,

As regards the financial aspect, the
Government will have to  spend
money to develop these areas. So,
why should the Central Government,
with its mult:farious responsibilities,
take upon itself the duty to maintain
only & small area for its development?
Why not leave it to the entire
Corporation and make a suitable grant
so that there may be a Gnifled and
uniform development al] over?

There is a feeling—1 do not know
how this feeling can be removed—
that there is mno valid reason for
exclusion of these areas and that there
is a distinction going to be made
between the privileged sections and
the ordinary people, Perhaps these
areas which are to be excluded
contain people who enjoy certain
privileges and facilitles Because of



2389  Dethi Municipal

the position that they hold in the
government machinery.

It has been very clearly stated in
the report of the States Reo.granisa-
tion Commission that there should be
no distinction or difference between
Delhi and New Delhi, I shall read
out that portion which says very
clearly:

‘Delhi is now an integrated and
vast metropolis with urban
population of nearly a million
and a half. From the point of
view of law and order, the social
life of the people, trade and com-~
merce and common public utility
services, Old Delhi and New Delhi
constitute an integrated unit and
it will be wholly unrealistic to
draw a line between the two".

Therefore, I would most earnestly
appeal to the Home Minister to recon-
sider this entire position. While you
are giving 500 odd square miles to

Mr. Deputy-Speaker: Perhaps that
remark was made by the States
Reorganisation Commission,

Shri Surendranath Dwivedy: Yes.

Pandit G. B. Pant: What about
other Corporations? There may be
one or two.

Shri Surendranath Dwivedy: Then
they argued that since there is no
difference, they can come under one
Corporation. That i=  how they
advanced their arguments. I say that
they can come under one Corpo:ration.
There should be no distinction
whatsoever, Therefore, 1 would urge
upon the Home Minister, even at this
stage, to reconsider the position and

accept the amendments for the
inclusion of the entire New Delhi
area.

There was a suggestion that if at
lntheGovmmm:.h;ortnymIM:‘.
think it necessary a portion
New Delhi should remain apart, then
why not confine it to the smallest
mm&.ththemmu
Bhavan, Parliament House and the
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Secretariat buildings, and leave the
rest to the Corporation. That position
may be considered by the Home
Minister now. Nothing will be lost,
because, as 1 find, there is no section
which approves or supports this view,
namely, that a portion of New Delhi
should be excluded from the purview
of the Corporation.

The second point is this. I am happy
that the Home Minister agreed to the
proposal that ultimately the strength
of the Corporation should be increas-
ed to 100 and the position would be
reviewed according to the census
report. But I thoroughly eppose tlie
introduction of aldermen into the
Corporation. [ feel this is a negation
of democracy. The original Bill
provided the number of councillors to
be elected to be 80. Now it is 88
including six alde.men. These alder-
men will not be elected by the people
who are the voters. They will be
elected by the councillors elected fo
the Corporation, This is an indirect
election and they will have every
right of an elected councillor either
to become Mayor or Depnty Mayor
and to discharge all the functions that
an elected councillor would have to
discharge. At the same time, they
will have no responsibility to any-
body. The elected councillor will
have to meet the wishes of the people
whom he rep.esents. But these people
who will be indirectly elected will
have no responsibility whatsoever. It
is just possible that whichever party,
group or persons have a majority im
the Corporation may very well elect
the gldermen to add to their strength.

If we are really learning from the
experience of other Corporations, 1
would humbly submit that in
Calcutta, which is one of the premier
cities, since the establishment of the
Corporation there, excepting one,
there has not been a single Mayor
who was a councillor. The aldermen
are selected with a view to give them
this prize post and they do not face
the electorate. They do not go in for
elections. They m&:m;?t;w manage
to elected or group
wit:u!t which ';zy are associated.
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Practicaily, the elected councillors
will have no opportunity.

1 also do not agree with the point
that the Mayor or the Deputy Mayor
has a right, according to the provi-
siong of this Bill, to be elected as
many times as possible, because the
elections are t0 be held each year.
Sometimes this also creates difficulties
and opportunities a-e denied to other
persons., In a democracy, we should
also see that no vested interest grows
in this matter. Sometimes, it happens
that once a person gets into that posi-
tion there are so many avenues open to
him by which he can manage to get
himself elected many times. Therefore,
we should have provided some limit.
I have suggested in my mnute of

dissent that it is all right that the .

Majyor or Deputy Mayor should be
elected each year, but we should at
the same time provide that no person
can be elected to these posts for
more than two consecutive terms. If
we have some such provision, within
the four years for which the life of
the municipality exusts, other coun-
cillors may have opportunities to take
upon themselves the responsibility of
administering this city.

I want to point out another thing.
For the democracy which we visualise,
we will have to see that all sections
are represented. It is all right for
the Minister to say that we have
followed the model of Bombay which,
on all accounts, is one of the Dbest
administered municipalities in our
country. The pattern of Bombay
Municipality has been followed in
many respects, but if you see the
provisions of this Bill and the Bombay
Corporation Act, you will find that
one of the most important aspects has
been forgotten or overlooked here.
We often come across caste and
communal rivalries not only in
municipalities and local bodies, but
also in larger spheres of legislatures.
In Bombay, they have multi-member
constituencies with the cumulative

of vote, as a result of which
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years it has worked very nicely and
there has been no dispute over trivial
matters. If we had introduced that
cumulative system of voting, probably
it would not have been necessa,y to
provide a clause for reservation of
seats for the Scheduled Castes, 1t
Bombay has worked very successfully,
why should we not adopt that proce-
dure here? This Bill provides for
multi-Member constituencies, but with
distributive system of votes. It will
very greatly handicap the smaller
sections. 1f we really want all gections
to be represented either this cumula-
tive system of votes should be intro-
duced or as we have in the case of
Assemblies and Parliagnent, there
should be single-member consti-
tuencies and double-member consti-
tuencies only for areas where rese.va-
tion of seat is made for the Scheduled
Castes. If the provisions of the Bill
are changed in this manner, it will
greatly satisfy the people who feel
that on account of these provisions,
they will be denied an oPportunity.

This is one aspect of the democratic
set-up of this Corporation. There ia
ano‘her aspect also on which I will
lay stress.

Mr. Deputy-Speaker: 1s it as big
as the first one? The hon, Member
has taken 25 minutes already.

Shri Surendranath Dwivedy: I
may be given 10 more minutes.

Mr. Deputy-Speaker: He should
try to finish within 5 minutes,

Shri Surendranath Dwivedy: There
is another aspect on which I want to
lay stress. It is about the elected
ward councils. There is an improve-
ment on the former Bill in the sense
that we have in this Bill provided for
nominated ward councils. Nominated
ward councils will be nothing except
that the nominees of the councillors
of the area will sit there to discuss
matters. We have provided every-
thing—Chairman, Deputy Chairman,
their functions, etc. But what I want
is that there should be elected ward
cpuncils. The reason why I want this
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I» that in the municipalities we should
see that people are very closely and
intimately  associated with  the
- administration. There is no power of
recall. Once a municipal councillor
is elected, he continues for five years.
‘What 1 want is, if in the 8maller ward
area committees, we provide for
simultaneous election of ward councils
say 1 for 1,000
may be a possibility and an oppor-
tunity for these people to come closer
with the administration and to wvoice
their grievances and the demands of
local areas in the council, which will
ultimately be represented in the
Corporation. I do not say that they
should be given some executive func-
tion. I do not want that. But it
should be a body in which more
representative people ghould be asso-
ciated, who will assist in the work,
not only of the Council, but of the
Corpo ation as well, in the matter of
sanitation, education and other things.
If this is done, then probably we will
have a better democratic set up and
people will feel that really they are
being associated with the administra-
ticn in a very liberal manner.

18 hrs.

I will lastly say one thing before
I conclude. As the Home Minister
has pointed out, there are some
obligato.y and discretionary functions
to the Corporation. If we really want
that the Delhi Corporation should be
a model before the people, we should
provide some obligatory function so
far as adult education and removal of
illiteracy are concerned. @We have
provided in the Constitution that
within a limited period of time we
should remove illiteracy from this
country. But not much has been done
in the matter because of lack of funds
and other reasons.

Now the Centre will be almost in

its finances and other matters are
concerned and it will be giving direc-
tions. 8o, this is an opportunity, not
only for the Corporation but for the
Centre also, to experiment in this
matter. I the removal of illiteracy
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and adult education are made obliga-
tory functions, then the Corporation
would devote its mind {0 those pro-
blems and it will be a model to other
corporations as well.

Then, I feel that it would have been
better if the Delhi Developmeat
Authority had also come under the
Corporation. But 1 do not want to
speak about it now because a Bill is
coming up on the subject. N

I agree that the Joint Committee
has made an improvement in the
provisions of the Bill. As regards the
entire set up, I have nothing very
much to say except what I have
already stated. I hope that the Home
Minister, who has appealed to us to
make a right approach to the problem,
will look into the points which I have
stressed-——they are not such as will
not be acceptable to him—and will
accept them. Then we will get
unanimous support to this measure.

Mr. Deputy-Speaker: I request mem-
bers who were not members of the
Joint Committee to speak.

oo wg sew  (faeslt @ww)
v et =1 %% 519, O wwTE 3
fr fora aw o 7 ag faw A gor 9w
T S IR ¥g fa=r e 78 g o
a¥, o o aog ¥ qf g gy faa
o3 97 @ ¥ | a5 3% 2 fr sarie + AR
| awQaT Y a1 9L azw g, and
¥ arq g€ W g fafrec aga A &
¥gT wsgr W fear 0 @ Iy wET
g fr ag faar oz sc sy &
o7 amY 1 79 a7 €, IFA A
® miftrw #®Y 1 e S gy
Tt & Ay et Y gf | WR g A
qHY § WY e qr AnpET g ¥ oy
fir Torre fear o7 w1 N R -
arH Az foawr W W faw W 39
AT I TRETE  WifET AT, A 7
% 3w o ad §, arr AT 9T ww fiw
& o Her & fafrex agw &
CRETE T 9% 87 f IE IR Y
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seardom fs WY we a? vk
wifocw s Ay 2

AT fawr wTEEA & qarfeas &
TR SE F qw §, W< Ag W el
® wrar at Iwr agT qareeae &
wrdr wife, ¥ qOETS, |7 8o XA
W e 9 ¥9f ww oy ¢ fv faeshy
¥ fafaw Sxfafres & aga a=difan)
 wewm @, formwy f @b A oz
g t83s & # wes we §rgw A
WiequA #r g 7 faeelr wyfafaas
AL & ara 3w foear qv ) 39 T AT
a7 fF faedll 7 ow wTOEE= £Y 1 &Y,
qg T AT A 97 % ST a|arn
fre Y &7 (e ¥ TRl SR A
wft Fir? am & Wi ag e E
ferelt & W FRAQTE@RT A= AT
w1 ) ogi w7 fafas Qefafages &%
T & g @ wofdw & W
gy A2 g@ & | IR woAr  fawfar
¥ f& wgl 9x uE Tar fa=r AT Ik
foes fir o wforfager wafeat i
gl warfedro wY fwsr fwar amd
g Wt forw e oo e Igw e ag
feeft Y erfae §Y ) 9 ¥ TR TG
famr wrar, duy fe Ig @ ara qE
a3 ow faw &darcft  faear ot o1, &
faelY & AVIT Y 3 Faeh Ot 1 Ofww
ug N far gL WA WIW & g TE
Q¥ W Ry o wrar § o fr og TWET
ot & fr fassht F sroaew oW A
t 1w foamifor foegifeas wedde
w1 ag WY wwr or qway § fie oy amw
i ¢ 1 fer < FoarAmg
e wY foitd wY & ag7 # "<
fea 1wt faws RO & ot o faelt
& fmifeaw awhifz wewr gf, sot
awyg & fisely arel o dgx gw W
awdls 1 WNT gy A o gRT WX
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forx o fas agt o orar o gafer
& w1 agay a3 gwmrs A aww
7 g ST wror faeely F Feegifans
TaEE A€ @ 1w ww sl gy ar
T g% w R Eh 97 {EgEY §
wiife oF far & arde 7 a9t & |
T gzt & 1wy fesehy & vt F o
mAsE i Em i as e
feeelt & &Y & ¥9 @ *Y FTHTAAT
0% & wwe fear, gt € o arfegy
R, & g R}, W griqoT ¥ WY
Wt faelt & fordfer arifargEin=w
AR TR IaN I W
& ® wwe fisar £

aY FTW W FTERTA faw w0 wd
& T t9 9T fawre v & @ g
e @t & ) i oy g A i
z@ gt i fact #7 @ wew 9 ®
az, faesdt & qryere dxfafaedes w
TR ® AT gE Faremw faet Wy
frar & | oF Tva § A A g Wi
FEaT AHET o1 wwt ff yE AW H
T o IaAY weEr ST dgAT AE
AT AT FHAT | G F qH S qF A
fir s @7 te3s @ wifow sA@A ®
Az, AT AT At foie & arax
wa % Tg Ty faw A Ay
qrTas Tt gwag e At ¢
& 7 g fafreex argw » qarrany
T, waife wore I o wg W dre
gr @Y R 937 aer } fr el aw oy
fas ot oyt 7 w1 /feT | o
aray w1 gw § i 3 ey wrfarer wieaw
SR W Ipfar i @
g W fawelt & fag off aman
w1 G W wTR AT v F O A
® st & FTC ey Ay 7t fiv ag OF
gurt Qefufirda & Arg, ot fs Aot @
fag ot smtae Y wfew w3 L
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ag &% ¥ fis aned  wTEIT ® AR
Tas dzd wr garar  fxar mar ) # ug
# AR ® fog dux £ 5 wmR
FTIRTT gF dgada fafaw -
guw # & | afsw a5 A 9T
o Txg & AfY &, 3u & Y frg® oo
& 3¢ art € arde WX agh Y
foreiy & | qg xgi & AW ® fzawr
W ¥ & Frgid firer T wredter
Y TATRT ] 1 /W W FHY 98 wwrE q
fir wraf TR O ar wwg
FTQRAA ®T N & & 4@ § g gfaai
% W dgodw ez d & ¢
&fi W g afeers s efatreyra
 ardw W o Ak gEd wgl @
fafaw dzfafrsw 1 &8 5%, '™
AT & faq g § gw AT §, 9w fF
fessft St 3 wraR Y wrard) far 3 fam
At W H ], 99 H A8 T Aw R
ar qAartew }, W 9X g frww
A T I W e A wm &
dgax =t Wi Yefaafgam g &
g AT W & 1 T @ FZ7 5 ¥ s
#2ez fafaw do a1 agmifeew fadt
% efafrdea Wy % @ 29 Fear §,
¥ 2ard N AfED ¥ Gty
wtyr ¥ gt & 7Nl A A | var
T s R

o &% &y, f& gx ¥ g
WA AT W—arad wI—EA § W
xx garw v ¢ fr fedht effagaa
w Ty ek f wrd | FEW " g
g & fis 37 qraek w6 fivw a3 T®-
frfrezx fivar o | WTT QTS KTIR-
Tar wr 2 &, e 37 © ¢F wfHEH
gyt w7 ¥ fr ag 97 w0 gefafrex
w, 0% wTx & wwA F A wwawa g,
waifs s s ¥ ace & fis ot =%
wre qINT ¥, I % W ¥ W
drbzwrgw fonr wra, @ fis 2w 9
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zarRar &t w3 fas sfeest & st
I9 H GFEEGE HAIAT AT |

U tFeEH %Y ag ug e
gfar 7 faaq & fafaw oefafrgary
g AT AT AT A TH T §—
T F FHT § BrEAT ¥ 3T 7 A Ak
T FAFaHT W dgaredo
af i & W Tade W fafes
qefafreiar § areq Wk e
6 T aE 99 @ W g I 9
qAZ F FITRAT 2159 F AYoper doF
R AT fFarmar g ot s mar &
%1 F Iy aadifodi #r g 2

AT TF faeit et fawr # aregqe
g vafefeedt § w9 am@ ® a=@
&t fF a5t 9% O Gar eefufraa §,
Y qfrmres g, e ), drifew
agt &9 faw § xq fowy 51 qefufrg e
Tz 78 ¥ 1 %3 & a2 gt ) ANw
AT F1 gEAa @Y | foad IAed
®I N dRifme @ ffedt e g
I GG, T AR w7
gt ar =, ag ¥ A g gFAT §
oo A I § IRy Wi A
wis grfafrgan d9z § faad fs
I av T 9 | Wi { T ST
fear #r aww ffaes a9z &
g o AR g W@ ¥
wrx 7t faeet w1 gafafaedw woer o
W TqaqHZ qqifE &1 gefafaas
SET FAT | T gy § v wAfear
T OHY TATAT q¥W, FaT w7 wTE A
@ eies @fafRey § w6 S
Safadz v @7 | | feafayr F e
¥ qEAT ®W AT 2w wEA W

ot 37 #1 RN FET 1 WAE &

wt i o8 wrdd 1| & Wt w e ey
f fs & waw ¥ gfRfrgew-—
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["‘o mwm]
gefafrg aa, sraarewa qrfafaegem,
af fz=it wsfafrgas o Itaede
aifd e w-arfeaes
A ¥ T AT FE W IHT AAG X
HET W wifgw w7 faew g9 o=-
fafrgaa & a9 ¥ g6 F@T ¢
oI 36 9C 33 UF AFT  FIGET ION
4]

€ faeet W IFa9Hz Aqifedy &Y
H AT T, IR FA A ILIE
A1 ¢ @ 1 ¥ wwwen g v ag wgy g wwdr
& g fafaee aga st g 7 "igal
| wfad) € g &, afeT O qafale-
fex qwar 7o & & garfaa a4 €
T frea e ¥ w2y FUH G
W FIEEA & /g 0T a0 6
W ®t war §, afer wrE Ftow
wx N ¥ fedt few § g4 af w
it 1

o % HERAfES JAES w
aeE &, TW FUT ®T AT ¥ |
A w9 Fw oA AN A4 R,
Ffes oI ® T K AT G A,
& gz wefafrgas §1 9 a9
X9 % 9 Wr 8, 39 F I9 H 990
AmqEfeT & I | T R XY
ayT grIw dww grm | AfET qg OF KA
¥ 3y 78 wwaT § | gRETHe W 9
sy aEdEt Qv aver W g
wgl aF YR THAT AT @ ¥ A xa Fawfad
¥ qrwEd ¥ WX A e ¥
g F T O T @ FH H FIR g7&@
W g ¥ @av § s Wawde vt
N N Tum gfewros @ @ &,
I & faq N _re W WG, ag
«ga Jory grw, vk WA % e I9
¥7 &%z, ey I & qme s facgw
af ERIT | AT AR FATT W FTH WS
DYwivRew oy v R
arplie s fear § gw T AT
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wrT a1 v &, fow o S g e ag
¢ @ SraATgdl w1 waiied w,
IF g ¥ IR % o g ew
w2 fr fr aT g ¥ fadl A sic zraq
edfr faemr wma 1 gy @ e
feram v g, 7Y, 3T, A T QI A
wifsad @E, o o o To wr U
VTS @ WX 37 %7 %17 I &7 {5 5
Fe 9%, @ fet ofaar s #de
T wra | @I 3% &% gawar § fe o
a7 fedrcfr M saea v A&
frg naide e ffear & w1 ago
& e T faw wwar § 1 FRATHE
garifedt w fedy ofar & 3@
FM, AT T FY TANT FI & FRARGT
¥t 2 M, Afew a0 ™ TEARE
utw ffear §§f @ F30 | 7 7 oAy
wigar g & maEdE wre ffemr Wy
THW qH FET, AT A7 TEA FTOEIEY
Y A 4T oy FEA § ) W q® O
Kyl FHEY #Y 78 gy ar awn? Iy
A AN I AT AL, N e aw R
AR g % foag awao fear
L S

71 wawT *y agT wifaw N £
¥ A A ! § §F TE& & TR ot
| & *) wifaw W § o 3% 9%
a7 3|7 ¢, AfeT miy o 98 auw
# aft wrar f5 ¥aawde garfdy o
A T w7 e & oui T faeeft Wy
T T Y €T AEE § | T AT
& At faedly & avm W gaifaw
T Wi qry A *f SroEre O
ag &Y WO AT womy ¢ e W W
iR & 9Ty wid, § geiafreifey
crgT qTe sy & aTy APy o ey
T W & I IR ) Ak ey sgfafager
WA wr e wel v o W
faaefy Y & I Y WY Fraly et §
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WY i WTERT 37 WY FTEIEA ¥ fadefr
g & o sqad ¥ o wmrEr Wi
fear T , SE A I wT @R T 0
gl 0% QYT I W aeAw 8,
og A W AT X F wge ¥ gafas
Y W7 A & ) A0 aww F 2 5w
W & fog uw wew duwfaar wi
THT- W9+ F g WA FTAT WA §
fexad ¥ @ aga a3 W of-
&=y w0 iy

7§ feht sgfafafas w3 wifey
afl, wfgafex golr | w7 afaafes
FAAF T YoM ge @
Y TR A T AT Gt 9, 3 w5
w1 Fifaae s faar, 3T g7 F afn-
Afex ¥ ¥ T g T A
et & 1 7l WY GG xaA ;AR Y oray
2 WX T w1 T @ owTR D)
arar & o s gEfez s0 F @
qfesw § 1 wifRT s3A § fowsd w
£ fo o e §, 91T agi ax S
®Y wTaTo FEAY & ¢ WY Wk & o
™ & fog, gerd ¥ fog 9o §,
ST TaT Wiy § 1 aga & o O §,
o R & FT T § W TRz v
A FTERX § 1

fafaw qefafaeu §5 wear & ?
ag 3% § e qRigfer Wi Afraife
s "uT A wrfgd 1 fafaees
W @FeO & w757 waw i arfed
gt ¥gy wyr it @, &Y gdfer
e T w1 A wT awa 1 fafa-
X ¥ ww § gu g ¥
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e § ag SmET wRAT ® afa
# werew @ WX O% ag ¥ F gmwar g
wfifers gfafeT o
wfafaedas 1 agi N wifear f §
o F Ao Y fr € §
vt wEw g § fe o T § ag
Fa2z & T ¥ UF $faeae $ w1y
WY FHET §) 9T TR A # wE
§ 1 T X U dvw WA &, e
wOE agi T 9w el wE @ ) wI Wit
Gy &Y € of o Y wefrerT w1 frar
AT 94T | T FAEW WY R vy
At A FTART W 1 TR YA ®
T § A $HEY o ag O agw & IEy
RS oY 9T ag oF R st Iy
wfgd 4t | == ofar B wmH u=xY
g & € & 1w faw ® g Yo
gg NI & W sy &7 ' of@r
R u arfaw fer mar g R e
WEETE & "9 Fer e § fr AR 7
wg1 of f w1 ofar w1 st #
wa wifae ®e fear oo 1 & } 1
aafsr g aRw FT ¥ Y iy gt 9%
gfawrsr cxfafrea gnft Wi wasifz
¥Y T IHT FUF AL R A aredr
Y qraT FEET AT | qR W &w
wrew Zar § e o w3 oftar s e
vz arfas % faar o & W ok
T ¥ FREIWA § G T¢ T agq
wrdr weet gEk § w0 @y aww @Y
ww ofwr &1 gfasmm §, A agr w1
g feddadz &, 42 w1 fedqqse §,
agt ¥ ATEH &, Ig ATFET A AT WY
aNTH WTO¥T FTOIT § AT ALY
qT qgT WY tfawr w3 § A wEraras
fag &, aER agt A Qo Y fameiy
§ ®1E arew g W@ AT § | W 39
ufar Y sraras § fes s §
qr & oWy wifgd w1 fv W Iuwr

Rz vewT 2 3 Wi 3w g 7
¥ u W g T W
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(= wxr www)

¥ famfed i % a5 wot o e
g fie i o fipsrerer s W% wfig
wr fear war d—gwife wg Hr AR
& ' agi # g A sarar s fag
o WY T Y o T @ o W
R A RTEWR & R 7w A
wET 9T qaer faw agr 9 9w feqr
wqT 97, 99 g faw ® afd f sawr
wwraTe fau 77 & afrae @ aE v
e faw & ) agt aEnT wwETOR
ferara w7 €% WTEC ¥, grafed o
W B B, AT aww IAwy &0 fxg
n & | N FTHT O ag FESTEH
famrazdr v Wit 3@ o § ag fear gt
& fe wie smw gfeaT go o wY ag
&t f§ I8 JUTET B W gwTR
et ST 1 xEwT Faew ag & e faew
TEATOA WY AFT F AW HIT FEGT W
foest v T W gfes w7 ST A-
fow &7 99 & ford meetife angdt
Ty &1 B 1 7y Ao Srarew w0k
£ | TR e e &R R,
feadwiz wfe aamr fisr sa%T @19
&k @ 1 B AR 7 9 i s g
&Y T aaTH ® AT gfaona T wTt-
T # g it it gzt 9T sfAmEs
¥ 7g e A 2 & ey N w
Dk & xw Y Ay el & wT TH
7@ & Snfes gafafaaw o
& W agi 9x Az wre gfear
Y Wyt 9T AT W e B, i
o O A<y ¥ wfery Bieft & s s
eI wfRw #Y @ fag Wi Wi agt
g fag g & ) agt g Ryl wifeat
o aart € § O¥C I oy q
*feT w1 oY o @ wnx &
wat won i § e gefafagem -
Wyt age oot R o gl 0 A
W W @ qryr agw afew § o
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Wieget & fer e g
faw w1 fas tede, te3s, tawy,
LY, REYe, REYR WIT REXY F guT
—x a% A § T AX T6 ITWR
wadt faerga &Y g T ferr omar
YT I M wET §, IEeY S A
forarr arrery 1 @ gremer & @ wx & v ag
woat snif ® fog anreadtves @
T 7 §r Wi 78 sgfava g
TRAT |

A o A1 A queg W g
wT g fafireeT aTgw Ty TEgw w3
a fis wret F  farlt & Wi ¥ @
wor<fY apefraey Wi AT T g WO
TaT oY fieedt ¥ @y 39 e o
awdlls w7 ogre grr fafreee g
WY %Y IR oY 4y I vl X @ &
o qeaw afenry sitfafireer oY s wy
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e g, oY faadi w38 | axfeerf

| g At a6 70 a<g § IR qwwr

Y 9Tg YT IAET qfr g | wafaw
Y < T W @ At 9 § fe
g foer gk ave Ao § ) W
T W T a5 A g
R AT AT TR XF AT B AAHRT
f& o ¥ & F wror wfgx fear & o
qUR & 7 wror anfec feg §, & w2t T
& 1 TgT aT E faeeft w7 aga Frw g
=tk faeeft ot & w Fwt o TR TR
w) forg & & | W= g wg v fs Tai
ax #faeer § st et o faeelt Y
T AT AT, T AE I AwATR )
[qET T &2 WA= f &eq fFy agr
W1 YA TAAHE WY gETET T ) W
% A% faeelt o= § oY R 9 =
¥ g " B3 fF faedt § qgE
fafesht @ onfen v & wwwa g
fis a5 93 wWifs a8 W @ A A
teL= H IIAT I WEN § WX ;Y
et § gy 7€ afew ¢4 9% ¥ gaar vy
wiar & 9« fF g3t & N I9 oA
argE g &1 A 9, 9 ST |7 AGTAT
EXT1, WTAT qZ KT {1 STQI AT AGY
7 & wwa & f s 17 fat # fag
¥9 & o, avEt ¥ fou e
g AT g1 I Afwa fasr FI=y w6 A1
wEAT JhT &, IAM AT WA AW &
g OO g famn g @ s feel
® 9 IE% foq IO« i F@
@ |

ot wT Ay (FATHYL) : IITEAH
WEZA, T GAASA WEN A @ feewly
¥t fear @I F Gow FTA A A
% TSATEET FTEEUT TATH Y
fawifor & ff 35 awa el &7 7w
§ Iuwr Ty fear 90 0 A0 9ET
ATET 9T &% 3 Y el F wdwa’

26 NOVEMBER 1957

® ¥R ¥ gura w1 gwdy fear @
fiy woder F ag o wit o f feeht
TRAAT FT q A A wTRET
¥ ag Searfymc  weaw e wifed
R & T & graw & o F,
feeilt & A A & I & I

afer ot Wt o A af ff g
faqas & 1o 37 9z QA faz mar
g

faw srew 7 ag fawr Far frar war
¢ ag wanfasia, wfabramadr  agr
ANFAIAS § A ey A7 o=y
w wTETa ® B o wE F g Y
F]AT |

st wwa ey (arw feeft—
daa—wugafaa mfsat) : awdr 0
afcarar aar Afad |

s xwIW - T F7 gforrer
FAF I TTAIE .. L.

ATy &Y FAT AHAT & I GgT
ﬁ[ﬁ‘iﬂ'@ﬂqﬁé|

st waw s (are Reel—

eag—rrafag snfrar) « 67 & age
W fratfaa e Imaa

off nanft : fratfae @ @
g s

‘mmm AT : IX AET HT 0N
F @ F v wd, g7 N e F fe
Wy |

= AT QI IITT AZIA,
® oz fAggw & @ av & awaw w1
1 &9 xq fadaw & @ w7
war &, a7 fa=0Y A7 IWAT KY wrHiEATE
ﬁ{ﬂﬂ@mswﬁﬁaﬁﬁmﬁﬁ
FERTE 3 won @3 & f5m 9 off
% e a @, & ¥ FWI &\ WA
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[sft wrwgfi]
TgeTd B ok qifem ¥ Wi wed
ot wgd ¥ AT esmaEEr wEEEAN
g I¥ adAT w T gy ¥ Afew q@
fakar & gra 4 Relr i goet
fasat & Frx 7 A Frwar oy quwm
oY T AL w7 97 G & IY Py A
wd ¥ qatETT T TAT 97 TFwAT

TE feedft wgr wew AT § W
goeir faedr wEr e O @ ogEE
REAT T GAAST AT A°T AL wT
&7 | afF g7 fadaw & fog 7% iy
® TR w1 5y g v mar
qar #9) frgr mar & ) IR fAg gg aw
faar wa & fF 3 s FEET @
& | ST T AT FIAT B KIAY
¢ faa¥F fog fF 7 Faa I Fdfan
w1 afex faeat F FTay T3 M FY AT
frar s w@rd? @ty g FT R
A1 &Y wow 8 & W ¥ wawrar
w7 faedt & $av 3 & 78 @7, I
wmifsq A1 § 7% ofeT @7 § I ¥
W ATE  HAT w7 AT FR H
amrfas wfast & = g faw fear
WT TET &, T% AWAA ¥ 7 997 ® qqad
qrtT § | agT AT A’ WIHTD WAT T
A #, 3% faq war %9 favas &
oY =maeqr TEY A o AFA 4@ f§
e & fawior fF §f 4w
AT FZ AINZ I HY F A
fe 87 & 7 997 gmwT § far @,
e & fog aepfa waw ar Hayg
Waq, AW ® G FATA T AS-
fafaa ST & o 7 97 FEd
of 1 FAeT Afgw, ITHT W iy
ST BT H9T AT FFAT G7 | WX
it 7% fast ¥ Naw F A3 wEwEw
reqel & wa ¥ fafag ot wwa®
% feet sgfafaes w4 o= s
2, une ag wenfaa s@Rad s G
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5@ & fF ag Yoo = drw ¥ sirew
¥ Ifae Ofr ¥ gavg FT RFAT T A
LY & A T /Y IEY A/ WA w7
wy Wtfag & 7w ag oo A Hwr
T R T THAT A AE Y A A
W7 & W WX FHaT & t AfeT wm
grar ¢ fw faest A T & | oy
sfsargar a1 & 91X 17 fadas & @@
I O gfawq faw @Y & 3% W
wR & a3 9 g ded Ay
AT 92T )

NI & wfafors o davIse
Qurfedy A7 a=TE o7 & g 1 it 7%
g weqrt o, uw I§ eqrdt fawat o oy
£ 2 3T 9T HT 9IT AT W A
F Ja WA & dract # feehr =gfa-
faqer &2 & Far & @w gk A &
& 2=y fr g A AT A T Foaaor
¥ famelY wrTnfoeT & g9 wY gw ara
¥ fag dare wT foray fe Wiy dawaAT
Ty o= @ A @ W wf @
qea aff oo AfeT W A ¥
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X Y fear wr wwar e < sewnd
ow 'R fawr F ongey | 3w
ol & are 7 wrew § weniw dur e iR
nfardw gaw g i faeeht & fawre
¥ fvg o waww fargr o @ 2 fastY
& fawra ¥ 9FEg £ 27 | wodt AW
¥ I , AWA W1 W®
¢ o dur W @ fr gw Wl
g vy e & foo dmcafi &
feest w1 fama afs s Y @A O
wreor gy ot § fF Sk s fawre wr
Fefam &, ag S ¥@ gar
&+ ag wrer o STy ot fw sEwT OEr-
woor firqr ara wfes ag s soft
g 7€ gt W wH g% 9%
fasa® wr W@ 8 | agT d ¥wa wiew
g Y Y W )
FROTT 1 A wfgwrz X3 73
g & o yyata & ) fedY oft wd & 9@
FeuqifasT @99 SOORed T8
T AT FwAT | R FR
oRTT A IR A & el
a8 @ § wifs aw af & 1 wfax
utw o et & urenfuw o WY
et ) It ¥ | IEw fag s=waf
AT, WA YETAT AT T ¥
ofra & 1 o< geEnfay sIOGw
% oA #reafow fawr 2 & wrg Al
AT GIHTL IR 479 §  W9R
sewfya ¥ A o st @,
& 7 T wwar fr felt axg ®F o
wfeart duy gt 1 dfwer feg wgr s
2 fe ot oFw FT WA WX WER
frad EF WYy W ag arsafis i w
w7 a9 ? WK e 3 fattay
sfxfrfa wrell@ orasT A /=
gea § o' forg aA X Sw AR B3
T EaR Tl ¥ g, A el Ay
AT 9T gg wieenw wat far o9 @
t fr ag A8 shafafet & Faifa
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7€ w310 o wody wreafaw twar W
AT w9t W7 ¥ % | dfey 37/
wed fraes fear f w91 & o afaa
WTH ¥ TET §, OF G WX HT v
UHET TEWT FTOT g JGTHRiUy
AT T § I el F ey
W & Sfes [T g9 w9 FRORTE &
g faeslt & oy ST  oF a7
ST T S FET 9gd & N
w9 W ¥ F vy § § 3 wfa-
TTH F2T 347 3T | Txeet Wy senfaw
AT "Arenfaw it §1 w9y Y
THAT 2, BIEA JTHT 2T FCHTC W7
w21 Jgl aw faeelt & oAar w® v
qaTT R, IA% I 3 facarw Fear
araT =gy ff ag w=g o v
sfafafa wspft 1 s ag famara Tdf
fear T 9 IEET  AHTT OF WX
¥ & swar gra 9= gu sfafafedy &
]9 g WX A ST g4 S, Jwar
T 7Y, afes g gq wfafafeaY oo
wq WA, I WIeETHT wgr T ¥ )
ITHY T QIACTHFAT ! IE WATHATTAE
wawgt ¢ ) YATw ¥ g gy, g
T SHAT JTC, WA T JTT g
SR FY AT TET § AR W qIEqT
# o & &, THT AR wEw oAWK
war< QT AgY fa o <@y § @Y Tt
qrfeaY 93 o S=ar 9 faae faar
arr arfze fs ag 7@ & wed
T HT A0 A s FTERGT 1 5w
aqTGH | qg WTEETHA W mEedr
A &1 B1E W07 AGT & 1 WA
waran # fe 9 W97 @ TCAR & AR
1 g arfedt #Y wrafes Gz & 10
z= # fa g fasmy ImT 8, 9% fe
fergst &t 9T W &t et AF S
o fereait w7 QAT ATAT 9EF TG HAAT 1
SEITEA 1 53 74l § NEIAHE
g wifgg | sew fratew g @
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Tt Tiwgar)

ge sfafafagt & awaw frder oo
w? gu sfafafea ® faenr we forady
Q¥R ¥ e ¥t §) farady e arx-
foaY ® Wi uT gwdt §, feeeft WY @aer
Y areg oAy ¢ fag ag farwdr qwr
wr T & W< uTar ¥ o oy & e faeslt
& o7 EW TR sGT  fam
® ¥ og fadgw vy fisar w7 3,
fiedly @ o gEd W A &)
o7 urar w3 @ fr ez wfufa & faer
qTE W gut wq § Fredw, dara
aTTW, GETW AT WK YF *9 F IO
firqr g fe feeslt @ wrr SEer
T w3 g%, dfeT qg wrar g aly
g€

gw Aim weew . ®R WTEW
gur ?

sft waqd - favas o7 € 7/
wege gt # foad oy« sgaear S oy
o &, T A7 s Gy @, fewy T

qqrasr 2z g I+ few F wyg
AFA ATM A A AGT g1 AN qq 7L A
ry aE 1 gL A FTERAT  IHES
SNE F @WrE  Ia% afuwc ag
1Y, IR WTHSAT % GTEA AT IC |
ag &t Irdal F SApwATenE g, Safa-
e Y ST feesT #7 s=rar #Y g
WX wTETATHY ®Y g3 #T qF, K9 A
® graegwar § | WA U fas ew weey
qC &8 W @ ar faumes §
o ® fagda & ¥ e fadw
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wouT § WX A & g% qw ey @ fag
gaaw fag & 1 F sy wew qT et oY
wrar ® afieerd @ forg xw wav A
Y | A g R qT § QgAT AT
AT w AT g

wo 7o fre Wwar (woR):
fedt aftey grga g xaw fie F
w sroara faw a3z w8 O 8¥,
¥ grew ¥t amwewyg, wTIEr ey &,
T gardt mrafagt ® et W acs
feerar # e aumy agwr 1 e
A, auTH aq st oI I MY &
] fosd oy awd aft & ..

st www wamee ;- feeel & wmw
Ty § & A

o to Fa ety : WY sE4y
I O & a1 § W e
TEY WIATIW T FET AT T
TeaEd qit WX N g gree A )

wto wgr Twtw - AR, AL, A7 A
q ¥ |

wfo o oo oA : wy wWW
@ §? wgiaw fa=m v arew
& 3 X 7O qger aw W9 oz @
f& wereE & 9 2gw #=T T
gg x@T e g | fwawr feemr
FATIEA & w19 P 399 9% fassh
Y qAT FE K N 94y gE @, wA
qar AR ¥ A9 /& A9 ¥ & wohy
I fao xa=™ &%, S99 T9dT &7
gfrar # sreardm Al § o gFErasw A
g 1 @few It fad & ox QY e
araw T &7 fis gaat faarer i fmeh,
mﬂgﬂ'ﬁeﬁ?ﬂl‘ﬁ iooiﬂ'ﬁﬁa
Y ® ST ® 9y agd aay
% fafaw dxfafrgew & 3w fegr ¢
AT #r€ faare @ fawfy 1 € faeely
W wET R W A g vl e
feay wrar & « OF e ag € Al §
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fis wifgn, o1 wAr—weer TR
sToRtv & X fewr wan, e 9w
tx goar dtw w1 vrar fowrer foar &Y
W O MT | YA, & GT ¥ WIEHT
w3y &, wrr IawT wRwr Frwrer ¥
Wz edwad ¥ fow: gz w wan
WTEHY WET §, W gur Wl 3 €° 5
N2 Frwrer A7 g g § Fas dgm
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Mr. Deputy-Speaker: The hon
Member ms2y contirur tomorrow

17'2 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday
the 27th November, 1957
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Subject
ORAL ANSWERS TO QUES-
TIONS . . . .
S.0.
No.
477. Delhias s dry port
479. Committee of Parliament
on Official Language .
480, Polytechnic in Hyderabad
481. Birla Sdence and In-
dustry Muuum, Cal-
cutte
4812. C.S.L.R. .
483. Technical training in
U.S.A. . )
48s. Indo-Nepal ﬁnnncuﬂ
talks .
486. T’nuﬂ.ng centre at l{o -
hagundam .
488. Gold deposits in U P.
489. Life Imurmcc OorpOn-
tion
490. Relatives of't hc rulcrs
491, Investments by Life In-
surance Corporation
492. Chinese Military Mission
493. New Ordnance Factory .
489. Schemes for Homes n
States .
499. P tion of Scheduled
ribesin Rajasthan
500. Silver Refinery Plant
s01. Rupee il Company
WRITTEN ANSWERS TO
QUESTIONS . .
S-Q.
No.
478. Air aoadcm near Man-
galore .
484. Speculation n easantull
: imported commoditics
494. Incidents on East Pakis-
tan-Tripura border
49s. Hostels in Rajasthan
495. Delhi University sciencc
courses . .
497. National Anthem
sox. Life Insurance business .
503, Scheduled Cutcs in
Kerals .
Ok !Enlncanllidthrihuﬂab

DAILY DIGBST
[Tuesday, 26th November, 1957]

CoLUMNS

222154

2221-32
2223-2§
2225-26
2227-29
2229-30
2230-33
2233-35

2235-37
2237-39

2239-42
2242-44
2244-46
2246-47
2247-49
2249-50

2250-§1
2251-53
2253-54

2255-2310

2255
2255-56

2256
2256

2257
2257-58
2258

2258-59
2259

S.0.
.
50s.
506.
507.
508.
509.

SI0.

St1.
512,

513.
‘514,

518,
516,

517.
518,
519.
§20.

§21.

522.
523.
524.

§25.
526.

527.
528,

U.S.Q.

No.

655.
656.

657.
658,
659

¢61.

Subjece
Mineral leases .

Verification of expemes
on charities .

Aid from Colwnbo Po-
wers .

Naga hostiles in Mlm-
pur . . .

E-nqulr:! into the dnth
‘of Dr. B.R. Ambedkar

Descendants of Ruler of
Oudh . . ;

Confiscated ships
Smokless domestic fuel

Low temperature car-
bonisation plant

Aid funds in universi-
ties . .
Refinance Corporation

Advisory Committee for
Tripura . .

Central Advisory Board
of Anthropology :
Hindi .

Minera} oils ,

Teaching of English a1
University stage

Smuggling on Rajasthan-
Pakistan border

Children’s Museum
Western Zonal Coundil .
Compensatory allowance

in Assamn .

Reorgamsation of Tr:pum
administration

Training in Sodal Sacn-
ces for Tribal workers

Purchase of Jeeps

Compulsory  primary
education in Csmon-
meints . .

State Bank of India

Joint Stock Companies .

Central Intclhgcncc
Bureau

Double member cons-
tituencies .

Social tension in Tnd:a

Election petition

Officers of Al Im'ha
Cadre .

CorLoMNs
2260

2260-61
2261
2261-62

2262-63

2263-64
2264

2264-65

2265
2265-66

2266

2266-67
2267
2267-68

2268

2269-70
2270
2270-71
2271
2271
2271-72
2272-73

2273

2273-74
2274

2274
2275
2276
2276-77

2277-78
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WRITTEN ANSWERS TO
STARRED QUESTIONS—

U. §. Q. No. Subject

6A3. Ipndustrial Management

663. Ex-Criminal Tribes .
Motor car thefts in

“e- Delhi .

6653, Mgtl v Schools in

666. Appointment of = Dlrcc-

667.
668.

670,

6'? |
672.
673.
674.

67s.

677.
678.
679.

680.

681.

683.
684.
68%.
686.
687.
6E8.

tor in the Indian Schoal
of Mines and ied
Geology, Dhanb .
Technical tn.i.nin.g in
U.S.A. . .
Class IV employees of
Army Headquarters .

Property  of rchmous
institutions .

Bank deposits and com-
pany reserves . .

Dalmia case .

Ex-I.N.A. Officers

Citizenship . .

Industrial mecc Cor-
poration

Loan to Industnal Fm-
ance Corporation

Ilkegal activities of ships
Cement clay at Sindni
Defence production

Piece workers in Ord-
nance Factories

Permanoency for
trial worker;

Pension and travelling
allowance to Armed
forces .

Pakistani women
Pensions

Gazette of Mn.mpur
IHticit distillation
Prozecution of officers
Delhi schools

Loss of file

Boiler room attendants
of naval vessels

Steel  production n
Kanpur Ordnmce
Factory

Dcvclcpmcnt sc.hr:mcf. in

Tripurs .

Travelling allowance

Gold smuggling

Income-tax Officers md
Inspectors .

Grants to Universitics

indus-
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Corums Subject COLUMNS
696. Taxon Oil Kohlus 2396 |
697. Supply of iron om: to
2278 steel plants 2297—98
2378 698. Ganja smuggling 2358
2279 699. ‘Madrasas’ of Tripun 2399
700. Conferences . 2300
2379—80 701. ‘Training of Commerdol
Teachers in London . 2299—2300
792. Civiiun employvees
A.F. 2300—01
a28¢
703, mftnSc:ipt Refurmt
s 2301
2281
704. Re-emfployment ofmned
officers in Himachal
2282 Pradeah . 2330I—03
705. Forcign invesuments 2302
2282 706. Gold smuggling . . 230203
707. Seizure of smuggled
2282— gold . . 2303
2283 "'84 708. Promotion in Army 2303—ot
2284—8. 709. Sterling balances 2304
3285 710, Seizure of amuukd
gold 230405
2285—8¢ 711. Colombo Plan 2305
2286 712. Location cf oil Reﬁnery 2306
713. Welding works in steel
2286—87 ? plants 3306
2a87 714. Acquisition of llnd in
2287 asik District 3307—08
715. Abolition of Delhi Sutc
2287—88 Administrat.on . 3308—39
71, Lifc Insurance business . 3309
2288 717. Pakistan agmtsm]mu
and Kashmir 2309~—10
2288 MOTIONS FOR ADJOURN-
2289 MENT 2310—1g
2289—90 The Speaker withheld his con-
2290—91 sent to the moving of cleven
2291 adjournment motions given
22 notice of on the 2sth
91—92 November 1957, regarding
2292 Calcurta Mail accident on
2292—93 the 23rd November, 1957.
PAPERS LAID ONWN THE
3293 TABLE 2315—16
The following 1Plpcrs were
2293 —04 laid on the Table:—
(1) A copy of the state-
2294 ment on the demands of
22 the employees of the
o Hindustsn Aircrafi (Pri-
229495 vate) Lid., Bangalore,
2295 (2) A copy of the Corri-

229596

gendum to the

Tasifl
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PAPERS LAID ON THE
TABLE—Contd.
CoLUMNS
Commissions’  Report 1. ShriKaliks Singh

(1957) on the Continuance
of ection to the Cot-
ton Textile Machinery.
(3) A copy of the Notifica-
tion o. S.R,O. 350‘6)
dated the 31st October,
1957, making certain
further amendments to
the Customs Duties
Drawback (Nitrous
Oxide) Rules, 1955,

BILL PASSED...

After the clause-by-clause
consideration of the Reserve
Bank of India (Second
Amendment) Bill, 1057,
the Minister of Finance,
Shri T.T. Krnshnamachan
moved the motion that
the Bill be passed. The
motion was sdopted.

MOTION DISCUSSED

Dr. Ram Subhag
moved the
motion '—

“That the conditions
created by drought In
Bihar, PBastern Ugtar
Pradesh, parts of West
Bengal, Madhya Pradesh,
Orissa and Bombay bs
taken inro consideration.™

Three substutute motions
were moved by:

2316

2317—75

Singh
following

2. Shrimety Ila Palchou-

dhuri, and
3. Shri Aurobindo Ghosal.

The Substitute motion
moved by the Shri Kalika
Singh was  withdrawn by
leave of the House and
the Substitute Motions
moved by Shrimat: Ila Pal-
choudhur1 sand Shr1  Auro-

bindo Ghosal were negatived.

The discussion was
cluded.

cuon-

BIl.LL. UNDER CONSIDERA-
TION oo . e

The Muster of Home Affairs
(Pandit G. B. Pant) moved
that the Delhi  Municipal
Corporation Bill, 1957, as
reported by Joint Commuttee
be taken inio consideration.
The discussion was not con-
cluded

AGENDA FOR WEDNESDAY,
27TH NOVEMBER, 1957—

Further consideration of the
Delhi  Munucipal Corpors-
unon Bill, 1957, as reported
by the Joint Cormnmitiee and
discussion of the Moton
by the Minster of Finance
ont his visitabroad.

CoLUMNs

2376—2420



